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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHL.
0.A. No. 515/2022

IN THE MATTER OF: -

bharamvir . Applicant
Versus

State of Haryana & Anr.. . Respondent

Supplementary and Final report of the Joint Committee in compliance of Hon’ble
NGT order dated 14.03.2023 & dated 18/10/2023 in 0.A No. 515/2022; Dharamvir
Vs State of Haryana and Anr.

Background:

A progress report in the above matter was filed on 17/10/2023 by the Joint Committee
constituted by Hon’ble National Green Tribunal vide its order dated 14.03.2023 comprising of
the following members, wherein the additional time was sought by the Joint Committee for filing
of detailed report in compliance to orders passed by this Tribunal earlier.

A.
1.

Nominated members from Central Agencies:

Dr. Narender Sharma. Scientist-F, CPCB Regional Directorate, Chandigarh (Member
Nominated by CPCB)

Dr. Vimal Hatwal, Scientist-E, MoEF&CC, Integrated Regional Office, Chandigarh (Member
nominated by MoEF & CC)

Nominated members from State of Haryana:

Sh. Yash Jaluka, IAS, SDM Naraingarh, Representative of Deputy Commissioner, Ambala.
Sh. Rajiv Prashad, HCS, MD Sugar Mill, Shahabad, Representative of Deputy Commissioner,
Kurukshetra.

Sh. Mukesh Gupta, HOD (Engg.), HSIIDC, Panchkula, Representative of ACS, Industries &
Commerce Department, Government of Haryana.

Sh. A. K Raghuvanshi, S.E, SYL Ambala, Representative of Commissioner & Secretary to
Irrigation & Water Resources Department (Jal Shakti), Government of Haryana.

Sh. Ajay Singh, Regional Officer, Ambala, Representative/Nodal Officer of HSPCB,
Panchkula.

Sh. Ajay Choudhary, ADA, Environment & Climate Change Department, Chandigarh,
Representative of ACS, Environment & Climate Change Department, Haryana.

Nominated members from State of Himachal Pradesh:

Sh. L.R. Verma, HAS, ADM Sirmaur, Representative of Deputy Commissioner, Sirmaur.

Sh. Suresh Attri, Chief Scientific Officer, Department of Environment Science &
Technology, H.P, Representative of ACS, Department of Environment Science &
Technology, H.P.

Sh. Sakshi Satti, General Manager, Department of Industries Sirmaur, Representative of
ACS, Department of Industries, H.P.

Sh.Ashish Rana, Executive Engineer, Jal Shakti Vibhag, Nahan, Representative of Principal
Secretary, Jal Shakti Vibhag, H.P.

Sh. Pawan Sharma, Regional Officer, HPSPCB Paonta Sahib, Representative of Member
Secretary, HPSPCB.
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While considering the report during hearing conducted on dated 18.10.2023, the Hon’ble NGT has
allowed the request and further directed the Joint Committee to submit the detailed report within
three months.

The following new members were subsequently added in the Joint Committee, to replace those
who were relocated due to transfers:

1. Dr Vimal Hatwal, Sc-E was replaced with Dr. K. Muthamizh Selvan, Scientist-E, Regional Office,
Chandigarh, MoEF & CC, New Delhi w.e.f 01.11.2023.

2. Sh. Pawan Sharma, RO HPSPCB Paonta Sahib was replaced with Sh. Atul Parmar, w.e.f.
11.03.2024 as nominated representative of Member Secretary, HPSPCB.

3. Sh. Ashish Rana, XEN JSV Nahan was replaced with Sh. Arshad Rehman, XEN JSV Nahan as
nominated representative of Principal Secretary JSV, GoHP w.e.f. 09.01.2024.

4. Sh. Ajay Choudhary, ADA as Representative of ACS, Environment & Climate Change
Department, Haryana was transferred and no further incumbent is posted in his replacement
w.e.f. 18.03.24, hence signing the present report being engaged in complete field inspections
since starting.

The Supplementary/Final Report in continuation to the earlier progress report of Joint Committee
covering all the points, is submitted, as follows:

2.0. Final Report/Findings of the Joint Committee:

The Joint Committee was directed by Hon’ble National Green Tribunal to look into the
following issues:

i.  Notification of the Flood Plain Zone (FZP) of river Markanda,
ii.  Encroachments made and action taken for removal thereof,
iii.  Discharge of untreated domestic sewage or industrial effluent,
iv.  Operational efficacy of STPs/ETPs/CETPs already setup,
v.  Proposals for setting up of STPs/ETPs/CETPs,
vi.  Dredging if any required,
vii.  Rejuvenation/remedial measures required

viii. It was further directed that “The Joint Committee shall also arrange collection of samples
of water from different strategic locations (outfall of STPs/ETPs/CETPs) and at the interval
of 1 kms of drain/river and analysis of the same with respect to all relevant parameters

including presence of heavy metals”

It was also directed by Hon’ble NGT to submit detailed pointwise suggestions for remedial action
required to be taken with specific mention of the concerned Authority statutorily obligated for

taking up of the requisite action.

The findings of the Joint Committee with regard to above points, as directed by Hon’ble National

Green Tribunal are submitted as under:

2.1. Notification of the Flood Plain Zone (FPZ) of River Markanda:

The total length of river Markanda from origin point to exit point at Kala Amb in Himachal
Pradesh is approximately 24.00 km. Similarly, the total length of river Markanda from entry
point in Haryana State to final merger into river Ghaggar at Kaithal Haryana is approximate

125.00 km.
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None of the states involved namely the State of Himachal Pradesh and the State of Haryana
have demarcated and notified the Flood Plane Zone (FPZ) of River Markanda, in their
jurisdiction.

2.1.1. Action Taken by the State of Himachal Pradesh and Haryana:

The action is yet to be taken by the States of Haryana and Himachal Pradesh with regard to the

demarcation and notification of Flood Plane Zone (FPZ).

2.2. Encroachments made on River and action taken for removal thereof:

As per information received from District Revenue Officer, Sirmour at Nahan vide letter No. SIR-
SK (1-B)/MM/Encr/2022-1585, dated 10.10.2023 and also as confirmation received from
Department of Irrigation, Haryana, No encroachments have been made in the state of Haryana
and also in the creek of River Markanda and its tributaries from entry point in Haryana State to

final merger into River Ghaggar at Kaithal.

However, it was observed by the Joint Committee that illegal mining in the Markanda River and
illegal dumping of Industrial and Hazardous wastes on the banks of River Markanda are being done

in Kala Amb area of the state of Haryana.
2.2.1. Illegal Mining:

The Joint Committee has observed unauthorized sand mining activities along and inside the
Markanda River in the Kala Amb area of Haryana, during inspection/site visits on 8/10/2023 to
12/10/2023 and also on 19/02 /2024, clearly indicating that illegal mining activities in the River

Markanda are still continuing, Geo-tagged Photograph 1 and 2 shown below:

Kalaamb

08.10.2023 17:45
30.49184,77.19787

F5QX+PGP, Rama Bagh Rd;Dera

Photograph-1 dated 08.10.2023
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Photograph-2 dated 19.02.2024

These illegal mining activities in the River Markanda are leading to the creation of large
excavations in the riverbed, causing the accumulation and further deterioration of wastewater

flowing from Jattan Walla Nallah.

2.2.1.1 Action Taken to curb Illegal Mining:

As per information provided to Joint Committee by the Mining Officer Ambala vide letter dated
16/02/2024 through HSPCB (enclosed as Annexure-HR1), the following actions have been taken
to curb the illegal Mining:

i. A District Level Task Force (DLTF Mining) constituted under the Chairmanship of Deputy
Commissioner, Ambala.

ii. The DC Ambala has also constituted an inter Departmental Team consisting of Police, Sales
Tax, RTA, Irrigation, PWD, Forest and Mines Departments for conducting regular field visits
every day.

iii. In addition to above, a team of State Enforcement Bureau Officials is also doing
checking/legal action to control the illegal mining in riverbed areas of District Ambala.

iv.  As perreport provided by the Mining Department, Ambala this is a routine and continuous
exercise being made by the Local Administration and a total 36 Nos. of complaints have
been registered by Mining Officer, Ambala regarding illegal mining last 06 months in Police
Station concerned of District Ambala and total 71 Nos. of Vehicles/machinery seized/
impounded during 01.08.2023 to 31.01.2024 besides imposing total penalty of Rs.
67,21,850/- by the Department concerned with stands deposited by the 18 no. of violators.
Out of 71 Nos. of Vehicles/machinery seized/ impounded by DLTF, Ambala, 18 no. have

been released after deposition of penalty amount by the violator, 30 no. have been released
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by the orders of Hon’ble District Court and remaining 23 no. are still under the custody of

Local Administration, Ambala for further necessary action.

2.2.2. 1llegal Dumping of Industrial and Hazardous Wastes on the banks of River

Markanda:
The Joint Committee noted during their inspections on October 8th to October 12th, 2023, and
again on February 19th, 2024, that a significant amount of chemical waste (lime sludge) along
with other wastes (Lime Sludge and Ash) was being disposed of in the Kala Amb region of
Haryana covering few kilometres along the banks of River Markanda without any information to
both of the State Pollution Control Boards, Geo-tagged Photographs 3 to 10 shown below:

Photograph 3, 4, 5, 6, 7 & 8: Dumping of Chemical Waste (Lime Sludge) and other wastes (Ash
and Sludge) along the banks of River Markanda.

Photograph-3
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 Kalaamb
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Photograph-5
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Photograph-8




434

Photograph 9 & 10: Dumping of Chemical Waste (Lime Sludge) along the banks of River
Markanda

Photograph-9

Photograph-10

All this waste dumped on the banks of River Markanda finding its way into the river, particularly
during rainy periods. As mentioned in the earlier Progress Report of the Joint Committee, 7/e
HPSPCR asserts that the region in question, where lime sludge is being dumped, falls under
Revenue Estate of Haryana's and, therefore, pertains to HSPCB.

However, according to HSPCB, the 03 no. of industries responsible for generating lime waste or
sludge are located in Kala Amb, which is under the jurisdiction of Himachal Pradesh, making it the
responsibility of HPSPCB. The HPSPCB (Himachal Pradesh Pollution Control Board) with neither
SPCB taking ownership, the accumulation of lime sludge and continues to grow as observed by the

Joint Committee during recent visit, in February 2024.
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In view of the above scenario, the Joint Committee requested HSPCB, to gather information
regarding ownership of the land, where lime sludge is being dumped on the banks of River
Markanda, from the Revenue Department The copy of information obtained by HSPCB for 07 No.
of different dumping locations, as received from the Department of Revenues, Ambala enclosed

as Annexure-HR2.

Note: The examination of the details provided by the Department of Revenues, Ambala shows that
out of 07 no. of Lime sludge dumping locations one of the land is owned by M/s Ruchira Papers
Ltd, Trilokpur Road, Kala amb itself which is also a generator of this Lime Sludge to the tune of
around 60 tons/per day (on dry basis) i.e around 120 tons per day on as such basis, indicating that
M/s Ruchira Papers Ltd may be involved in dumping the Lime Sludge on the banks of River:

In addition to the above, further investigation was also conducted by the Joint Committee in this

regard as follows:

i.  Asper the records shared with the Joint Committee, only 03 No. of industries in Kala Amb
namely i) M/s Ruchira Papers Ltd, ii) M/s Himachal Polyolefin Ltd and iii) M/s Vashisth
Chemicals, generate lime sludge/Lime waste and none of these industries are authorized

to dispose of this waste like this. All these Units were visited by the Joint Committee.

ii. It was possible to establish the lime waste trail with respect to M/s Himachal Polyolefin
Ltd and M/s Vashisth Chemicals, from the records made available to the Joint Committee,
to conclude that Lime Sludge/Waste is being sent to another Company located at Paonta
Sahib, for reusing it. Further, the lime sludge/waste generated by these two Industries is

non-hazardous.

iii. ~ With regard to M/s Ruchira Papers Ltd (RPL), the details were requested through
HPSPCB, to as to verify the compliance of various rules/charter, with regard to Hazardous
waste generation/disposal, Generation and recycling of lime sludge and base line data as
provided in EIA report. However, no such data was provided for further examination by
the Joint Committee except the following information received through HPSPCB, claiming
that: /) Lime sludge being generated in the Chemical recovery is being process through Lime
Kiln being installed to comply with EIA Clearance granted to the company ii) Used spent
oll is the only hazardous waste being generated and sent to M/s Shiwalik Solid Waste

Management Ltd, who is authorized recycler.

iv. It is pertinent to mention that according to Corporate Responsibility for Environment
Protection (CREP) Guidelines, Pulp and Paper Industry is required to installs Lime Kiln,
for recovery of Lime from the Lime Sludge generated during Chemical Recovery Process
(CRP). M/s Ruchira Papers Ltd. have installed a Rotary Lime Kiln of 60 TPD Capacity for
recovery of Lime from the Lime Sludge. However, from the information received from the
Revenue Department it seems that either Lime Kiln is not being operated regularly or it is

not working efficiently to process all the lime sludge generated by the Unit.
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v.  Further, as per “SCHEDULE I [See rule 3 (1) (17) (i)] LIST OF PROCESSES GENERATING
HAZARDOUS WASTES” of Hazardous Waste Management Rules, 2016, the following
categories of waste from the Pulp and Paper industry are covered under hazardous
wastes:

32.1 Spent chemicals

32.2 Corrosive wastes arising from use of strong acid and bases

32.3 Process sludge containing absorbable organic halides (A0OX)

33.1 Empty barrels/containers/liners contaminated with hazardous chemicals /wastes
33.2 Contaminated cotton rags or other cleaning materials

35.3 Chemical sludge from waste water treatment

5.1. Waste or Used Oil

As per Hazardous Waste Authorization granted to the unit under the provisions of HOWM
Rules 2016, the unit has been authorized for generation & storage of one type of
Hazardous Waste i.e. Used Oil (Category 5.1). (Annexure-HP1). The HPSPCRB has informed
that the unit had applied for renewal of Authorization under HOWM Rules 2016 on
21.03.2024 (Appl ID - 11869675) and the application has been returned back with an
observation to apply for all streams of HW generated, handled, reutilized in the unit with
complete justification.

No information has been made available to the Joint Committee with regard to the disposal
of hazardous wastes generated in other six categories as listed above, including sludge from
Secondary Clarifiers.

vi.  As per Environmental Clearance granted to M/s Ruchira Papers Ltd, by MoEF&CC vide F.
No.J-11011/580/2007-IA 1l dated 11/10/2007 (Annexure-HP2), “Solid waste generated

in the form of boiler ash shall be provided to cement/brick manufacturing Units” No

Information/record was made available to the Joint Committee in this regard as well.

vii. ~ With reference to the Lime Sludge generated in the Pulp and Paper, the “SCHEDULE I [See
rule 3 (1) (17) (i)] LIST OF PROCESSES GENERATING HAZARDOUS WASTES" clearly
specifies at S.No. 35 that (35.3) Chemical sludge from waste water treatment, from the
processes mentioned in this schedule is hazardous. Since, Pulp and Paper process is
mentioned in this Schedule I and the Lime Sludge is generated during treatment of Black
Liquor (Waste water generated during pulping) in the Chemical Recovery Process and

therefore Lime Sludge from Pulp & Paper Industry is Hazardous Waste.

Being hazardous waste, Lime sludge is to be either recycled back by recovery of Lime
through Lime Kiln and if for any reason, it is not used in the Lime Kiln, it must be sent to a
Treatment, Storage and Disposal Facility (TSDF) after obtaining authorization under HWM
Rules, 2016, from State Pollution Control Board,

In view of the HW Authorization granted to the unit and understanding of M/s Ruchira Papers
Ltd. regarding Used Oil as the only hazardous waste generated from the process, it indicates
that various hazardous wastes are not being disposed off as per provisions of Hazardous Waste

Management Rules, 2016.

10
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2.2.2.1. Action taken regarding dumping of Lime Sludge:

I To identify the industries dumping lime sludge on the banks of information regarding
ownership of the land, where lime sludge is being dumped on the banks of River
Markanda, was obtained from the Revenue Department by HSPCB RO, Ambala. 7he
examination of the details provided by the Department of Revenues shows that the land in
one ofthe 07 Lime sludge dumping locations is owned by M/s Ruchira Papers Ltd, Trilokpur
Road, Kalaamb, which is also a generator of this Lime Sludge, indicating that M/s Ruchira
Papers Ltd may be involved in dumping the Lime Sludge on the banks of River.

ii. HPSPCB RO, Sirmour issued a common Show Cause Notice vide No. HPSPCB/RO
Paonta/Notice File/2019-3065-67 dated 14/02/2024 (Annexure-HP3) to all the three
Lime waste generating Units namely i) M/s Ruchira Papers Ltd, ii) M/s Himachal Polyolefin
Ltd and iii) M/s Vashisth Chemicals directing to immediately stop the entire illegal activity
of dumping of process waste material i.e. lime waste powder/ calcium waste powder and
immediately remove entire dumped material and also restore the sites immediately. These
Units were also directed to submit the complete details regarding (i) daily waste material
generation, (ii) handling and management plan, (iii) disposal plan, (iv) quantity
generated and disposed of in last 2 year along with supporting documents within 7 days.
As per further information provided by HPSPCB RO, Sirmour,. all three Units responded
that lime sludge is not being dumped by them (Annexure-HP4).

iii.  No action has been taken with regard to removal of dumped material and restoration of
sites.

2.3. Discharge of untreated domestic sewage or industrial effluent:

2.3.1. State of Himachal Pradesh:
Calculation for Domestic Sewage load for the Kala Amb area in Himachal Pradesh by
extrapolating the Census of 2011 to the present population and also for the projected population

after 20 years has been provided by HPSPCB as under:

As per Census 2011, the population of Kala Amb & Moginand area in 2011 was 6,695 and the
present population of the area is 7,280. The projected population after 20 years will be 10,010
considering the present growth rate of area. For this population sewage load calculations as per
water demand of 135 litres per capita will be 1,081 KLD. In addition to this considering a floating
population of around 10,000 in Kala Amb, sewage generation as per water demand of 45 litres
per capita will be around 360 KLD (Source: IS 1172:1993 Indian Standard Code of Basic
Requirements for basic supply, drainage and sanitation).

Considering the above information provided by HPSPCB, the existing quantity of Sewage
generation from the Kalaamb area of Himachal Pradesh is 1038 KLD.

For the treatment of domestic sewage, septic tanks/soak pits have been provided by individual
households. To cater this untreated domestic sewage/sullage from villages i.e. Moginand,

Rampur Jattan, Mainthapal, Ogli, Johron, Khairi and Trilokpur, the State Government of H.P. has

11
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already established two STPs [STP Trilokpur of capacity 1.5 MLD and CETP-cum-STP Kala Amb of
capacity 2.5 MLD (0.8 MLD Industrial + 1.75 MLD domestic)] and same could not be made
operational till date due to damages caused by recent flash floods in Himachal Pradesh, as per

information provided for the State of Himachal Pradesh.

In view of the fact that STPs meant for treatment of domestic sewage are yet to made operation,

the total quantity of untreated domestic sewage is estimated to be 1038 KLD.

Further, there are numerous road side dhabas/butcher shops/sabziwalas located on both sides
of Kala Amb-Trilokpur Road of Himachal Pradesh and Haryana their solid/liquid waste is flowing
into roadside drains and further merging into Jattanwala Nallah. Water stagnation and decaying
biodegradable waste is also one of the factors in affecting the water quality of River Markanda.
In addition to above, Block Development Officer, Nahan has submitted detail of management of
black water of 07 number of Gram Panchayats vide letter no. BBM/NGT/2023-3354, dated
05.10.2023, as informed by HPSPCB.

There are total 03 no. of drains and 01 no. of Rivulet identified by State of Himachal in the District
Sirmaur which are carrying untreated effluent and further merging in to River Markanda directly
(covering from origin point of River Markanda in Himachal Pradesh to its exit at Kala Amb, HP
and Haryana Border). The details of locations of such sub drains/ nallah/Rivulets are given at

Annexure-HP5.

2.3.1.1: Action Taken by Himachal Pradesh:

As per information provided to the Joint Committee, the following action has been taken by

Himachal Pradesh:

Hon’ble NGT in 0.A. No, 673 /2018 has directed for rejuvenation of 07 polluted river stretches in
Himachal Pradesh including River Markanda and prepare the action plan. HPSPCB has already
prepared action plan for rejuvenation of River Markanda and progress report is monitored at
State level by State Surveillance Task Force chaired by Worthy Chief Secretary, Govt. of H.P. and
at district level by District Level Surveillance Task Force chaired by Deputy Commissioner,
Sirmaur on monthly basis. After quantification along with action plan for tapping of these drains
is already proposed to be treated in CETP-cum-STP Kala Amb provided by M/s Kala Amb
Infrastructure Development Company and Jal Shakti Vibhag, Nahan.

2.3.2: State of Haryana:
Total 145 MLD of sewage is being generated from different 12 towns of 04 Districts at Panchkula,
Ambala, Kurukshetra and Kaithal of Haryana which are located in catchment area of River

Markanda and its tributaries.

There are total 40 No. of STPs installed with treatment capacity of 264 MLD to cater out the need
of treatment in these towns. The detailed status of Management of sewage generated from these
towns of Districts of Panchkula, Ambala, Kurukshetra and Kaithal has already been provided to

the Hon’ble Tribunal by the Joint Committee in its interim progress report filed on dated

12
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17.10.2023. Further, the PHED Department, Haryana has informed that they are having 551476

No. of sewer connections against 962419 No. of total consumers throughout State of Haryana.

Total 38 No. of discharge points were identified by the Joint Committee from State of Haryana after

obtaining information from Irrigation & Water Resources Department (Jal Shakti), Haryana from

its different 03 No. of Districts i.e. Panchkula, Ambala & Kurukshetra carrying untreated domestic

effluent and further merging in to River Markanda or into its Tributaries directly or indirectly

(covering from entry point of River Markanda in Haryana at Kala Amb to its final merger into

River Ghaggar at Kaithal, Haryana) with details of locations of such sub drains/ nallah/Rivulets

have already been provided before the Hon’ble Tribunal in earlier Progress Report.

2.3.2.1: Action Taken by Haryana:

As per information provided by HSPCB Member, the following actions have been taken by the

state of Haryana:

L.

ii.

A review meeting was convened under the Chairmanship of Chairman, HSPCB on dated
09.02.2024 amongst the Administrative secretaries/HODs of the stakeholder
departments of Haryana to obtain the information and time bound action plan for
tapping/diversion/treatment of these discharge points pertaining to the respective
departments and to discuss other issues based upon the non-compliances observed by
the Joint Committee in its progress report earlier filed, wherever interventions required
from the other departments. The copy of proceedings of meeting held on dated
09.02.2024 is enclosed as Annexure-HR3.

Further after receipt of requisite information and date bound action plan received from
the stakeholder departments for tapping/diversion/treatment of these 38 no. of
discharge points identified previously by the Joint Committee for the State of Haryana, the
final status alongwith quantum of effluent going into River Markanda through these 38
no. of discharge points is provided by HSPCB and same is enclosed herewith at Annexure-

HRA4.

2.4. Operational efficacy of STPs/ETPs/CETPs already setup:
2.4.1. State of Himachal Pradesh:

Operational efficacy of STP/CETPs already setup by Jal Shakti Vibhag and Department of

Industries is tabulated below, as per details received from HPSPCB:

STP CETP-cum-STP
Capacity (in Operational Status Capacity (in Operation Status
MLD) MLD)

STPisnotfunctionalyet | 2.5 MLD (0.8 STP is not functional yet

1.5 MLD due to damage of sewer | MLD industrial due to damage of sewer
pipeline in | effluent+ 1.7 pipeline in unprecedented
unprecedented rainfall| MLD domestic rainfall  during  last
during last monsoon effluent) monsoon and
and unavailability of unavailability of funds, the
funds, the description description given below
given below at point no. at point no. 2.4.1.2
24.1.1
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2.4.1.1 Status of STPs:

For the sewage management, Jal Shakti Vibhag, Nahan has installed Sewage Treatment Plant of
capacity 1.5 MLD for Johron, Khairi and Trilokpur area of Kala Amb for sewage of Moginand,
Rampur Jattan, Mainthapal and Ogli area of Kala Amb in CETP-cum-STP of capacity 2.5 MLD (1.7
MLD domestic effluent). The total pipeline to be laid for STP Trilokpur is 8.5 km out of which
work of laying pipeline of approx. 7.9 km was completed and 600 m is balance. Latest status was
sought from ]SV vide letter no. PCB/RO(Pt)/OA No. 515/2022/2023-3156-58 dated
20.02.2024). As per status note by Jal Shakti Vibhag (JSV) Nahan, have intimated that the sewer
network of STP Trilokpur has suffered damages due to heavy rainfall causing flash floods in this
monsoon season and due to no allocation of funds during current financial year i.e. 2023-24, the
balance sewer network and damaged sewer line i.e. 600 m has not been completed. These works
need time for completion which is estimated to be completed by June, 2024. STP can be made
functional by taking sewage from Trilokpur temple complex. Regarding household sewer
connection vis-a-vis STP Trilokpur, JSV Nahan has received 28 nos. of application for approval
and same have been approved. The copy of status report by Jal Shakti Vibhag, Nahan is enclosed

herewith as Annexure-HP6.

1.4.1.2.Status of CETP-cum-STP Kala Amb:

The Special Purpose Vehicle (SPV) M/s Kala Amb Industrial Development Company (KIDC) has
proposed to establish CETP-cum-STP Kala Amb of capacity 5 MLD in two phases out of which
Common Effluent Treatment Plant (CETP) of capacity 2.5 MLD is already established for first
phase (0.8 MLD industrial effluent and 1.7 MLD domestic effluent). H.P State Pollution Control
Board has already issued Consent to operate to run the CETP. However same could not be
operated due to no household/commercial domestic effluent load. HPSPCB has already notified
inlet standards of CETP Kala Amb. A letter in this context has already been written by Kala Amb
Infrastructure Development Company (KIDC) vide letter no. KIDC/-JSV-03, dated 25.09.2023 to
the Executive Engineer, Jal Shakti Vibhag Nahan.

Work of laying total sewerage pipeline of 21.645 kms for Moginand, Rampur Jattan, Mainthapal
and Ogli in Kala Amb out of which work of 20.500 kms was completed. (Latest status was sought
from ]SV vide letter no. PCB/RO (Pt)/OA No. 515/2022/2023-3156-58 dated 20.02.2024) As
per status note by Jal Shakti Vibhag (JSV) Nahan, have intimated that the sewer network of STP
Kala Amb and STP Trilokpur has suffered major damages due to heavy rainfall causing flash
floods in this monsoon season and due to no allocation of funds during current financial year i.e.
2023-24, the balance sewer network and damaged sewer line has not been completed. These
works need time for completion which is estimated to be completed by June, 2024 subject to
availability of funds. Regarding house sewer connection vis-a-vis CETP-cum-STP Kala Amb, JSV
Nahan has received 53 nos. of application for approval and same will be approved after
functioning of the scheme. The copy of status report by Jal Shakti Vibhag, Nahan is already

enclosed in Annexure-HP6.
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The Inspections and Sampling of Sewage Treatment Plants (STPs)/Common Effluent Treatment

Plants (CETPs) falling in the catchment area of River Markanda and its Tributary was carried out

by Joint Committee with having the details given below:

Sr.No. | Date and STP/CETP Details of | Geographical | Parameters Findings/
Time of Location and | Sampling | Coordinates | to be compliance
Sampling Capacity Points analyzed status

1. 25/09/2023 | CETP Kala CETP Kala Amb 2.5 MLD capacity (0.8 MLD industrial effluent part and 1.7
09:04 AM Amb MLD sewage part) has been granted Consent to Operate by HPSPCB on dated

(S&TP 21/09/2023. The industrial effluent treatment part of CETP-cum-STP Kala
Trilokpur, Amb has been started. Kala Amb Infrastructure Development Company
g;;r(ljaecskllqal (KIDC) has made agreement with 51 numbers of water polluting industries.
36 number of industries are disposing their effluent to CETP Kala Amb after
primary treatment through their own captive ETPs. KIDC is collecting the
effluent from these industries through GPS enabled tankers. The sewage
treatment part of CETP-cum-STP Kala Amb is not started yet due to damage of
sewerage pipelines laid by Jal Shakti Vibhag in recent flash floods in River
Markanda, as informed by the representative of CETP/STP.
19.02.2024 | Re-visit of Joint Committee re-inspected the CETP-cum-STP Kala Amb on 19.02.2024
04:30 PM (S:'Egl;;:ll;m- and collected the sample of inlet of CETP-cum-STP to know the status of the
Amb compliance of the industries connected to CETP-cum-STP with regard to the
Inlet standards of CETP notified by HPSPCB (Annexure-HP7). It was also
observed that there was no discharge of treated effluent i.e. final outlet of
CETP-cum-STP Kala Amb into River Markanda. Hence, the Joint committee
did not collect the sample of final outlet of CETP-cum-STP Kala Amb.

The results of the analysis for the inlet sample collected from the equalization tank of the CETP-

cum-STP and analyzed in CPCB Laboratory are as follows:

Sr. Parameters Results in Prescribed Compliance Status
No. mg/l except pH | Standards mg/]
except pH

1 Total Suspended | 545 500 Not within prescribed
Solids (TSS) Limit

2 Chemical Oxygen | 1982 1500 Not within prescribed
Demand (COD) Limit

3 Biochemical Oxygen | 788 500 Not within prescribed
Demand (BOD) Limit

5 0il & Grease BDL 30 within prescribed Limit

6 Fixed Dissolved Solids | 664 3000 within prescribed Limit
(FDS)

7 pH 6.9 6.5-9.0 within prescribed range
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The Inlet sample was found to be non-complying with regard to Total Suspended Solids
(T5S), Chemical Oxygen Demand (COD) and Biochemical Oxygen Demand, as the results
of analysis for these parameters were exceeding the prescribed inlet norms, which
indicates that some of the industries connected to CETP-cum-STP may not be complying
with the inlet norms notified by HPSPCB, for sending primary treated effluent to CETP-
cum-STP. As informed by General Manager DIC Nahan, (Annexure -HP8) the CETP-cum-
STP Kala Amb is commissioned recently (i.e. since 04 Dec 2023) and member industries
have started sending their effluent to CETP-cum-STP Kala Amb. HPSPCB has collected
sample of treated water of CETP-cum-STP Kala Amb on 18.04.2024 after tertiary
treatment and results are conforming to the prescribed CETP standards in Schedule |
of Environment (Protection) Rules, 1986, Copy of analysis report is enclosed as

Annexure -HPG.

2.4.1.3 Status of ETPs and Industries visited by Joint Committee:

The Kala Amb industrial area can be divided into following zones as per drainage pattern:

I Industries located on the Right and left bank of River Markanda from Moginand area
to Kala Amb barrier
il.  Industries located in Jattanwala Drain catchment
iii.  Industries located in Khairi area

Iv.  Industries located on Kala Amb-Sadhaura Road

There are total 97 nos. of water polluting industries located in Kala Amb area of Himachal
Pradesh. These industries have provided captive Effluent Treatment Plants. In addition to above,
08 nos. of industries have installed captive STPs wherever the manpower is more than 150 nos.
The treatment technologies provide ranges from primary treatment system i.e. Chemical
treatment, precipitation/settling followed by dual media carbon filters, activated sludge process
followed by dual media carbon filters, industries have also provided RO systems and evaporators

for ensuring zero liquid discharge.

M/s Ruchira Papers Ltd. is the only industry in Kala Amb that falls under 17 categories of highly
polluting industries and has installed their captive ETP of capacity 11 MLD. The unit has obtained
consent from State Board for discharge of treated effluent quantity of 4.012 MLD into drain. The
unit has installed Real Time Online Continuous Water Quality Monitoring Station and Flow meter
at the final outlet of ETP. The results of treated effluent are being displayed on the CPCB and

HPSPCB server on real time basis.

All the 105 nos. of industries have obtained requisite Consent to Operate of the State Board under
Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981. All the 105 nos. of industries have installed effluent treatment plants or
Sewage Treatment Plants in their respective industries. The list of water polluting industries
along with their final disposal and their compliance status is annexed as Annexure-HP10.

Further the random Inspections and Sampling of other Industries falling in the catchment area
of River Markanda in both of the states was carried out by Joint Committee, so as to know the

compliance, in general.
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The status of the Compliance of the Industries inspected by the Joint Committee in the Kala Amb

Area falling in the State of Himachal Pradesh is as follows:

2.4.1.3.1. M/s Ruchira Papers Ltd:

L.

ii.

iil.

iv.

Vi.

VIL

VIl

M/s Ruchira Papers Ltd, was visited by the Joint Committee on 25/09/2023.

M/s Ruchira Papers Ltd. is the only industry falling under 17 Categories of highly

polluting Industries located in Kala Amb.

M/s Ruchira Papers is the only Industry in Kala Amb, which has been granted permission

to discharge its 4.012 MLD treated effluent into the drain by HPSPCB.

Out of total 5.6 MLD waste water discharge (both domestic and Industrial) from Kala Amb
area of Himachal Pradesh into the Jattanwala Nallah, more than 70% discharge (4 MLD)

is contributed by M /s Ruchira Papers Ltd.

The sample of treated effluent from the final discharge of ETP was taken by the Joint
Committee and sent to CPCB Head Office Laboratory, Delhi for analysis of applicable
Parameters.

One parallel sample of the treated effluent was also taken by HPSPCB Regional Officer,
Paonta Sahib, marked as Study Sample and sent to HPSPCB Regional Laboratory, Paonta
Sahib.

Further, one sample was also taken by M/s Ruchira Papers Ltd and as per information
received from HPSPCB, the sample was sent to Shri Om Testing and Research Laboratory,
Noida.

The analysis results from HPSPCB Regional Laboratory are enclosed as Annexure-HP11.
The HPSPCRB has informed that the facility for testing AOX is not available in the HPSPCR
Laboratory. Ms. Ruchira Papers Ltd has not got analyzed all the parameters w.r.t pulp &
paper units.

The results of analysis of the samples as reported by CPCB Head Office Laboratory, Delhi,
HPSPCB Regional Laboratory, Paonta Sahib and Sri Om Testing and Research Laboratory

are summarized in the following Table:

S.No. | Parameters Results of Analysis, mg/] except pH Prescribed Limits,
mg/] except pH
* # HPSPCB Regional | # Shri Om Testing and
CPC_B Laboratory, Laboratory, Paonta | Research Laboratory,
Delhi Sahib Noida.
1 pH 7.8 7.70 7.38 7.0-8.5
2 TSS 23 10 20 50
3 CcoD 505 104 120 250
4 BOD 187 7.5 9 30
5 AOX, as Cl 18.544 Not done Not done 1 Kg/ton of Paper
7 MLSS (Aeration | 3992 Not done Not done
Tank)
8 MLVSS 2293 Not done Not done
(Aeration Tank

*
CPCB Head Office Laboratory is recognised under SECTION 12(1) B OF THE ENVIRONMENT (PROTECTION) ACT, 1986 and its
analysts are notified as Government Analysts for the purposes of analysis of samples of air, water, soil or other substances sent for analysis.

# NABL Approved Laboratory.

As per analysis report of the sample collected by the Joint Committee and analyzed in CPCB Head

Office Laboratory, Delhi, M/s Ruchira Papers Ltd was found to be not complying with regard to
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COD and BOD Parameters. COD concentration in the sample was 505 mg/I against the prescribed
limit of 250 mgy/I. Similarly, BOD concentration in the sample was 187 mg/I against the prescribed
limit of 30 mg/I. The Industry was found to be complying with pH, TSS, AOX parameters, as per
analysis report from the same laboratory i.e. CPCB Head Office Laboratory. The MLSS and MLVSS
Concentration in the aeration tank was also within acceptable range.

However, as per report of the parallel samples analyzed in HPSPCB Regional Laboratory, Paonta
Sahib and Shri Om Testing and Research Laboratory, Noida, M/s Ruchira Papers Ltd was
complying with all the parameters.

The results reported by CPCB for analysis conducted in CPCB Laboratory and other two
Laboratories are at variance, with regard to COD and BOD parameters. While CPCB Head Office
Laboratory reported COD concentration of 505 mg/l, whereas HPSPCB Regional Laboratory,
Paonta Sahib reported COD concentration of 104 mg/l and Shri Om Testing and Research
Laboratory, Noida reported COD Concentration of 120 mg/l. Similarly, CPCB Head Office
Laboratory reported BOD concentration of 187 mg/I, whereas HPSPCB Regional Laboratory,
Paonta Sahib reported BOD concentration of 7.5 mg/l and Shri Om Testing and Research
Laboratory, Noida reported BOD Concentration of 9 mg/I.

It is pertinent to mention here that CPCB Head Office Laboratory is recognized under SECTION
12(1) B OF THE ENVIRONMENT (PROTECTION) ACT, 1986 and its analysts are notified as
Government Analysts for the purposes of analysis of samples of air, water, soil or other substances

sent for analysis, whereas other two Laboratories mentioned above are NABL approved.

% Other observations made by the Joint Committee during visit to M/ Ruchira Papers Ltd is as
follows:

a. As per specific conditions of Environmental Clearance granted to M/s Ruchira Papers Ltd. by
MoEF & CCvide F. No.]-11011/580/2007-1A Il dated 11/10/2007, “Chlorine Dioxide shall be
used as bleaching agent and no elemental chlorine shall be used for bleaching”. However, it
was observed that Industry has stored large number of Chlorine Cylinders and a Chlorination
Tower has also provided for bleaching (Photograph 11 & 12).

Photograph 11 & 12: Chlorine Gas Cylinders and Chlorination tower in the premises of
M/s Ruchira Papers Ltd.

30.5 20608
Ge64+JMM, Rampur Jatan, Kala Amb

Photograph-11
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[ CHLORINATION
TOWEFR :
CAPACITY-ISIMT |

Photograph-12

HPSPCB was requested by the Joint Committee to provide the bleaching sequence followed
by M/s Ruchira Papers Ltd, to know the requirement of chlorine Cylinders and Chlorination
tower, as observed during inspection.

As per details provided by HPSPCB on 24/04/2024, M/s Ruchira Papers Ltd. is following Do-
Ep- D1, where Do represents “first Chlorine di Oxide Stage’, Ep represents “Alkali Extraction

in the presence of peroxide” and D; represents “second Chlorine dioxide stage’.

The bleaching sequence shared by HPSPCEB with the Joint Committee is Elemental Chlorine
Free Bleaching Sequence and, in this sequence, neither elemental chlorine nor chlorination
tower is required. However;, no justification has been provided for the presence of large
number of Elemental Chlorine Gas Cylinders and Chlorination Tower in the premises of the

Industry.

Further, as per information available on the website of M/s Ruchira Papers Ltd regarding
bleaching sequence, the Industry is following CD-Eop-D bleaching sequence (Photograph 13
given below), where CD represents “Elemental Chlorine and Chlorine Dioxide added together’,
Eop represents “Alkali extraction reinforced with oxygen and hydrogen peroxide” and D

represents “Chlorine Dioxide”

19




AVsrifing-and- printing-paperhitm]

8 NetionalGroen Tt G tand plains-ar Hima. M b (700 - raath. B @ Gau

i B TIET el @ W Miketmlip. @ srmunivae - Acaden, < ecademisazatemic B = 8

enulpmente

Chemical Recovery Plant

Photograph 13

In view of the presence of chlorine gas cylinders & Chlorination Tower in the premises of the

industry, as observed by the Joint Committee , contradiction in bleaching sequence provided

to the Joint Committee, information regarding bleaching sequence available on the website of
the Industry and specific condition of Environmental Clearance granted to the Industry by

MoEF & CC that “No elemental chlorine shall be used in the bleaching’, the member
representing MoEF & CC was requested on 25/04/2024, to provide i) the copy of last/latest
half yearly Compliance Report filed by the Industry regarding compliance of the conditions
of Environmental Clearance and ii) Last/latest report of MoEF & CC regarding verification of
the compliance of the conditions of Environmental Clearance granted to the industry, which

are awaited.

. As per conditions of the Environmental Clearance granted to the Industry by the Ministry of
Environment, Forest and Climate Change (MoEF & CC), the industry is required to dispose off

its treated effluent, for agriculture, plantation and in the drain.

However; the industry is disposing off its treated effluent only in drain, despite the fact that
33% of the area, as claimed by the Unit is under plantation besides additional land acquired by
the Industry along the Markanda River in the state of Haryana for plantation.

The industry has installed Online Continuous Emission Monitoring System (OCEMS) at the

final outlet of ETP, which is connected with SPCB and CPCB servers. /n order to check that if
the OCEMS installed by the industry is properly calibrated, the samples from various stages
of effluent treatment plant were tested using the sensor of OCEMS by the Joint Committee.

As can be seen from the Photographs 14-17 taken during checking of the calibration of
OCEMS installed by the Industry , by the Joint Committee, the ratio of BOD to COD in the
samples from various stages from untreated to partially treated and final treated is same i.e

around 1: 10. The fixed ratio of BOD to COD at all stages indicated either tempering of the
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OCEMS or dilution to achieve standards. It is pertinent to mention here that BOD to COD ratio
in pulp and paper industry untreated effluent varies from 1:2.5 to 1:4 depending on the
process followed, which is keeps on increasing at different stages of effluent treatment
process based on the efficiency of individual stages w.r.t COD and BOD reduction, thereby
increasing the ratio to 1:10 or even more in the final treated effluent depending on the
technology adopted.

As per information received through HPSPCB on 24t April, 2024 alongwith Annexure-HP12,
the industry has got the calibration checked from the vendor with regard the final discharge.
However, the above observations of the Joint Committee are yet to be addressed. Therefore, in
view of the observation of the Joint Committee regarding fixed BOD: COD ratio, HPSPCB may
revisit and get the calibration rechecked to ensure the correctness of the values reported
through OCEMS.

The HPSPCB has asserted that the analysis result of aeration tank sample collected by Joint
committee show MLSS of 3992 mg/L which is under desirable range. Further, MLVSS/MLSS
ratio is appx. 0.6 which is also desirable range indicating proper functioning of secondary
biological treatment system. Unit has further installed secondary clarifier and advanced
treatment system based on Fenton technology (using Fenton reagenti.e. ferric ion+ hydrogen
peroxide). The analysis report dated 12.10.2023 of parallel sample collected by HPSPCB show
parameters of pH, BOD, COD, TSS within permissible discharge limits. HPSPCB is also carrying
out regular sampling and monitoring of the unit. Latest sample analysis result dated

10.04.2024 is also meeting the prescribed norms (Annexure-HP13).

Photographs 14 to 17: Values of various parameters during checking of calibration by the Joint
Committee.
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Action taken by HPSPCB: Action is yet to be taken by Himachal Pradesh SPCB.

d. The joint Committee was also informed by the HSPCB Nodal Officer regarding order of Hon’ble
Court of SDM Naraingarh dated 12/04/2024 in the matter of Case No 16 under 133 Crpc, Usha
Rani Wo Parveen Kumar present Sarpanch, Gram Panchayat Kala Amb, Tehsil Naraingarh
Distt Ambala (Plaintiff) V/s Ruchira Paper Mil], Kala Amb, Tehsil Nahan Distt Sirmour
Through Manager (Respondent) and The Kala Amb Chamber of Commerce and Industries,
Kala Amb Through its Secretary Ashok Kumar ( Plaintlft) Vs 1. Singh Ram 2. Rajpal 3. Ramesh
Kumar 4. Suresh Kumar S/o Jiwan Ram R/o Vill Dera Tehsil Naraingarh Distt Ambala
(Respondent).

The matter is related to 7) the discharge of effluent by M/s Ruchira Paper Mills causing
nuisance as alleged by the petitioner (Residents of shiv colony, Kala Amb in Haryana) and ii)
the blockage of water flow by Respondents (04 residents of Village Dera, Tehsil Naraingarh,
Haryana) through their land causing nuisance as alleged by petitioners (Kala Amb chamber of

commerce whose M/s Ruchira Papers Ltd. is also a member).

After hearing the matter and also considering the reports obtained from both HSPCB
Regional Officer, Ambala and HPSPCB, Regional Officer, Sirmour, Hon’ble Court of SDM issued
the absolute Orders dated 12/04/2024 under Section 138 of the Criminal Procedure Court,

(copy of order enclosed as Annexure-HR7), and relevant portion is reproduced, as follows:

1. “The Kala Amb Chamber of Commerce is directed to drain out the water which has
stagnated in the residential areas of Dera and Kala Amb villages of Haryana within 7
days of issuance of this order in order to safeguard the Fundamental Right to Life and
Liberty under Article 21 of the Constitution of India, of the residents of the Villages.
The drained out water is to be discharged into the Jattanwala Nallah as per the
prescribed environmental standards. The SHO Naraingarh, BD & PO Naraingarh and
RO, HSPCB Ambala shall ensure compliance of this direction and submit a

compliance report to this Court within 10 days of issuance of this order’
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2. There respondents Singh Ram, Raj Pal, Ramesh Kumar and Suresh Kumar' sons of
Jiwan Ram' R/o Dera, Naraingarh, Ambala are directed to clear the blockage in their
land’ allowing the flow of the Nallah, within 7 days of passing of this order They are
further directed, under Section 143 CrPcC to not to cause such blockage in the future.
SHO Naraingarh and BD & PO Naraingarh are to ensure compliance of this order and

submit a compliance report to this court within 10 days.

3. M/s Ruchira Papers Ltd is directed to divert the flow of the water, currently passing
through the lands of respondents Singh Ram and Ors, through their own lands
adjacent to the lands of the respondents, based on the principle of Polluter Pays, as
held by the Hon'ble Supreme Court.in several judgements, including Indian Council
for Enviro-Legal Action vs Union of India JT1996(2) 196, Vellore Citizens Welfare
Forum v Union of India and Ors JT 1996(7) SC 375, MC Mehta v Union of India, 1995
SCC 711. This is to be completed within 2 months of passing of this order. RO, HSPCB

and BDPO Naraingarh are directed to file compliance report in this court,”

2.4.1.3.2. M/s Rich Graviss Products Pvt. Ltd., Kala Amb, Himachal Pradesh:
The unit was visited by the Joint Committee on 08/10/2023. The samples from ETP were

collected and sent to CPCB Head Office Laboratory for analysis.

As per analysis report, the Unit was found to be non-compliant with regard to COD, BOD and TSS
Parameters. COD, BOD and TSS in the final treated effluent was found to be 3154 mg/l, 1567 mg/I
and 234 mg/l respectively against the prescribed limits of 250 mg/l, 100 mg/I and 200 mg/! for
COD, BOD and TSS respectively.

It was observed that the treated effluent of ETP is being utilized for irrigation/gardening purpose
in 1.5 hectare additional land located adjacent to the unit. 7he Unit has not prepared and

Implemented Irrigation Management Plan.

Action taken by HPSPCB: As per information provided by HPSPCB, the following action has been
taken:

i.  Show cause notice has been issued to the unit from HPSPCB Paonta Sahib vide letter no.

2524 dated 08.12.2023 for not meeting the prescribed discharge norms and another

letter issued vide letter no. 1160 dated 16.08.2023 regarding submission of Irrigation

Management Plan. Copy of letters is annexed herewith as Annexure-HP14.

ii.  The unit has also upgraded the Effluent Treatment Plant with installation of Membrane
Bio Reactor (MBR) component after Moving Bed Bio Reactor (MBBR) treatment unit.

ETP-um-STP of capacity 150 KLD is currently operated at 50% capacity.

iii. ~ The unit has also acquired an additional piece of adjoining land (02 Bighas) for use of
treated water in gardening purposes / land application. Also, unit has installed sludge

dryer for management of ETP sludge.
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2.4.1.3.3. M/s Himachal Polyolefin Ltd., Yamunanagar Road, Himachal Pradesh:
i.  The unit was visited by the Joint Committee on 19/02/2024. The samples of treated
effluent from the discharge point on to land owned by the Unit were collected and sent to

CPCB Head Office Laboratory for analysis.

ii.  The analysis results of the sample collected by Joint Committee show parameters within
permissible discharge limits for land irrigation purpose as per Schedule VI of
Environment (Protection) Rules, 1986.

iii. ~ However, the Unit was found to be non-compliant with regard to TDS parameter, as
specified in the “Guidelines for Utilization of Treated Effluent in Irrigation’ prepared by
CPCB under the directions of Hon’ble National Green Tribunal vide order dated vide order
dated 24.05.2019 in the matter of O.A. No. 348/2017, Shailesh Singh Vs Al-Dua Food
Processing Pvt. Ltd.

1v.  TDS in the sample collected by the Joint Committee and analysed in CPCE Laboratory was
3400 mg/I against the prescribed limit of 2100 mg/I.

v.  The Unit was also found to be violating the condition of Consent to Operate (CTO) granted
by HSPCB with regard to Mode of Discharge of Treated Effluent. As per Consent to Consent
to operate granted to the Unit, the treated effluent is to be recycled in the process, whereas
the Unit was found discharging the effluent on to land without meeting the prescribed limit
of TDS Parameter and also in violation of the condition of Consent to Operate (Photograph
18-21)

Photographs 18-21: Discharge of effluent in violation of the conditions of CTO
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Action taken by HPSPCB: As per information received from HPSPCB on 24/04/2024, the

following action has been taken by HPSPCB:

ii.

iil.

RO, HPSPCB Paonta Sahib had already issued show cause notice to lime sludge generating
units vide letter no. letter no. 3065-67, dated 14.02.2024. The unit has submitted reply
with supporting documents on dated 21.02.2024 and submitted that the entire lime
sludge is being sold to trading companies in Paonta Sahib. The copy of reply submitted by

the unit is attached herewith as Annexure-HP15.

Further, HPSPCB Paonta Sahib has issued show cause notice and directions to the unit
vide letter no. 3164, dated 20.02.2024 to immediately stop discharging treated effluent

on their land. Copy of letter is attached herewith as Annexure-HP16.

Further, HPSPCB has carried out inspection and resampling of the unit on 16.04.2024. The
unit is recycling treated effluent in lime slaking process and sample analysis result of NABL
approved Regional Laboratory, HPSPCB Paonta Sahib is showing parameters pH and TSS

within permissible limits. Copy of analysis report is enclosed as Annexure-HP17.

2.4.1.3.3. Other Industries visited by the Joint Committee:

I

IL

iil.

M/s Vashisth Chemicals, Kala Amb was visited by the Joint Committee on 08/10/2023.
The unit has been given Consent to Operate as ZLD Unit. At the time of visit, no effluent was

under recycling and hence sample was not taken.

M/s Sagar Katha Factory, Trilokpur Road, Kala Amb, Himachal Pradesh, was visited by the
Joint Committee on 19/02/2024 and the samples were taken for analysis in CPCB Head
Office Laboratory. The analysis results of sample collected by Joint Committee were found

to be within prescribed limits.

M/s Ruchira Printing and Packaging, Plot no. 11, Vill. Johron, Kala Amb was visited by the
Joint Committee on 19/02/2024. The unit is engaged in manufacturing of Monocarton
sheets, catalogues and corrugated boxes. The unit falls under Green category and there is
no generation of effluent from manufacturing process. The committee did not find any

effluent generation from the unit.

2.4.2. State of Haryana:
2.4.2.1 Status of STPs of Haryana:

There are total 40 no. of Sewerage Treatment Plants (STP) have already been installed in 04

no. of Districts i.e Panchkula, Ambala, Kurukshetra and Kaithal of Haryana with having total

264 MLD of installed capacity, as summarized in the following Table.

The Haryana State has fixed stringent norms for discharge of sewage incompliance of the
directions issued by the Hon’ble NGT vide its order dated 15.06.2020 in OA No. 138 of 2016
wherein parameters fixed as BOD-10 mg/L, Total Suspended Solid-20 mg/L, COD-50 mg/L
and Fecal Coliform less than 100 MPN/100 ml.
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District Existing STPs Under Construction STPs
Number Capacity Number Capacity
(MLD) (MLD)
Ambala 14 51 4 (ULBD) 44
Kurukshetra 4 59.5 0 0
Panchkula 15 97.25 0 0
Kaithal 7 56 0 0
Total 40 264 MLD 4 44

Out of these total 40 STPs, 26 Nos. of STPs were have been reported complying and 14 Nos.

of STPs were reported non-complying by the Joint Committee at the time of filing its

progress report on dated 17.10.2023 based upon the latest monitoring reports available.

2.4.2.1.1. Present compliance Status, Up gradation targets and Action taken with regard to
these 14 no. of Non-complying STPs:

These 14 no. of STPs were under up gradation to meet out with the aforesaid stringent

effluent discharge standards, out of these 05 no. of STPs have now been up-graded and

complying as on date. All of these 14 no. of STPs pertaining to PHED Department, the latest

Action taken report alongwith the timelines to complete the work of up gradation to meet

out with the prescribed effluent discharge standards submitted by PHED. Total

Environmental Compensation amounting of Rs. 963.30 Lacs have been assessed by the

respective Regional officers of HSPCB and recommended for imposition and finalization to

the competent authority based upon the HSPCB policy order dated 22.12.2021 as provided
by Nodal Officer, HSPCB.

The details of timelines to complete the work of up gradation and action of imposition of

Environmental Compensation for these STPs, as provided by HSPCB are given as under:

Sr. | Name ofthe | STP Likely date of achieving of | Action taken by HSPCB
No. | district discharge standards
committed by PHED and
present compliance status
1 Ambala 3.25MLD, | The STP has been | Based upon the past violations for non-
Naya Gaon, | upgraded to achieve | achievement of prescribed effluent
Unit-], stringent standard | discharge standards the Interim
Ambala prescribed by HSPCB on | Environmental Compensation of Rs.
City 02.07.2020 and as per the | 85,50,000/- Assessed and recommended
latest analysis report | for imposition and finalization to the
dated 19.03.2024, The STP | competent authority.
is complying.
2 Ambala 3.25MLD, | The STP has been | Based upon the past violations for non-
Naya Gaon, | upgraded to achieve | achievement of prescribed effluent
Unit-1I, stringent standard | discharge  standards  the  Interim
Ambala prescribed by HSPCB on | Environmental Compensation of Rs.
City 02.07.2020 and as per the | 85,50,000/- Assessed and recommended
latest analysis report | for imposition and finalization to the
dated 19.03.2024, The STP | competent authority.
is complying.
3 Ambala 5 MLD, The work for up-gradation | Based upon the past violations for non-
Baldev of STP is in progress and | achievement of effluent discharge
Nagar, likely to be completed by | standards Interim Environmental
Unit-1, 31.05.2024. Compensation of Rs.82,50,000/- Assessed
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Sr. | Name ofthe | STP Likely date of achieving of | Action taken by HSPCB
No. | district discharge standards
committed by PHED and
present compliance status
Ambala and recommended for imposition and
City finalization to the competent authority.
4 Ambala 3.25 MLD, | The work for up-gradation | Based upon the past violations for non-
Baldev of STP is in progress and | achievement of prescribed effluent
Nagar, likely to be completed by | discharge standards the Interim
Unit-11, 31.05.2024. Environmental Compensation of Rs.
Ambala 82,50,000/- Assessed and recommended
City for imposition and finalization to the
competent authority.
5 Ambala 5 MLD, The STP has been | Based upon the past violations for non-
Moti upgraded to achieve | achievement of prescribed effluent
Nagar, stringent standard | discharge standards the Environmental
Unit-], prescribed by HSPCB on | Compensation of Rs. 79,20,000/- Assessed
Ambala 02.07.2020 and as per the | and recommended for imposition and
City latest analysis report | finalization to the competent authority.
dated 19.03.2024, The STP
is complying.
6 Ambala 5 MLD, The STP has been | Based upon the past violations for non-
Moti upgraded to achieve | achievement of prescribed effluent
Nagar, stringent standard | discharge standards the Environmental
Unit-II, prescribed by HSPCB on | Compensation of Rs. 79,20,000/- Assessed
Ambala 02.07.2020 and as per the | and recommended for imposition and
City latest analysis report | finalization to the competent authority.
dated 19.03.2024, The STP
is complying.
7 Ambala 3.25 MLD, | The work for up-gradation | Based upon the past violations for non-
Nasirpur, of STP is under progress | achievement of prescribed effluent
Ambala and likely to be completed | discharge standards  the Interim
City by 31.04.2024. Environmental Compensation of Rs.
82,50,000/- Assessed and recommended
for imposition and finalization to the
competent authority.
8 Ambala 3.25 MLD, | There was heavy rainfall | Based upon the past violations for non-
Devi in Ambala town in the | achievement of prescribed effluent
Nagar, month of July 2023 and | discharge standards the Interim
Ambala the STP was completely | Environmental Compensation of Rs.
City submerged and structure | 82,50,000/- Assessed and recommended
were damaged. Some | for imposition and finalization to the
villages have also covered | competent authority.
in MC limit. Estimate for
laying of sewerage in
these villages is under
preparation. Accordingly,
a new STP of 11 MLD in
place of this STP is under
planning for
establishment.
9 Ambala 3 MLD, The work for up-gradation | Joint committee has visited the STP on
Naraingar | of STP is in progress and | dated 25.09.2023 and collected effluent
h likely to be completed by | samples from their inlet and outlet.

31.08.2024.

Further, based upon the analysis reports
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Sr. | Name ofthe | STP Likely date of achieving of | Action taken by HSPCB
No. | district discharge standards
committed by PHED and
present compliance status
released by CPCB Laboratory, New Delhi
and monthly sampling of HSPCB the STP
has been reported non-complying.
Based upon the past violations for non-
achievement of prescribed effluent
discharge standards the Interim
Environmental Compensation of Rs.
28,80,000/- Assessed and recommended
for imposition and finalization to the
competent authority.
10 | Ambala 4 MLD, STP is now complying as | Joint committee has visited the STP on
Barara per the latest analysis | dated 25.09.2023 and collected effluent
report dated 19.03.2024 | samples from their inlet and outlet.
released by HSPCB Lab. Further, based upon the analysis reports
released by CPCB Laboratory, New Delhi
the STP have been reported non-complying
previously.
Based upon the past violations for non-
achievement of prescribed effluent
discharge standards the Environmental
Compensation of Rs. 2,90,000/- Assessed
and recommended for imposition and
finalization to the competent authority.
11 | Ambala 6 MLD, STP is now complying as | Based upon the past violations for non-
Model per the latest analysis | achievement of prescribed effluent
Town, report dated 19.03.2024 | discharge standards the Environmental
Ambala released by HSPCB Lab. Compensation of Rs. 79,20,000/- Assessed
City and recommended for imposition and
finalization to the competent authority.
12 | Kurukshetra | 8 MLD, The work for Upgradation | Based upon the past violations for non-
Modal of STP was allotted to M/s | achievement of prescribed effluent
Town, Rathee Construction | discharge standards the Environmental
Pehowa Company on 01.08.2022 | Compensation of Rs. 73,30,000/- Assessed
but contractor could not | and recommended for imposition and
start the work after | finalization to the competent authority.
repeated request. Clause 3
was imposed against the
firm. The DNIT for risk and
cost of M/s Rathee
Construction = Company
has been received and the
same is under scrutiny in
head office.
13 | Panchkula 4.5 MLD, The work for upgradation | Based upon the past violations for non-
Ram Bagh | has been completed and is | achievement of prescribed effluent
Road, under trial run w.ef | discharge standards the Environmental
Kalka 01.02.2024. Compensation of Rs. 70,70,000/- Assessed

and recommended for imposition and
finalization to the competent authority.
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Sr. | Name ofthe | STP Likely date of achieving of | Action taken by HSPCB
No. | district discharge standards
committed by PHED and
present compliance status
14 | Panchkula 0.25 MLD, | The work for | Based upon the past violations for non-
Bangla upgradation/  diversion | achievement of prescribed effluent
Basti, will start soon. discharge standards the Environmental
Kalka Compensation of Rs. 49,00,000/- Assessed

and recommended for imposition and
finalization to the competent authority.

Apart from initiating the action for imposition of Environmental compensation, the cases for
filing prosecution complaint before Hon’ble Special Environment Court at Kurukshetra have
also been initiated by the respective RO offices of HSPCB for all of the above 14 no. of STPs
against the officers and contractors responsible under the provisions of Water (Prevention

& Control of Pollution) Act, 1974 as intimated by Nodal Officer, HSPCB.

2.4.2.2. Status of CETPs of Haryana:

There are total 3 Nos. of CETPs of 6 MLD capacity, which are already operational in aforesaid

4 districts of Haryana existing in catchment area of River Markanda and its Tributaries.

The Joint committee visited all of these 3 no. of CETPs and collected effluent samples from
their inlet and outlet. Further, based upon the latest analysis reports released by CPCB
Laboratory, New Delhi all of the 03 CETPs have been reported as non-complying with regard

to parameter mentioned in the following Table.

These 03 No. of CETPs pertaining to HSIIDC Department which were reported/found non-
complying, the latest Action taken report alongwith the timelines to complete the work of up
gradation to meet out with the prescribed effluent discharge standards submitted by HSIIDC

is also given in the following Table.

Total Environmental Compensation amounting of Rs. 12 Lacs have been assessed by the
respective Regional officers of HSPCB and recommended for imposition and finalization to

the competent authority based upon the HSCB policy order dated 22.12.2021.

The details of timelines to complete the work of up gradation and imposition of

Environmental Compensation for these CETPs by HSPCB are as follows:

Sr. Name of Results of Likely date of achieving of Action taken by
N CETP the discharge standards committed by HSPCB
o. sampling HSIIDC and present compliance
conducted status
by Joint
Committee
on dated
26.09.2023
1 0.5 MLD, BOD: 75 As reported by DGM, HSIIDC the work | Based upon the past
HSIIDC, Fluoride: 3.2 for upgradation of CETP has already | violations for non-
Barwala, Sulphide: 6 been completed in the year 2021 and | achievement of
Panchku thereafter achieving the discharge | prescribed effluent
la standards as monitored by HSPCB | discharge standards
regularly. Also at the time of |the Environmental

29



456

inspection of Joint Committee CETP | Compensation of Rs.
was functioning satisfactorily. 2,40,000/- Assessed
Presently, based upon the recent|and recommended
reports released of the sample | for imposition and
collected by HSPCB for the month of | finalization to the
October, November, December, 2023 | competent authority.
& January, 2024, the parameters are

found with in prescribed limits and no

more up-gradation is required.

Further he has submitted that all

the efforts are been made to

achieve the prescribed discharge

standards.

2 0.5 MLD, BOD: 98 As reported by DGM, HSIIDC the work | Based upon the past
HSIIDC, Fluoride: 3.1 for upgradation of CETP has already | violations for non-
Ambala Sulphide: 4 been completed in the year 2021 and | achievement of
Cantt. thereafter achieving the discharge | prescribed effluent

standards as monitored by HSPCB | discharge standards
regularly. the interim
Thereafter due to the impact of flood in | Environmental

rainy season of the month of July and | Compensation of Rs.
August, 2023 all the structure, | 7,30,000/- Assessed
mechanical & electrical equipment | and recommended
and OCEMS were fully submerged up | for imposition and
to the depth of 7 to 8 feet and all the | finalization to the
system were got damaged in stagnant | competent authority.
water.

Further he has submitted that CETP is

being upgraded and work amounting

to Rs.32.43 Lacs for revamping and up-

gradation of the plant will be

completed by 15.05.2024.

Further he has submitted that all

the efforts are been made to

achieve the prescribed discharge

standards.

3 5 MLD, BOD: 63 As reported by DGM, HSIIDC the CETP | Based upon the past
HSIIDC Fluoride: 14 was newly commissioned in the year | violations for non-
Saha, Sulphide: 4 2016 and thereafter achieving the | achievement of
Ambala discharge standards as monitored by | prescribed effluent

HSPCB regularly. Also at the time of | discharge standards
inspection of Joint Committee CETP | the Environmental
was functioning satisfactorily. Compensation of Rs.
Presently, based upon the recent | 2,30,000/- Assessed
reports released of the sample |and recommended
collected by HSPCB for the month of | for imposition and
October, November, December, 2023 | finalization to the
& January, 2024, the parameters are | competent authority.
found with in prescribed limits and no
more up-gradation is required.
Further he has submitted that all
the efforts are been made to
achieve the prescribed discharge
standards.

2.4.2.3.  Status of Standalone Effluent Treatment Plants (ETP) & Sewage Treatment Plants (STP)

installed by industries and Industries visited by Joint Committee:

As already reported in earlier Progress Report of the Joint Committee, there are total 70 Nos. of

industries falling in catchment area of River Markanda or its tributaries in all the 03 Districts i.e.

Panchkula, Ambala and Kurukshetra of Haryana. All of the industries are operating with valid

Consent to Operate (CTO) from the Board for discharge of treated effluent and are having

installed their individual Standalone Effluent Treatment Plants/Sewage Treatment Plants

(ETPs/STPs) with having capacity based upon the requirement. The detailed compliance status,
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Consented Discharge & Capacity of treatment facility installed and Mode of disposal of the
treated effluent has already been reported by the Joint committee in its report filed on dated

17.10.2023.

The Joint committee has also conducted the random inspections and water sampling of 05 no. of
industries on dated 09.10.2023 (ZLD based Grain Distilleries) and 1 no. of Sugar Mill existing in
catchment area of River Markanda and falling in jurisdiction of District Ambala, The finding of

inspections are described as below:.

2.4.2.3.1. M/s NV Distilleries Private Limited, Village Badholi, Teh Naraingarh, District Ambala.

i. Unit is engaged in manufacturing of Extra Neutral Alcohol/ Rectified Spirit using
Grains as raw material with having engaged in processes of Milling, Liquification,
Fermentation & Distillation process, which are water and air polluting in nature and
covered under Red category of consent management of the Board.

ii. The unit has obtained CTO valid upto 30.09.2024 with having generation of 180 KLD
of trade effluent and same is being presently used for recycling and reusing back into
process and the unit is not disposing any kind of treated effluent into inland surface
water/onland percolation through irrigation/plantation purposes.

iil. The unit has installed Common ETP-cum-STP of 300 KLD capacity followed by RO &
MEE system for treatment of mixed effluent generated from the various Sources of
Water pollution. The treatment is Biological Based and whole of the treated effluent is
being further re-used and recycled in various distillery processes to Achieve Zero
Liquid Discharge (ZLD) status. The component of effluent treatment system installed
are consisting of Decanter, Multi effect Evaporator (MEE), ETP and RO for the
treatment of entire process effluents.

iv. The unit was visited by the Joint Committee on 09/10/2023. The effluent samples
were also collected by the Joint Committee from Inlet & outlet of ETP installed (from
the closed loop) and as per the analysis report received from Central Pollution Control
Board (CPCB), Laboratory at Delhi vide Analysis report dated 06.11.2023 the BOD
parameter of effluent sample collected from final outlet of ETP installed were found
43 mg/l, which may be termed exceeding the limits when unit will discharge into open
Environment either into Inland surface water/river Stream or for onland percolation
through irrigation/plantation purposes, as per applicable notified standards.
However the unit was not found to be discharging effluent for on-land application
within and outside the premises of the unit. It was informed by HSPCB member that
general discharge standards of BOD 30 mg/1 imposed in CTO granted (inadvertently)
is not applicable in the present case when the treated effluent is being further
reused/recycled by the unit. No discharge standards are prescribed for such ZLD
based distillery units by MOEF & CC under EP Rules, 1986.

V. Hence the case for obtaining administrative approval for issuing varied consent to
operate to the unit without imposition of general effluent discharge standards
recommended by RO, HSPCB, Ambala to his competent authority as per the
information provided by HSPCB RO, Ambala.
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M/s N.V. International Pvt Ltd, Village Badholi, Teh Naraingarh, District Ambala.

Unit is engaged in Production of Extra Neutral Alcohol (ENA) /Rectified spirit by using
Grain as raw material with having engaged in processes of Milling, Liquification,
Fermentation & Distillation process, which are water and air polluting in nature and
covered under Red category of consent management of the Board.

The unit has obtained CTO valid upto 30.09.2025 with having generation of 350 KLD
of trade effluent and same is being presently used for recycling and reusing back into
process and the unit is not disposing any kind of treated effluent into inland surface
water/onland percolation through irrigation/plantation purposes.

The unit has installed Common ETP-cum-STP of 350 KLD capacity followed by RO &
MEE system for treatment of mixed effluent generated from the various Sources of
Water pollution. The treatment is Biological Based and whole of the treated effluent is
being further re-used and recycled in various distillery processes to Achieve Zero
Liquid Discharge (ZLD) status. The component of effluent treatment system installed
are consisting of Decanter, Multi effect Evaporator (MEE), ETP and RO for the
treatment of entire process effluents.

The unit was visited by the Joint Committee on 09/10/2023. The effluent samples
were also collected by the Joint Committee from Inlet & outlet of ETP installed (from
the closed loop) and as per the analysis report received from Central Pollution Control
Board (CPCB), Laboratory at Delhi vide Analysis report dated 06.11.2023 the BOD &
COD parameter of effluent sample collected from final outlet of ETP installed were
found 432 mg/1 & 883 mg/] respectively, which may be termed exceeding the limits
when unit will discharge into open Environment either into Inland surface
water/river Stream or for onland percolation through irrigation/plantation purposes,
as per applicable notified standards. However the unit was not found to be discharging
effluent for on-land application within and outside the premises of the unit. It was
informed by HSPCB member that general discharge standards of BOD 30 mg/1 & COD
250 mg/1 imposed in CTO granted (inadvertently) are not applicable in the present
case when the treated effluent is being further reused/recycled by the unit (ZLD). No
discharge standards are prescribed for such ZLD based distillery units by MOEF & CC
under EP Rules, 1986.

Hence the case for obtaining administrative approval for issuing varied consent to
operate to the unit without imposition of general effluent discharge standards
recommended by RO, HSPCB, Ambala to his competent authority as per the
information provided by HSPCB RO, Ambala.

M/s Oasis Ethanol Industries Private limited, Village Jatwar Tehsil Naraingarh, Distt-
Ambala.
Unit is engaged in Production of Ethanol by using Grain as raw material with having

engaged in processes of Milling, Liquification, Fermentation & Distillation process,
which are water and air polluting in nature and covered under Red category of consent

management of the Board.
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The unit has obtained CTO valid upto 30.09.2027 with having generation of 2160 KLD
of trade effluent and same is being presently used for recycling and reusing back into
process and the unit is not disposing any kind of treated effluent into inland surface
water/onland percolation through irrigation/plantation purposes.

The unit has installed Common ETP-cum-STP of 3200 KLD capacity followed by RO &
MEE system for treatment of 1884 KLD of mixed effluent generated from the various
Sources of Water pollution as mentioned above. The treatment is Biological Based and
whole of the treated effluent is being further re-used and recycled in various distillery
processes to Achieve Zero Liquid Discharge (ZLD) status. The component of effluent
treatment system installed are consisting of Decanter; MEE, Dryer, Equalization tank,
Bio Digestor; Aeration tank, Clarifier, Treated water lagoon (Concrete pit), MGF & ACF,
Ultra Filtration, Reverse Osmosis.

The unit was visited by the Joint Committee on 09/10/2023. The effluent samples
were also collected by the Joint Committee from Inlet & outlet of ETP installed (from
the closed loop) and as per the analysis report received from Central Pollution Control
Board (CPCB), Laboratory at Delhi vide Analysis report dated 06.11.2023 the BOD
parameter of effluent sample collected from final outlet of ETP installed was found 42
mg/l, which may be termed exceeding the limits when unit will discharge into open
Environment either into Inland surface water/river Stream or for onland percolation
through irrigation/plantation purposes, as per applicable notified standards.
However the unit was not found to be discharging effluent for on-land application
within and outside the premises of the unit. It was informed by HSPCB member that
general discharge standards of BOD 30 mg/1 imposed in CTO granted (inadvertently)
is not applicable in the present case when the treated effluent is being further
reused/recycled by the unit. No discharge standards are prescribed for such ZLD
based distillery units by MOEF & CC under EP Rules, 1986.

Hence the case for obtaining administrative approval for issuing varied consent to
operate to the unit without imposition of general effluent discharge standards
recommended by RO, HSPCB, Ambala to his competent authority as per the
information provided by HSPCB RO, Ambala.

& 2.4.2.3.5 M/s Oasis Commercial Pvt Ltd & M /s Oasis Overseas Exports Pvt. Ltd., Village
Jatwar Tehsil Naraingarh, Distt-Ambala

Both of units are engaged in Production of Extra Neutral Alcohol (ENA)/Rectified
spirit/ Ethanol by using Grain as raw material with having engaged in processes of
Milling, Liquification, Fermentation & Distillation process, which are water and air
polluting in nature and covered under Red category of consent management of the
Board.

Both the units have obtained CTO valid upto 30.09.2026 with having generation of
2160 KLD of trade effluent and same is being presently used for recycling and reusing
back into process and the units are not disposing any kind of treated effluent into

inland surface water/onland percolation through irrigation/plantation purposes.
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iii. Both of sister concerned units have installed a Common ETP-cum-STP for both of the
units of 1720 KLD capacity followed by RO & MEE system for treatment of 1276 KLD
of mixed effluent generated from the various Sources of Water pollution as mentioned
above. The treatment is Biological Based and whole of the treated effluent is being
further re-used and recycled in various distillery processes to Achieve Zero Liquid
Discharge (ZLD) status. The component of effluent treatment system installed are
consisting of Decanter, MEE, Dryer, Equalization tank, BIO Digestor, Aeration tank,
Clarifier, Treated water lagoon (Concrete pit), MGF & ACF, Ultra Filtration, Reverse
Osmosis..

vii.  The units were visited by the Joint Committee on 09/10/2023. The effluent samples
were also collected by the Joint Committee from Inlet & outlet of Common ETP
installed (from the closed loop) and as per the analysis report received from Central
Pollution Control Board (CPCB), Laboratory at Delhi vide Analysis report dated
06.11.2023 the BOD parameter of effluent sample collected from final outlet of ETP
installed was found 45 mg/1, which may be termed exceeding the limits when unit will
discharge into open Environment either into Inland surface water/river Stream or for
onland percolation through irrigation/plantation purposes, as per applicable notified
standards. However the unit was not found to be discharging effluent for on-land
application within and outside the premises of the unit. It was informed by HSPCB
member that general discharge standards of BOD 30 mg/l imposed in CTO granted
(inadvertently) is not applicable in the present case when the treated effluent is being
further reused/recycled by the unit. No discharge standards are prescribed for such
ZLD based distillery units by MOEF & CC under EP Rules, 1986.

iv. Hence the case for obtaining administrative approval for issuing varied consent to
operate to the unit without imposition of general effluent discharge standards
recommended by RO, HSPCB, Ambala to his competent authority as per the
information provided by HSPCB RO, Ambala.

Action taken by HSPCB: As per information provided by HSPCB, all of the above 05 no. of units
have adopted Zero Liquid Discharge (ZLD) based effluent treatment system installed with having
components consisting as Decanter, Multi effect Evaporator (MEE), ETP and RO Filtration for the
treatment of entire process effluents generated and whole of the treated effluent is being further
re-used and recycled in various distillery processes to Achieve the ZLD status. Also the Joint
Committee has not identified any source/point of disposal of any kind of by-pass arrangement
for effluent disposal into inland surface waters or river/ streams or onland percolation within or
outside the premises of all of the 05 no. of units.

Hence, the proposals for making necessary amendments in the CTOs granted and for taking
decision for imposition of Environmental Compensation (in absence of any damage caused to the
Environment) have been recommended to the competent authority by RO, HSPCB, Ambala on
dated 27.02.2024 for seeking permission for granting/ issuance of varied consent to operate
(CTO) to the units without imposing eftluent discharge standards. Further the appropriate action
shall be taken by Regional Office after receipt of administrative approval from competent

authority of HSPCB at Panchkula.
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2.4.2.3.5.6. M/s Naraingarh Sugar Mills Ltd, VPO Banondi, Tehsil Naraingarh, Ambala:

i Joint Committee has also visited 01 no. of Sugar Mill i.e. M/s Naraingarh Sugar Mills
Ltd, VPO Banondi, Tehsil Naraingarh, District Ambala on 20.02.2024.

ii. Unit is engaged in production of Sugar by using Sugar cane as raw material with having
engaged in processes of crushing, Juice heating, Juice clarification, syrup Sulphotation,
Evaporation, crystallization, centrifugation & packing, which are water and air
polluting in nature and covered under Red category of consent management of the
Board.

iil. The industry was found to be engaged in by-passing the untreated trade effluent
through a local drain which is further merging to the River network (Photographs 22-
25).

Photographs 22-25: Showing Bypass arrangement made by M/s Naraingarh Sugar Mills Ltd to

discharge untreated effluent into the drain leading to river network:
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The effluent samples were collected by the Joint Committee from Untreated Effluent Discharge
from Cooling water, Untreated Effluent Discharge from Process, Inlet, outlet & Aeration Tank of
ETP & Combined/Common drain carrying untreated effluent (from cooling tower and process
discharge) inside factory near residential quarter which is leading outside the premises of the
unit as bypass arrangements and sent to CPCB Laboratory, New Delhi for analysis. As per the
analysis report received from Central Pollution Control Board (CPCB), Laboratory at Delhi vide
Analysis report no. WATER/2324/WW /00115 dated 05.03.2024 the parameters of above

mentioned effluent samples found exceeding the prescribed limits in the following manner:

Sr. | Dateand Time | Sample | Sample Source | Latitude & | Parameter | Results Limit
no. | of Sampling Code Longitude (inmg/L | (in mg/L
except except
pH) pH)
1 20/02/2024 NSM-1 | Untreated 30.45787 | COD 812 250
11:14 AM Effluent 77.05274 | BOD 191 30
Discharge from TDS 2504 2100
Cooling water TSS 212 30
2 20/02/2024 NSM-2 | Untreated 30.45832 | pH 3.9 5.5-8.5
11:36 AM Effluent 77.05365 | COD 934 250
Discharge from BOD 233 30
Process TDS 2152 2100
TSS 465 30
3 20/02/2024 NSM-6 | Combined 30.45664 | COD 409 250
12:15 PM drain carrying | 77.05048 | BOD 94 30
untreated TSS 107 30
effluent from
cooling tower
and process
discharge
inside factory
leading to
nearby drain
outside.

From the above mentioned results it is evident that unit was engaged in disposing the untreated
trade effluent in violations of standards laid down vide MEOF&CC notification dated 14.01.2016
under EP Rules, 1986 and also in violation of discharge standards imposed in the CTO granted by
HSPCB.

Action taken by HSPCB: The case for recommendation of initiating closure action against the unit
has already been initiated by RO, HSPCB, Ambala and the imposition of Environmental
Compensation shall also be initiated based upon the Policy applicable on such violations after
closure of the unit. Copy of SCN issued to the unit vide letter dated 22.03.2024 and Analysis

report released by CPCB Laboratory are attached as Annexure-HRS.

2.5. Proposals for setting up of STPs/ETPs/CETPs:

2.5.1. State of Himachal Pradesh:

As per information provided by HPSPCB, to cater the untreated domestic sewage/sullage from
villages located in Kala Amb area of H.P. i.e. Moginand, Rampur Jattan, Mainthapal, Ogli, Johron,
Khairi and Trilokpur, the Jal Shakti Vibhag has already established two STPs [STP Trilokpur of
capacity 1.5 MLD and CETP-cum-STP Kala Amb of capacity 2.5 MLD (0.8 industrial + 1.7
domestic)]. The civil structure of STP Trilokpur and STP Kala Amb is already completed by Jal
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Shakti Vibhag Nahan. The total pipeline to be laid for STP Trilokpur is 8.5kms out of which work
of laying pipeline of approx. 7.9 km was completed. Work of laying total sewerage pipeline of
21.645 kms for Moginand, Rampur Jattan, Mainthapal and Ogli in Kala Amb out of which work of
20.500 kms was completed. The sewer network of STP Kala Amb and STP Trilokpur has suffered
major damages due to heavy rainfall causing flash floods in this monsoon season. Restoration
work of these sewerage network shall be started again by Jal Shakti Vibhag and will be completed
by June, 2024 subject to availability of funds. The entire sewage generation from aforementioned
villages of Kala Amb area of H.P, shall be treated after operationalization of these STPs. There will
be no sewage gap for Kala Amb area of H.E Hence, there is no fresh proposal for setting up of any

new STP/CETP in Kala Amb.

2.5.2. State of Haryana:

The proposal for setting up of new 04 no. of STPs to cater the need of treatment of MC area,
Ambala Sadar is under implementation. All of these 04 no. of under construction STPs relates to
MC, Ambala Sadar and hence latest report w.r.t completion of construction and likely date of

commissioning submitted by ULBD given as below:-

Sr. Name & | Estimated date of | Capacity | Source of effluent will be | Treatment
No. address  of | commissioning (in MLD) | received/ area/ drain of | technology
STP Tapping (MBBR/
proposed SBR/UASB/
others)
1 Domestic effluent from | Sequential
12 Cross residential (_:010n.ies whic}} is | Batch Reactor
road 31.08.2025 12 presently being discharged into
River Tangri via Mahesh Nagar
Drain
2 Khuda Sequential
Khurd 31.08.2025 12 | do---- Batch Reactor
1 J [ e O S do---- Sequential
Machonda 31.05.2024 10 Batch Reactor
4 STP is| |- do---- Sequential
Commissioned Batch Reactor
Babyal and under trial 10
run
Total 44 MLD

Further it is pertinent to add here that after commissioning of these 04 new STPs there will be
diversion and treatment of Domestic effluent generating from residential colonies which is
presently being discharged into River Tangri via Mahesh Nagar Drain which is ultimately
reaching to River Markanda. Also out of total 38 no. of the discharge points, the 4 no. of discharge

points listed at Sr. No. 15, 16, 17 & 18 of Annexure-HR4 shall be diverted/ treated.

2.6. Dredging of the River/Drain required if any:

2.6.1. State of Himachal Pradesh:

As per information provided by HPSPCB, Presently, there are no policy guidelines with the
Geological wing Department of Industries w.rt. de-silting or dredging of river bed of River
Markanda (from Khajurna Bridge near Bikram Bagh to Sadhoura Bridge, Kala Amb in Himachal
Pradesh).
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The dredging has not been done in river Markanda and desilting of this river is required. As

reported by XEN, Water Service Division, Irrigation Department, Ambala vide his letter dated

22.02.2024 the case for dredging and desilting of rivers at critical locations before onset of

rainy season and for survey for fixation of river bed section has been sent to higher authority

and after approval the action will be taken accordingly. The dredging/desilting of drains is

taken up every year before on set of rainy season through MGNREGA and Department

Machinery. Further, The Mining & Geology Department, Haryana has issued Letter of Intent

(LOI) to the various mining contractors and the details for mining allowed in River Markanda

and its Tributaries by the Mining Department in Haryana is given as below:

Sr. | District Name of Mining | Details of Villages | Mining Name of | Date of | Present Status of
No. Contractor in Which mining | Area River LOlissued | Mining by
approved to the | approved Contractor
contractor (in
Hectare)
1. Ambala 1.M/s Reliable Fatehpur, Laha, 105.51 Begna 28.07.22 | Public Hearing
Mining  Corp. Batoura, Nagoli, River conducted and EC
SR-68 DLF Banaudi, Bari is awaited, So
Phase- 3, Bassi Mining work not
Gurugram started yet.
2. M/s RM | Toka, Chichi 247 Roon and | 28.07.22 | Public Hearing
Mines and Infra Majra, Sangrani, Markanda conducted and EC
Pvt. Ltd. R/o Sahpur, Rao River is awaited, So
149, Laxmi Majra, Dera, Mining work not
Garden, Yamuna Hamidpur, Dehar started yet.
Nagar.
3. M/s SCP Gadouli, Ambli 99.09 Markanda | 28.07.22 | Public Hearing
Commodities, C- River conducted and EC
509, DDA Flates, is awaited, So
Sec- 29, Rohini Mining work not
New Delhi. started yet.
4. M/s M P Kharu Khera 8.98 Markanda | 21.07.23 | Public Hearing
Traders, Karnal River conducted and EC
Road, Tehsil is awaited, So
Indri  District Mining work not
Karnal started yet.
5. M/s PS Rayewali, 90.29 Tangri 21.07.23 | Public Hearing
Enterprises R/o Sadhapur, Jatwar, River conducted and EC
1309, Modern Samru, Khera is awaited, So
Colony, Jattan, Bodyo, Mining work not
Kansapur Road, Tepla started yet.
Shivpuri,
Yamuna Nagar
2. Kurukshtra | M/s Damli, Ramnagar, 331.69 Markanda 03.01.14 The said contract
Markandeshwar Patti Kakra, River was terminated
Construction Co., | Gumti, Malakpur, by Director Mines
Vill- Ajrana Kalan, | Kalsana, & Geology Deptt.
District Mugalmajra, Haryana vide
Kurukshetra Kathuwa, Ajrana order dated
Khurd, Patti, 02.06.2017
Sehzadpur,
Jhansa,  Thaska
Miranji,
Khanjarpur,
Tangore,
Ajmatpur, Dunia
Majra, Jalbera
3. Panchkula | M/s Vishnu | Natwal 35.34 Tangri 16.11.201 | The said contract
Enterprises PKL B-17 River 7 was terminated
by Director Mines
& Geology Deptt.
Haryana
4. Kaithal NIL, as no mining contract has been allotted to any contractor in District Kaithal
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2.7. Rejuvenation/remedial measures required:

2.7.1. State of Himachal Pradesh:
HPSPCB has shared the following Rejuvenation/Remedial, which have been proposed and

implemented in the state of Himachal Pradesh:

HPSPCB is regularly monitoring the water quality of River Markanda, ground water quality
of Kala Amb area, surprise inspection/monitoring of industries and taking appropriate legal
action against the violators as per mandate of State Board.

» HPSPCB is regularly monitoring the water quality of River Markanda on bimonthly basis.
The State Pollution Control Board is collecting the surface water samples of River
Markanda at different locations i.e. River Markanda Downstream Salani Khad at
Moginand, River Markanda Upstream Kala Amb and River Markanda Downstream Kala
Amb. The analysis results of River Markanda in Kala Amb area of Himachal Pradesh is
meeting the water quality parameters of Class-B as per CPCB criteria for Designated Best
Use of Water.

» HPSPCB is regularly monitoring ground water quality of industrial area as well as
residential area of Kala Amb Himachal Pradesh. No ground water contamination is
observed.

» HPSPCB is regularly conducting surprise inspection of industries in Kala Amb area to
ensure compliance to norms. HPSPCB has taken action against 16 number of defaulting
industries under the provisions of Water (Prevention and Control of Pollution) Act, 1974
and has further imposed and recovered environmental compensation of Rs. 7,43,750/-
in FY 2019-20, Rs. 18,70,000/- in FY 2020-21, Rs. nil in FY 2021-22, Rs. 2,68,750/- in FY
2022-23, Rs. 2,75,000/- in FY 2023-24till date. Total EC recovered from 16 number of
industries is Rs. 3157500 (Thirty-One Lakhs Fifty Seven Thousand and Five Hundred
Rupees only).

» Hon’ble NGT in O.A. No, 673/2018 has directed for rejuvenation of 07 polluted river
stretches in Himachal Pradesh including River Markanda and prepare the action plan.
HPSPCB has already prepared action plan for rejuvenation of River Markanda and
progress report Is monitored at State level by State Surveillance Task Force chaired by
Worthy Chief Secretary, Govt. of H.P. and at district level by District Level Surveillance
Task Force chaired by Deputy Commissioner, Sirmaur on monthly basis. Now, as per draft
report of CPCB regarding polluted river stretches for restoration of water quality (2022),
there is continuous improvement in water quality of River Markanda and has upgraded

the status from priority Class-II to priority Class-V.

The State of Himachal Pradesh had also proposed/recommended as under in interim report
submitted to Hon’ble NGT on 17.10.2023, the compliance status of the same is mentioned

below:
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Sr. Actions/Recommendations Action taken by Status of compliance
No. | by HPSPCB HPSPCB
1. The industrial effluent | Consent to Operate It has been apprised by GM DIC
treatment part of CETP-cum- | has been issued by Sirmaur that industrial part of
STP Kala Amb has been started. | HPSPCB and is CETP-cum-STP Kala Amb has
As on date, 36 nos. of member | valid up to been operationalized since with
industries are disposing of their | 31.03.2024. M/s effect from 4th December, 2023.36
partially treated trade effluent to | Kala Amb number of industries are
CETP-cum-STP  Kala  Amb. | Infrastructure disposing their effluent to CETP
Special Purpose Vehicle i.e. Kala | Development Kala Amb after primary treatment
Amb Infrastructure | Company (KIDC) through their own captive ETPs.
Development Company (KIDC) | has applied for KIDC is collecting the effluent
shall ensure 100% collection | Renewal of from these industries through GPS
and treatment of effluent of all | Consent to Operate enabled tankers. The Sewage
member units in CETP Kala Amb | on HPOCMMS on Treatment part of CETP-cum-STP
and shall adhere to discharge | dated 30.03.2024. Kala Amb is not started yet due to
standards as per Sr. no. 55 of damage of sewerage pipelines laid
Schedule-I of The Environment by Jal Shakti Vibhag in recent flash
(Protection) Rules, 1986. The floods in River Markanda, as
sewerage treatment part of informed by the representative of
CETP-cum-STP Kala Amb is yet CETP/STP.
to be started. After full
commissioning of CETP-cum- Deputy Commissioner, Sirmaur
STP Kala Amb, there will be during the meeting with all stake
more improvement in the water holder department and agencies
quality of the river Markanda. on 24.04.2024 has directed KIDC
to connect all remaining units with
CETP-cum-STP Kala Amb
positively within one month.
2. Jal Shakti Vibhag Nahan to repair | Letters to the | CETP-cum-STP Kala Amb [2.5 MLD

all the damaged pipeline and get
the household connections in
coordination = with  Project
Officer (PO), District Rural
Development Authority (DRDA)
Sirmaur, Block Development
Officer (BDO), Nahan and
District ~ Panchayat  Officer
(DPO), Sirmaur.

concerned authorities
have been issued from
HPSPCB Paonta Sahib
vide letter no.2362-65
dated 20.11.2023 and
letter no. 3156-58
dated 20.02.2024.
Copies of letters are
enclosed as Annexure-
HP18.

(0.8 MLD industrial + 1.7 MLD
domestic)]:

It has been apprised by Jal Shakti
Vibhag Nahan that the main sewer
trunk line along Markanda (from
Moginand Side) and that from
Dhakanwala has suffered major
damages. The sewer lines along
supporting pillars of trunk sewer
line along Markanda have been
damaged at several points. The
trunk sewer line from
Dhakanwala of 1642 mtr. Length
is completely damaged. But, due
to none allocated any funds
during current financial year i.e.
2023-24, the balance sewer
network and damaged sewer line
has not been completed. These
works need time for completion
which will completed by June,
2024 subject to availability of
funds.

Regarding household sewage
connections, it is intimated that
after wide publication and
Organized Awareness camp 53
Nos. Application has been
received for approval and the
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same will be approved after
functioning of scheme.

STP Trilokpur:
It has been apprised by Jal Shakti

Vibhag Nahan that the total sewer
network proposed is 8500 mtr.
against which 7900 mtr. sewer
network was laid and 600 mtr. is
balance. STP
functional by taking sewage from
Trilokpur Temple Complex. But
main trunk sewer line at Bridge
neat STP got damaged during
flood in nallah caused by intense
rainfall in the month of June-July,
2023 which is being restored. The
damages due to intense rainfall
also occurred at various points of
sewer network. But, due to none
allocated any funds during
current financial yeari.e. 2023-24,
the balance sewer network and
damaged work has not been
completed. These works need
time for completion which will
completed by June, 2024 subject
to availability of funds.

Regarding house hold sewage
connections, it is intimated that
after wide publication and
Organized Awareness camp 28
Nos. Sewer connections have been
approval till date.

Status report received from JSV
Nahan is already enclosed as
Annexure-HP6.

can be made

Deputy Commissioner, Sirmaur
during the meeting held with all
stakeholder departments and
agencies on 24.04.2024 directed

Jal Shakti Vibhag Nahan to
coordinate with Rural
Development department to

sensitize the locals to take sewage
connections for common STP at
Trilokpur.

JSV Nahan was also directed to
take up matter of availability of
funds with higher authorities and
complete the work of STP within
two months.

Special Area  Development
Authority (SADA) Trilokpur to
ensure proper collection,

segregation and processing of
solid waste other than Municipal
Council limits in coordination
with BDO Nahan.

Letter to concerned
authorities have been

issued from HPSPCB

Paonta Sahib vide
letter no. 2052-56
dated 19.10.2023,
letter no. 2366-71

It has been apprised by Member
Secretary, SADA Trilokpur that
process of development of
aforesaid site is in process for
providing efficient transportation
and scientific handling/disposal
of municipal solid waste in Kala-
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dated 20.11.2023.
Copies of letters are
enclosed as Annexure-
HP19.

Amb Gram Panchayat up to the
Solid Waste Management site by
the authority from the designated
Secondary collection points to be
established by the
Panchayat concern, despite being
the mandate of the Gram
Panchayat concern. Door-to-door
collection/segregation of the solid
waste and disposal of the same
upto secondary collection points
in segregated manner is the
mandate of the Gram
Panchayat/Rural Department and
SADA the
transportation of solid waste from
the secondary collection points up
to Solid Waste management site
situated at Ogli and scientific
disposal of the same.

The status report received from
SADA Trilokpur vide their letter
no. 452, dated 01.03.2024 is
attached herewith as Annexure-
HP20.

Gram

will ensure

Regular cleaning of industrial
area drains of Kala Amb area of
H.P. to be carried out by IADA to
ensure no stagnation of water
and HPPWD shall ensure proper
cleaning of roadside drains of
Kala Amb area of H.P. under
their jurisdictional area.

Directions issued to the
concerned
departments in district
level meetings under
chairmanship of DC
Sirmaur and status
sought through email
dated 28.02.2024.

It is apprised by GM, DIC Sirmaur
that regular cleaning of drain and
sewerage chambers in Kala Amb
area is being carried out by
Industrial Area Development
Authority (IADA). Latest cleaning
was done by the department on
02.01.2024 and 30.01.2024 and
02.02.2024 with total expenditure
of Rs. 56300 /- (Rupees Fifty Six
Thousand and Three Hundred
only).

The status report submitted by
General Manager, DIC Sirmaur
vide letter no. 3552, dated
01.03.2024 is enclosed herewith
as Annexure-HP8.

Jal Shakti Vibhag to maintain and
operate Real Time Water Quality
Monitoring Station (RTWQMS)
at Kala Amb.

the
concerned authorities

Letters to

have been issued from
HPSPCB Paonta Sahib
vide letter no.2362-65
dated 20.11.2023 and
letter 3156-58
dated 20.02.2024.
Copies of letters are
enclosed as Annexure-
HP18.

no.

It has been apprised by Jal Shakti
Vibhag Nahan that Real Time
Water Quality Monitoring Station
(RTWQMS) was successfully
installed at Markanda River. But,
during heavy rainfall in August,
2022, the same got completely
damaged. The sensors
washed away  making it
completely defunct.
resume its functioning a estimate
has been prepared amounting to
Rs. 55.46 lakh only. and the same
send to the Deputy Commissioner,
Distt. Sirmour and Superintending
Engineer, Jal Shakti Circle Nahan
for arranging necessary funds.

were

Now to
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Status report received from JSV
Nahan is already enclosed
herewith as Annexure-HP6.

6 Department of Industries shall
identify and notify the non-
hazardous waste management
site for industrial units in Kala
Amb area.

the
concerned authorities

Letters to

have been issued from
HPSPCB Paonta Sahib
vide letter no.2057-60
dated 19.10.2023,
letter No.2372-75
dated 20.11.2023 and

It has been apprised by GM,DIC
Sirmaur that the
identifying and notifying the non-
hazardous waste management
site for industrial units in Kala
Amb area has been taken up with
district administration and the

matter of

tentative site shall be finalized

before 31.03.2024.

The status report submitted by
General Manager, DIC is already
enclosed as per Annexure-HP8.

letter no. 3154, dated
20.02.2024. Copies of
letters are enclosed as
Annexure-HP21

2.7.2. State of Haryana:

The following is the proposal shared by HSPCB with regard to the state of Haryana:

The Jattan Walla Nallah is a natural rivulet generating from Kala Amb area of Himachal Pradesh
carrying the untreated domestic effluent generating from Kala Amb area of State of Haryana and
Himachal Pradesh both and treated Industrial effluent generating from industries located in Kala

Amb area of State of Himachal Pradesh.

RO, HSPCB, Ambala and Irrigation Department, Ambala were also directed by the Chairman,
HSPCB to jointly monitor the flow and quality of effluent coming from Jattan Walla Nallah daily
for the next 10 days during a review meeting held on dated 04.10.2023 under his chairmanship.
The required exercise was jointly done by the HSPCB & Irrigation Department Ambala from
05.10.2023 to 16.10.2023 with collecting continuous daily samples for 10 days of the effluent
coming from Jattan Walla Nallah and upstream and downstream of River Markanda at the point
of confluence of Nallah. The analysis results based upon the report released by HSPCB
Laboratory at Panchkula are enclosed in tabulated form as Annexure-HR9 and the average

results of 04 main parameters are given as below: -

Parameter Average Value in Upstream | Average Value in Jatton | Average Value in
of Markanda River before | Walla Nallah coming | Downstream of Markanda
merging of Jatton walla | generating from Kala | River after Merging of Jatton
nallah at Kala Amb (mg/1) | Amb (mg/]) wala nallah at Kala Amb

(mg/)
BOD 5.5 116.27 8.56
CoD 25.82 405.82 51.64
DO 7.31 BDL (DL=01) 6.08
Faecal Coliform 845.45 4281.82 1700
(MPN per 100 ml )

From the above results, it is established that the water quality of river Markanda is firther
deteriorating after mixing/merging of Jatton Walla nallah which is the main grievance of the

applicant Sh. Dharamvir in the present original application.
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Further the XEN, Water Service Division, Irrigation Department, Ambala has submitted vide his
letter dated 22.02.2024 that all the Rivers in District Ambala are non-perennial and having steep

slope. Hence no water body can be created in Rivers of District Ambala.

Hence, presently no Rejuvenation/remedial measures Plan has been claimed/suggested in the

Revenue Estate of Haryana by Irrigation & Water Resources Department (Jal Shakti), Haryana.

It was also directed by Hon’ble NGT to submit detailed pointwise suggestions for remedial
action required to be taken with specific mention of the concerned Authority statutorily
obligated for taking up of the requisite action. In compliance to this, the Joint Committee

has made point-wise suggestions in the last Section of the Report.

2.8. Monitoring of River Markanda and Drains/Strategic Locations (outfall of

STPs/ETPs/CETPs):

The Joint Committee was directed by the Hon’ble National Green Tribunal “7o also arrange
collection of samples of water from different strategic locations (outfall of STPs/ETPs/CETPs)
and at the interval of 1 kms of drain/river and analysis of the same with respect to all relevant

parameters including presence of heavy metals’.

Based upon the information provided by both of the PCBs as Nodal agency, the joint committee
has completed the work w.r.t. inspection & sampling of River Markanda and Rivulets/ Drains
merging into River and STPs/CETPs/Industries located in catchment area of River Markanda
and its Tributaries with covering District Sirmaur in Himachal Pradesh and District Panchkula,
Ambala, Kurukshetra & Kaithal in Haryana in three phasesi.e. from 25th to 27th September, 2023,
from 8th to 12th October, 2023 and 26th to 28th December, 2023.

2.8.1 Water Quality Monitoring of River Markanda Starting from Khajurna bridge on Suketi Road,
HP until the point of confluence into River Ghaggar in Haryana:

The total length of river Markanda from origin point in Himachal Pradesh to exit point at Kala
Amb in Himachal Pradesh is approximately 24.00 KM. River Markanda enters the Kala Amb area
at Bikrambagh and leaves Himachal Pradesh at Sadhaura Bridge in Kala Amb. It covers a distance
of approx. 6 kms in Kala Amb, thereafter the River covers a distance of approx. 125 kms in

Haryana before merging in to River Ghaggar at District Kaithal.

Further during enquiry of the topography of River Markanda and its other tributaries in the
present interstate matter it was acknowledged that River Markanda and its other tributaries
flowing through 01 No. of District of State of Himachal Pradesh i.e. Sirmour, 02 No. of Districts of
State of Punjab i.e. Mohali & Patiala and 04 No. of Districts of State of Haryana i.e. Panchkula,
Ambala, Kurukshetra & Kaithal. The State wise details of River Markanda and its other

tributaries are given below in the table:
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The water sampling of River Markanda was conducted by the Joint Committee from different 28

Sr. Name of | Origin Point Merging into River at | Length of flow | States in

No. River Point (KM) Catchment Area

1 Markanda Shivalik In to River Ghaggar at | 24 KM in | Himachal
Foothills of | Village Dhandota, | HP+125KMin | Pradesh &
Kala Amb, HP | District Kaithal, | Haryana Haryana

Haryana

2 Tangri Shivalik Into River Markandaat | 78.50 KM in | Haryana &
Foothills  of | Village Memadpur | Haryana Punjab
Haryana Rurki, Patiala, Punjab

3 Begna Shivalik Into River Markandaat | 49.48 KM in | Haryana
Foothills  of | Village Paplotha Khera, | Haryana
Haryana Mullana, Haryana

4 Roon Shivalik In to River Markanda at | 06 KM in HP+ | Himachal
Foothills at | Rasour, Naraingarh, | 10.58 KM in | Pradesh &
Kala Amb, HP | Haryana Haryana Haryana

5 Sukroon Shivalik In to River Roon at | Small part in | Himachal
Foothills at | Shahpur, Naraingarh, | HP+ 6.64 KM | Pradesh &
Kala Amb, HP | Haryana in Haryana Haryana

6 Laha Shivalik In to River Begna at | Small part in | Himachal
Foothills at | Village Bataura, | HP+ 6.54 KM | Pradesh &
Village- Naraingarh, Haryana in Haryana Haryana
Churan, HP

no. of strategic locations with covering the complete span starting from Khajurna Bridge on

Suketi Road, in Himachal Pradesh until the point of confluence/ before merging into River

Ghaggar in Haryana. The samples were analysed at CPCB laboratory, New Delhi, the copy of

Analysis reports released by CPCB Laboratory are enclosed as Annexure-HR10. The details and

results for selected parameters of various strategic locations are given as under in Table-A:

Table-A: Water Quality Monitoring of River Markanda

Sr. Date and Sample Description Latitude & Value of Sampling Parameters (in mg/L except pH)
No. | Timeof Longitude 'no~ [pH | TDS | COD | BOD Total .
Sampling Coliform Fecal Coliform
(MPN) (MPN)
A Water Quality in District Sirmaur , Himachal Pradesh
08/10/2023 | River Markanda at 30.51659
1 02:06 PM Khaju.rna Bridge on 77.24604 8.1 85 248 BDL BDL 3100 680
Suketi Road,
Himachal Pradesh
08/10/2023 | River Markanda 30.51655
2 01:19 PM upstr.eam before_ 77.24601 8.9 83 240 BDL BDL 230 45
merging of Salani
Khadd, HP
08/10/2023 | River Markanda 30.51574
3 01:24 PM down.stream afte_r 77.246060 8.6 8.4 206 BDL BDL 22000 7900
merging of Salani
Khadd, HP
08/10/2023 | River Markanda 30.506497
12:20 PM upstream before 77.22151
4 merging of Rampur
Jattan drain near 8.5 8.2 264 BDL BDL 22000 7900
Radha Swami
Satsang Bhawan,
Kala Amb, HP
08/10/2023 | River Markanda 30.50602
12:25 PM downstream after 77.2209
5 merging of Rampur
Jattan drain near 8.2 8.2 248 5 BDL 4900 1400
Radha Swami
Satsang Bhawan,
Kala Amb, HP
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08/10/2023
9:35 AM

River Markanda
upstream before
merging of drain
near M/s Vashisth
Chemicals at Kala
Amb, HP

30.50325
77.21895

472

8.6 8.1 290 BDL

BDL

35000

7000

08/10/2023
10:03 AM

River Markanda
downstream after
merging of drain
near M/s Vashisth
Chemicals at Kala
Amb, HP

30.50225
77.2191

8.3 8.2 300 BDL

BDL

9400

6300

08/10/2023
04:06 PM

River Markanda
upstream before
merging of Jattan
walla Nallah at
Markanda Bridge
Kala Amb, HP

30.49626
77.21067

7.8 8.5 204 BDL

BDL

17000

3300

Water Quality in District Ambala, Haryana

08/10/2023
05:33 PM

River Markanda
upstream before
merging of Jattan
walla Nallah
opposite Dera,
Hamidpur, Haryana

30.493847
7.20008

7 8.4 238 BDL

BDL

17000

13000

10

08/10/2023
06:48 PM

River Markanda
downstream after
merging of Jattan
walla Nallah
opposite Dera, at
Hamidpur Bridge,
Haryana

30.47105
77.17793

6 8.1 327 15

24000

13000

11

11/10/2023
11:30 AM

River Markanda
before confluence of
River Roon, Near
Chhoti Rasaur,
Naraingarh, Ambala

30.44709
77.169685

8 8.2 422 9

35000

2100

12

11/10/2023
11:39 AM

River Markanda
after confluence of
River Roon, Near
Chhoti Rasaur,
Naraingarh, Ambala

30.44398
77.16881

8.2 8.2 334 10

92000

22000

13

11/10/2023
12:33 PM

River Markanda
upstream before
merging of Gadauli
Drain at Village-
Gadauli Ambala

30.37972
77.16596

6.2 8.3 354 12

13000

1100

14

11/10/2023
12:38 PM

River Markanda
downstream after
merging of Gadauli
Drain at Village-
Gadauli Ambala

30.37937
77.16555

5.5 8.1 408 15

35000

1100

15

11/10/2023
03:30 PM

River Markanda
before confluence of
River Begna and
Mullana Drain at
Mullana, Ambala

30.278857
7.02974

7.9 8.3 372 17

1100

170

16

11/10/2023
03:48 PM

River Markanda
after confluence of
River Begna and
Mullana Drain, Near
Markandeshwar
Mandir at Mullana,
Ambala

30.27698
77.02683

7.9 8.4 418 21

7000

1700

17

11/10/2023
05:34 PM

River Markanda at
Harda Hardi Village
upstream of
Shergarh Village,
Ambala

30.242263
76.975086

8 8.4 312 6

BDL

2300

150

18

11/10/2023
05:52 PM

River Markanda at
Harda Hardi Village
downstream of
Shergarh Village,
Ambala

30.25084
76.96874

7.9 8.3 326 8

7900

1700

46




19

11/10/2023
06:41 PM

River Markanda at
Village Pasiyala
before leaving
district Ambala

473

30.22119
76.94614

330

BDL

92000

54000

Water Quality in District Kurukshetra &

Kaithal , Harya

20

18/12/2023
10:54 AM

Stagnant water in
River Markanda in
downstream of
Village Malikpur,
Kurukshetra
(upstream of River
Markanda in village
Malikpur found Dry
without having any
flow)

30.16109
76.83758

2.1 8

664

50

15

17000

1700

21

18/12/2023
12:49 PM

Stagnant water in
River Markanda in
upstream of Village
Tangor, Kurukshetra

(River Markanda
found without having
any flow)

30.13429
76.76401

10.3 | 89

308

16

540000

350000

22

18/12/2023
01:52 PM

Stagnant water in
River Markanda in
upstream of
Village Jhansa,
Kurukshetra

(River Markanda
found without having
any flow)

30.118287
6.73948

482

68

19

330

78

23

19/12/2023
12:25 PM

Stagnant water in
River Markanda in
upstream before
merging of
Ismailabad Drain at
Village Ismailabad,
Kurukshetra

(River Markanda
found without having
any flow)

30.05452
76.60895

0.9 7.8

628

71

21

350000

110000

24

19/12/2023
12:48 PM

Stagnant water in
River Markanda in
downstream after
merging of
Ismailabad Drain at
Village Ismailabad,
Kurukshetra

(River Markanda
found without having
any flow)

30.08005
76.63314

562

37

12

78000

45000

25

19/12/2023
03:38 PM

Stagnant water in
River Markanda in
downstream of
Village Karah Sahib,
Kurukshetra

(River Markanda
found without having
any flow)

30.05704
76.48094

2.5 8

498

29

4600

450

26

19/12/2023
04:20 PM

River Markanda
after confluence
with River Tangri
(Entering from
Punjab) at village
Sadhpur Viran,
Punjab.

30.07701
76.51669

3.5 8

516

30

17000

1800

27

19/12/2023
04:44 PM

River Markanda
downstream of
Pump house at RD
62500 near Village
Adoya, Kurukshetra.

30.06526
76.49669

4.7 8

526

31

11

130000

7800

28

27/12/2023
05:55 PM

River Markanda
before
confluence into
River Ghaggar at
Kaithal, Haryana

30.09121
76.39552

3.1 8.2

520

32

12

17000

1100
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Based upon the above sampling results the line chart of BOD level of various strategic locations of

River Markanda is drawn as below, showing variation in values of BOD level in its stretch in both

states:
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2.8.1.1. Key Observations of Water Quality Monitoring of River Markanda:

On the basis of results of effluent parameters analysed (especially BOD & Faecal Coliform) of

various strategic locations of River Markanda as given above in Table-A and keeping in view of

the availability of flow in the River, following are some important locations in the River which

are observed with poor/ deteriorated quality of water:

.
il.

iil.

iv.

Vi.

vii.

viii.

ix.

River Markanda downstream after merging of Salani Khadd, HP (at Sr. no. 3)

River Markanda downstream after merging of Rampur Jattan drain near Radha Swami Satsang
Bhawan, Kala Amb, HP (at Sr. no. 5)

River Markanda upstream before merging of drain near M/s Vashisth Chemicals at Kala Amb, HP
(at Sr.no. 6)

River Markanda downstream after merging of Jattan walla Nallah opposite Village Dera at
Hamidpur Bridge , Haryana (at Sr. no. 10)

River Markanda after confluence of River Roon, Near Chhoti Rasaur, Naraingarh, Ambala , Haryana
(at Sr.no. 12)

River Markanda downstream after merging of Gadauli Drain at Village-Gadauli Ambala, Haryana (at
Sr. no. 14)

River Markanda after confluence of River Begna and Mullana Drain, Near Markandeshwar Mandir
at Mullana, Ambala, Haryana (at Sr. no. 16)

River Markanda before leaving district Ambala near Village Pasiyala, Ambala, Haryana (at Sr. no.
19)

River Markanda after confluence with River Tangri (Entering from Punjab) at village Sadhpur
Viran, Punjab. (at Sr. no. 26)

River Markanda before confluence into River Ghaggar at Kaithal, Haryana (at Sr. no. 28)
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Comments by HSPCB:

The deterioration of water quality of River Markanda starts after merging of Salani Khadd,
Rampur Jattan Drain and Drain near M /s Vashisth Chemicals, Kala Amb directly into the River
in Himachal Pradesh.

Further, the River entering into State of Haryana in Kala Amb and its quality deteriorates
further after merging of the Jattan walla nallah carrying the untreated domestic effluent
generating from Kala Amb area of State of Haryana and Himachal Pradesh both and Industrial
effluent generating from industries located in Kala Amb area of Himachal Pradesh and further
merging into River Markanda at Village Dera, Haryana at adjoining border area of both of the
States, Confluence of River Roon Near Chhoti Rasaur, Ambala, Merging of Gadauli Drain at
Village-Gadauli, Ambala, Confluence of River Begna and Mullana Drain, Near Markandeshwar
Mandir at Mullana, Ambala and finally after confluence of River Tangri (Entering from Punjab)
at village Sadhpur Viran, Punjab.

The water quality of River Markanda also found in poor conditions in its intermediate stretch
at Village Malikpur, Tangor, Jhansa, Ismailabad of District Kurukshetra, but the water was
found in stagnant position and samples were collected of water accumulated due to
continuous discharge of local source of pollution in shape of domestic effluent generating
from nearby habitation at these locations in District Kurukshetra and the flow of the river was
Zero.

Further, the water in River marknda again acquiring flow after merging of the River Tangri at
Vill Sadhpur Viran, Punjab where the BOD of the River Markanda is found 9 mg/L. The River
markanda is a tributary river of River Ghaggar and before meeting into the River Ghaggar at

District Kaithal, Haryana the BOD level of the River Markanda is found 12 mg/L.

Comments by HPSPCB:

a) The graph drawn above indicates that there is minimum impact on water quality of River

Markanda from the drains in the State of Himachal Pradesh and water quality of River Markanda

has seen spike above 3 mg/L BOD concentration from monitoring point upstream Gadauli village,

Ambala which is appx 15 km away from the territory of Himachal Pradesh and peak of 21 mg/L

observed upstream village Ismailabad, Kurukshetra.

b) It is pertinent to mention here that River Markanda becomes dry after covering distance of

approx 15 km from the interstate border of Himachal Pradesh and the river is further fed through

contributing rivulets and drains only.

c) Further, the drains relating to Himachal Pradesh are already proposed to be tapped and

domestic effluent shall be treated in CETP-cum-STP Kala Amb of capacity 2.5 MLD (0.8 industrial

+ 1.7 MLD domestic) after operationalization of STP component for which Jal Shakti Vibhag

Nahan has given tentative date of June, 2024 subject to availability of funds.

2.8.2. Water Quality Monitoring of various drains and other tributaries of River Markanda:

The water quality monitoring conducted by the Joint Committee by collecting effluent samples from
different 34 no. of locations/ discharge points which are merging into River Markanda directly or

indirectly covering both of the States i.e. Haryana & Himachal Pradesh. The samples were analysed
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at CPCB laboratory, New Delhi, the copy of Analysis reports released by CPCB Laboratory are already

enclosed as Annexure-HR10. The details and results for selected parameters of various drains and

other tributaries of River Markanda are given as under in Table-B:

Table-B: Water Quality Monitoring of various Drains and other tributaries of River Markanda

S.NO

Effluent Sample
Description

Latitude &
Longitude

Date and
State Time of
Sampling

Value of Parameters (in mg/L except pH)

pH

coDb

BOD

Combined drain carrying
the untreated domestic
effluent generating from
Kala Amb area of State of
Haryana and Himachal
Pradesh both and
Industrial effluent
generating from
industries located in Kala
Amb area of State of
Himachal Pradesh at
adjoining border area of
both of States

30.50622
77.20563

Himachal
Pradesh
/Haryana

25/09/2023
09:56 AM

7.6

507

212

Drain upstream of M/s
Ruchira Paper Ltd.,
Trilokpur Road, Kala Amb,
Himachal Pradesh

30.50928
77.20857

Himachal
Pradesh

25/09/2023
11:04 AM

7.8

913

445

Drain down stream of M/s
Ruchira Paper Ltd.,
Trilokpur Road, Kala Amb,
Himachal Pradesh.

30.50896
77.20771

Himachal
Pradesh

25/09/2023
11:14 AM

7.5

318

108

Drain adjoining to M/s
Vashisth Chemicals, Kala
Amb carrying effluent
from Kala Amb area of HP

30.50325
77.21909

Himachal
Pradesh

08/10/2023
09:39 AM

7.7

1026

567

Rampur Jattan drain near
Radha Swami Satsang
Bhawan, Kala Amb area of
HP

30.506261
77.221180

Himachal
Pradesh

08/10/2023
12:30 PM

8.1

138

56

Salani Khadd Rivulet, Kala
Amb, HP

30.516903
77.246352

Himachal
Pradesh

08/10/2023
01:29 PM

7.8

217

111

Drain carrying domestic
effluent of Officer Colony,
Kala Amb, Haryana

30.496343
77.206595

08/10/2023

Haryana 04:50 PM

7.9

702

325

Drain carrying domestic
effluent of Navjot Colony,
Kala Amb, Haryana

30.49606
77.20265

08/10/2023

Haryana 05:09 PM

7.7

330

268

Jattan Walla Nallah
carrying the untreated
domestic effluent
generating from Kala Amb
area of State of Haryana
and Himachal Pradesh
both and Industrial
effluent generating from
industries located in Kala
Amb area of Himachal
Pradesh and further
merging into River
Markanda at Village Dera,
Haryana at adjoining
border area of both of the
States

30.49223
77.19774

08/10/2023

Haryana 05:54 PM

7.6

647

380

10

Stagnant Water coming
from Jattan Walla Nallah
inside the Markanda River
opposite Village Dera,
Haryana

30.49173
77.19772

08/10/2023

Haryana 06:01 PM

7.8

790

361

11

Drain carrying domestic
effluent of Gadauli Village
Drain and further merging
into River Markanda at
Gadauli Village, Ambala

30.37972
77.16591

11/10/2023

Haryana 12:40 PM

6.9

200

65
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Roon River before
merging into River
Markanda at Near Chhoti
Rasaur, Naraingarh,
Ambala

30.44747
77.16883

477

Haryana

11/10/2023
11:23 AM

8.4

BDL

BDL

13

River Begna before
merging into River
Markanda at Mullana,
Ambala

30.279013
77.028962

Haryana

11/10/2023
03:33 PM

8.2

16

14

Mullana Drain carrying
domestic effluent before
merging into River
Markanda at Mullana,
Ambala

30.27873
77.03041

Haryana

11/10/2023
03:25 PM

7.1

92

21

15

Harda Hardi Drain
carrying domestic effluent
before merging in River
Markanda, Ambala

30.25085
76.96857

Haryana

11/10/2023
06:08 PM

7.2

72

16

16

Drain carrying domestic
effluent from Village
Malikpur, Kurukshetra
before merging into River
Markanda (Drain no. 1)

30.16109
76.83758

Haryana

18.12.2023

7.3

267

92

17

Drain carrying domestic
effluent from  Village
Malikpur, Kurukshetra
before merging into River
Markanda (Drain no. 2)

30.16109
76.83758

Haryana

18.12.2023

7.6

129

34

18

Drain carrying domestic
effluent from Village
Kalsana, Kurukshetra
before merging into River
Markanda.

30.15605
76.82097

Haryana

18.12.2023

7.6

72

16

19

Drain carrying domestic
effluent from Village
Katwa, Kurukshetra
before merging into River
Markanda

30.13033
76.79324

Haryana

18.12.2023

7.4

114

30

20

Drain carrying domestic
effluent from Village
Tangor, Kurukshetra
before merging into River
Markanda

30.13429
76.76401

Haryana

18.12.2023

7.3

99

27

21

Drain carrying domestic
effluent from Village
Jhansa, Kurukshetra
before merging into River
Markanda

30.11823
76.74048

Haryana

18/12/2023
01:30 PM

7.3

282

102

22

Drain carrying domestic
effluent from  Village
Mohmadshah,
Kurukshetra before
merging into River
Markanda

30.09968
76.70791

Haryana

19/12/2023
11:34 AM

7.4

89

32
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Drain carrying domestic
effluent from Village
Ismailabad, Kurukshetra
before merging into River
Markanda

30.06676
76.62986

478

Haryana

19/12/2023
12:28 PM

7.2

122

36

24

Nallah carrying domestic
effluent from Village
Khangshera, = Panchkula
before merging into River
Tangri

30.61559
76.96342

Haryana

26/12/2023
12:00 PM

7.5

93

25

25

Drain carrying domestic
effluent from  Village
Barwala, Panchkula
before merging into River
Tangri

30.54042
76.96437

Haryana

26/12/2023
06:31 PM

7.9

97

25

26

Cunnette Drain carrying
domestic and Industrial
effluent of Ambala Cantt.
(after  merging  with
mahesh Nagar link drain)
before merging into River
Tangri near  Mahesh
Nagar, Ambala Sadar

30.31455
76.85737

Haryana

27/12/2023
11:52 AM

7.2

600

199

27

Downstream of River
Tangri after merging of
Drain generating from
Khangshera Village

30.61474
76.96419

Haryana

26/12/2023
12:14 PM

7.6

30

28

River Dangri upstream of
screening Plants at
Panchkula

30.59811
77.0119

Haryana

26/12/2023
01:06 PM

8.1

BDL

29

River Dangri upstream of
Paonta village

30.67131
77.03998

Haryana

26/12/2023
02:05 PM

8.4

BDL

BDL

30

River Dangri downstream
of Paonta village

30.67101
77.03912

Haryana

26/12/2023
02:15 PM

8.3

BDL

BDL

31

River = Tangri  before
confluence of cunnette
drain near Mahesh Nagar,
Ambala Sadar

30.31471
76.8583

Haryana

27/12/2023
11:58 AM

7.9

67

15

32

River Tangri after
confluence of cunnette
drain near Mahesh Nagar,
Ambala Sadar

30.31324
76.85911

Haryana

27/12/2023
12:41 PM

7.5

241

74

33

River Tangri carrying
Shahpur Drain s
Machhonda Drain & Jodha
Nallah generating from
urban area of Ambala
towns and exiting the
State of Haryana at
Ambala.

30.21775
76.70679

Haryana

27/12/2023
02:24 PM

7.6

69

14

34

River Tangri at exit point
of State of Punjab and
further merging into River
Markanda

30.08624
76.52398

Haryana

27/12/2023
03:44 PM

32

11

Based upon the above sampling results the line chart of BOD level of various drains and other
tributaries of River Markanda merging directly or indirectly is drawn as below, showing

variation in values of BOD level and as significant source of water pollution:
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BOD level of various Drains and other tributaries of River Markanda merging directly or

indirectly
567

—e—BOD (mg/L)
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River Tangri B/c to cunnette drain.
River Tangri A/c to cunnette drain.

Drain u/s of Ruchira Paper Ltd., Tr
Drain d/s of Ruchira Paper Ltd., Tri

2.8.2.1. Key Observations w.r.t monitoring of water quality in drains leading to River Markanda:

On the basis of results of effluent parameters analysed of various Drains as given above in Table-
B and keeping in view of the quantum of effluent flowing in these drains/ Tributaries Rivers,
following are the discharge points which are observed as Major Sources of Water pollution

contributing into River Markanda in terms of BOD and COD concentration.

i. Jattan walla Nallah (at Sr. no. 1, 9, 10)

ii. Drain near M/s Vashisth Chemicals, Kala Amb, HP (at Sr. no. 4)
iii. Rampur Jattan Drain, HP (at Sr. no. 5)

iv. Salani khadd Rivulet, HP (at Sr. no. 6)

V. Officer Colony, HRY (at Sr. no. 7)

Vi. Navjot Colony, HRY (at Sr. no. 8)

vii. Gadhouli drain, HRY (at Sr. no. 11)

viii. ~ Malikpur drain, HRY (at Sr. no. 16, 17)

ix. Jhansa Drain, HRY (at Sr. no. 21)

X. Cunnette Drain, HRY (at Sr. no. 26)

Xi. River Tangri exiting Punjab (at Sr. no. 34)

The BOD observed at the above monitoring points of drains is reflecting their pollution load,
however some points showing the BOD at higher side but there was no significant flow of the

discharge, hence the points cannot be considered as major pollution contributor.

The details of BOD concentration, Quantum of flow and Pollution load analysed in above
mentioned 11 no. of major discharge points which can be termed as major source of pollution

along with site photographs is enclosed as Annexure-HR11.
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The Joint Committee was also directed by Hon’ble National Green Tribunal to analyze the
samples for the presence of heavy metals. The samples were analyzed for the presence of heavy
metals and from the results obtained from CPCB Laboratory at New Delhi it can be interpreted
that there is no considerable presence of Heavy Metals in the River Markanda or its Tributaries
and in various drain merging into the river network except of some few locations where presence

of Heavy Metals like Total Chromium, Copper, Iron and Mangnese have been identified in low

480

concentration, which are presented in the following Table-C:

Table-C: Monitoring Location of Drain/ River having presence of Heavy Metals

Sr.
No.

Monitoring Location of
Drain/ River

Result of Parameter in mg/L

Total Chromium | Copper (Cu) | Iron (Fe)
(Cn)

Mangnese
(Mn)

Drain near Vashisth
Chemicals, Kala Amb

0.127 0.060 3.014

0.273

Navjot Colony Drain,
Haryana

1.165 0.210 24.311

5.759

Drain upsteram of Ruchira
Paper Ltd., Trilokpur Road,
Kala Amb, Himachal
Pradesh.

0.024 BDL 3.624

0.379

River Markanda
downstream of Rampur
Jattan drain near Radha
Swami Satsang Bhawan, Kala
Amb

0.01 4.95 0.84

0.03

Stagnant Water from Jattan
Wala Nala in Markanda River
opposite Dera, Haryana

0.053 0.042 14.081

0.956

River Markanda  after
confluence with Jattanwala
Nallah opposite Dera, near
Hamidpur Bridge,
Naraingarh, Haryana.

0.05 0.04 4.12

0.17

Roon River, Near Chhoti
Rasaur, Naraingarh, Ambala

0.01 0.02 3.18

0.08

River = Markanda before
confluance to River Roon,
Near Chhoti Rasaur,
Naraingarh, Ambala

0.04 0.02 3.62

0.14

River Markanda after
confluence to River Roon,
Near Chhoti Rasaur,
Naraingarh, Ambala

0.04 0.02 4.86

0.17

10

River Markanda
downstream Gadauli Village,
Ambala

0.02 0.01 2.37

0.10

11

River Markanda
downstream Mullana Near
Markandeshwar Mandir,
Ambala

0.02 BDL 2.09

0.07

12

River Markanda at Harda
Hardi Village upstream
Shergarh Village , Ambala

0.02 BDL 3.46

0.06

13

River Markanda near
Shergarh Village,
downstream Harra, Ambala

0.03 0.01 13.92

0.28

14

River Markanda near
Pasiyala Village, Ambala

0.02 BDL 3.73

0.11

15

Mullana Drain merging in
River Markanda at Mullana,
Ambala

0.012 BDL 4.493

0.214
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16 Harda Hardi Drain merging | 0.017 BDL 5.379 0.224
in River Markanda, Ambala

From the above given results showing some concentration of heavy metals it can be concluded
that there might be some drainage of Industrial effluent into constituent drains/ discharge points
identified by Joint committee (03 no. of Himachal Pradesh & 38 no. of Haryana) which are further
merging into River Markanda and by tapping/ diversion of these discharge points will eradicate

the chances of contamination of river with Industrial effluent.

The HPSPCB Member has given his comments on the monitoring data and observations of the
Joint Committee through a line diagram along with interpretation of HPSPCB, which are
reproduced as under:
“Comments by HPSPCB:
A. The line diagram depicting contribution of BOD load of drains in Himachal Pradesh and
their impact on River Markanda as per analysis report of samples collected by Joint

Committee is depicted below:

River Markanda

River Markanda
U/s Salani Khadd

(BOD- BDL

Salani Khadd
(BOD- 111 mg/L)

River Markanda
D/s Salani Khadd

(BOD- BDL)

River Markanda U/s before merging of
Rampur Jattan drain near Radha Swami
Rampur Jattan Drain near Radha Satsang Bhawan, Kala Amb, HP

Swami Satsang Bhawan (BOD- BDL)

(BOD- 56 mg/L)

River Markanda D/s after merging of Rampur
Jattan drain near Radha Swami Satsang
Bhawan, Kala Amb, HP

(BOD- 5.0 mg/L)

Drain near Vashisht Chemicals

(BOD' 567 mg/L) River Markanda downstream after merging of
drain near M/s Vashisth Chemicals at Kala
Amb, HP
(BOD- BDL)

Himachal Pradesh

Haryana Border Line

River Markanda downstream after merging of

] ) - Jattan walla Nallah opposite Dera, at

((j:ombl?ed fﬂdralrtl CaW Hamidpur Bridge , Haryana
omestic effluent generating from Kala Am

area of State of Haryana and Himachal (BOD- 15 mg/L)
Pradesh both and Industrial effluent
generating from industries located in Kala
Amb area of State of Himachal Pradesh at
adjoining border area of both of States
(BOD- 212 mg/L)
(Flow- 5.6 MLD)

River Markanda

v
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Interpretation of HPSPCB:
From the compilation & interpretation of results of river monitoring samples collected by the
Joint Committee, the following observations can be made -

e The analysis results indicate BOD concentration of 111 mg/L for Salani nallah which had
significant amount of flow observed during the joint inspection. However, as per analysis
result itself, the BOD concentration of River Markanda downstream after merging of
Salani Nallah is BDL (Below Detectable Limit).

e Salani Khadd is also a river monitoring location and HPSPCB has been carrying out
sampling and monitoring of Salani Khadd on monthly basis under MINARS programme
since couple of decades. The historical analysis data of samples collected by different
officials of HPSPCB in the last 5 years show peak value of BOD as 3.8 mg/L and water
quality never degraded below Class-C as per designated best use of water criteria by
CPCB. The copy of sampling results of Salani Khadd by HPSPCB is enclosed herewith as
Annexure- HP22)

Hence, conclusion w.r.t contribution of pollution from Salani nallah cannot be made based on one
round of sampling as the historical data w.r.t river Monitoring carried out by HPSPCB and in vast

variance to the above results.
B. The graph indicating BOD level of various drains in H.P. and Haryana doesn’t show true picture
as the data inserted in the graph show BOD concentration values and not the pollution/BOD

load which includes volumetric flow of polluting streams.

+» The above feedback of the HPSPCB member has been considered and Joint Committee is of the

view that:

The results reported in Section 2.8.1 and 2.8.2 with regard to samples collected from various
drains and also from River Markanda as monitored in compliance to the Directions of Hon’ble
National Green Tribunal are indicating the concentration of various parameters for that
particular month and for the flow of water available at those particular locations at that point
of time, for planning further monitoring. Therefore, these may be considered as indicative and
as base-line data for period under reference, for revisiting the same by conducting fixed point
Joint sampling and analysis, in different months/seasons jointly by HPSPCB and HSPCB,
alongwith flow measurement at the time of sampling, to arrive at conclusion with regard to
Pollutant Concentration Vs. Pollution load. Any unrealistic figure or value at any particular
location based on the statistically significant data generated through joint monitoring may

always be eliminated after deliberations/discussions.
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Conclusion and detailed Point-wise Suggestions for Remedial Action:

The joint Committee was directed by Hon’ble NGT to submit detailed pointwise suggestions for
remedial action required to be taken with specific mention of the concerned Authority statutorily
obligated for taking up of the requisite action.

In compliance to the orders of Hon’ble National Green Tribunal, the following conclusions and
remedial action suggestions, with corresponding responsible authorities indicated in

parentheses/brackets, are hereby submitted, as follows:

None of the states involved in this matter namely the State of Himachal Pradesh and the State of
Haryana have demarcated and notified the Flood Plane Zone (FPZ) of River Markanda, in their
jurisdiction. 1t is suggested that necessary action is taken by the Irrigation Department, States of
Haryana and Himachal Pradesh with regard to the demarcation and notification of Flood Plane
Zone (FPZ), in view of various advantages of demarcating flood plane zones in terms of

protection of ecosystems and water quality improvements besides other socio-economic

benefits. (Action to be taken by Department of Irrigation, State of Haryana and Himachal

Pradesh).

No encroachments have been made in the state of Haryana and also in the creek of River
Markanda and its tributaries from entry point in Haryana State to final merger into River
Ghaggar at Kaithal, as per detailed shared by both the States, with the Joint Committee.
However; it was observed by the Joint Committee that illegal mining in the Markanda River and
illegal dumping of Industrial wastes on the banks of River Markanda are being done in Kala Amb
area of the State of Haryana.

The illegal mining activities in the River Markanda are leading to the creation of large
excavations in the riverbed, causing the accumulation and further deterioration of wastewater
flowing from Jattan Walla Nallah. With regard to action taken to curb the illegal mining activities
by Mining Department and Local Administration, Ambala total 36 Nos. of complaints have been
registered by Mining Office; Ambala in last 06 months and total 71 Nos. of Vehicles/machinery
seized/ impounded during 01.08.2023 to 31.01.2024 besides imposing total penalty of Rs.
67,21,850/-

The Joint Committee recommends to ask Director, Mines & Geology Department, Haryana to
keep a close vigil on such activities through DLTF Mining Ambala and initiate necessary action
as per the Rules & Regulation of the Department. (Action to be taken by Director, Mines &
Geology Department, Haryana).

With regard to the dumping of Industrial wastes (Lime Sludge) on the banks of River Markanda,
the examination of the details provided by the Department of Revenues, Ambala shows that out
of 07 no. of Lime sludge dumping locations one of the land is owned by M/s Ruchira Papers Ltd,
Trilokpur Road, Kala Amb itself which is a self-generator of this Lime Sludge to the tune of
around 60 tons/per day (on dry basis) i.e around 120 tons per day on as such basis, indicating

that M/s Ruchira Papers Ltd may be involved in dumping the Lime Sludge on the banks of River.
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According to Corporate Responsibility for Environment Protection (CREP) Guidelines, Pulp and
Paper Industry is required to installs Lime Kiln, for recovery of Lime from the Lime Sludge
generated during Chemical Recovery Process (CRP). M/s Ruchira Papers Ltd. have installed a
Rotary Lime Kiln of 60 TPD Capacity for recovery of Lime from the Lime Sludge. However; it
seems that either Lime Kiln is not being operated regularly or it is not working efficiently to

process all the lime sludge generated by the Unit.

‘SCHEDULE [ [See rule 3 (1) (17) (i)] LIST OF PROCESSES GENERATING HAZARDOUS WASTES”
clearly specifies at S.No. 35 that (35.3) Chemical sludge from waste water treatment, from the
processes mentioned in this schedule is hazardous. Since, Pulp and Paper process is mentioned
in this Schedule I and the Lime Sludge is generated during treatment of Black Liquor (Waste
water generated during pulping) in the Chemical Recovery Process and therefore Lime Sludge
from Pulp & Paper Industry is Hazardous Waste.

Further, the inclusion of wastes contained in Schedule I does not preclude the use of Schedule
IT (List of waste constituents with concentration limits) to demonstrate that the waste is not
hazardous. /rrespective of the nature and type (Hazardous or Non-Hazardous), dumping of any
kind of Industrial Wastes on the banks of rivers can’t be permitted. It was further observed that

No action has been taken with regard to removal of dumped material and restoration of sites.

Further as per the record supplied by Nodal Agencies to the Joint committee, there are total 03
no. of industries responsible for generating lime waste or sludge are located in Kala Amb, which
are operating under the jurisdiction of Himachal Pradesh, making it the prime responsibility of
HPSPCB and HSPCB to i) study thoroughly mass balance ratio of generation of lime waste or
sludge from these industries and to further ensure that no such unauthorized/ unscientific
disposal of lime waste or sludge made by these industries with in initiating further necessary
legal action against the violator firms as established from the proof of land ownership shared
by State of Haryana (Action to be taken by HPSPCB) and to ensure that no dumping is permitted
on the banks of River Markanda in the State of Haryana (Action to be taken by HSPCB)

In view of the above and also the fact that Lime sludge and other industrial waste generated by

the Industries in Kala Amb area of Himachal Pradesh are being dumped on the banks of River

Markanda in Kala Amb area of Haryana, /t is suggested that necessary action is taken jointly by
HPSPCB and HSPCB, for disposal of Industrial wastes, as per provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and also for remediation of
sites at the banks of River Markanda, where industrial wastes were found to be dumped.

(Action to be taken by HPSPCB & HSPCB)

The State PCBs of HP and Haryana were directed by Hon’ble NGT, to clearly indicate quantity of
sewage and industrial effluents being discharged into river Markanda directly or indirectly
through drains and take necessary steps and to ensure that there shall not be untreated discharge
of waste water (sewage and industrial) into the water body. The monitoring of the drains,
Industries, STPs and CETPs conducted by the Joint Committee and also information provided

by HPSPCB and HSPCB, indicate that:
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i. Approx. 1 MLD of Domestic untreated effluent is being discharged into the River
Markanda through 4 Nos of Drains directly or indirectly from the state of Himachal
Pradesh and Approx. 4.8 MLD of industrial treated waste is expected to be discharged
into the River Markanda directly and indirectly through 1 no. of Drain (Jattan Wala
Nallah) from the state of Himachal Pradesh.

ii.  Similarly, Approx. 93 MLD of Domestic untreated effluent is being discharged directly or
indirectly into the River Markanda or its tributaries through 38 Nos Drains from the
state of Haryana. And approx. 0.5 MLD of treated industrial effluent is being discharged
from CETP 0.5 MLD capacity of HSIIDC, Ambala Cantt into River Tangri which is further

merging into River Markanda from the State of Haryana.

vii. CETP cum STP has already been provided for the treatment of domestic and industrial effluent

(except M/s Ruchira Papers Ltd), however, STP pipeline network in Kala Amb area is yet to
repaired and restored by Jal Shakti Division at Nahan. /t is suggested that Jal Shakti Division at
Nahan is directed to get the piping Network restored within next 02 months before the onset of
rainy season (Jal Shakti Division, Nahan). Similarly, the connectivity of water polluting industries
with the CETP cum STP at Kala Amb should be ensured immediately within next 02 months
before the onset of rainy season. (Action to be taken by HPSPCB, DIC and Kala Amb Infrastructure

Development Company).

viii. HSPCB has provided an action plan prepared by Rural Development, PHED and ULBD

IX.

Departments for tapping/diversion/treatment of domestic effluent from 38 No. of discharge
points identified previously by the Joint Committee for the State of Haryana, (Annexure HR4), but
without any time-line and budgetary provisions. 1t is suggested that a proper action plan is
prepared including time-line, key milestones for proper monitoring and budgetary provisions,
for time bound and effective implementation. (Action to be taken by HSPCB, Rural Development,

PHED and ULBD Departments).

Out of various industries monitored in the Kala Amb area of State of Himachal Pradesh, the
industries namely M/s Ruchira Papers Ltd, M/s Rich Products & Solutions Pvt. Ltd. and M/s
Himachal Polyolefin Ltd. were found non-compliant with regard to prescribed parameters. Out of
03 units, only Ruchira paper mill is permitted to discharge treated waste water into Jattan Wala
nallah, which however, was found to discharging effluent without meeting the prescribed
parameters. As informed by HPPCB, further sampling has been carried out by HPPCB and
requisite action is being initiated. HPSPCB has issued show cause notices to these industries
(except M/s Ruchira Papers Ltd), and further action has been initiated by HPPCB.

As per procedure prescribed by HPSPCB, action against the unit has to be initiated after failure two
samples continuously. M/s Rich Products & Solutions Pvt. Ltd. has upgraded the Effluent
Treatment Plant with installation of Membrane Bio Reactor (MBR) component after Moving Bed
Bio Reactor (MBBR) treatment unit. The unit has also acquired an additional piece of adjoining
land (02 Bighas) for use of treated water in gardening purposes / land application. Also, unit has

installed sludge dryer for management of ETP sludge. M/s Himachal Polyolefins Ltd. is recycling
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the treated effluent in lime slaking process. Further sampling of both units were carried out by
HPSPCB on 16.04.2024 and results are conforming to prescribed standards.
(Action to be taken by HPSPCB)

The Inlet sample from the equalization tank of CETP cum STE Kala Amb was found to be non-
complying with regard to Total Suspended Solids (TSS), Chemical Oxygen Demand (COD) and
Biochemical Oxygen Demand, as the results of analysis for these parameters were exceeding the
prescribed inlet norms, which indicates that the industries connected to CETP-cum-STP may not
be complying with the inlet norms notified by HPSPCB, for sending primary treated effluent to
CETP-cum-STP. HPSPCR is required to identify and take necessary action against such non-
complying industries. (Action to be taken by HPSPCB)

14 Nos. of STPs in the state of Haryana in the catchment of River Markanda were found to be non-
complying with the prescribed norms by the Joint Committee. Total Environmental Compensation
amounting of Rs. 963.30 Lacs have been assessed by the respective Regional officers of HSPCB
and recommended for imposition and finalization to the competent authority based upon the
HSPCB policy order dated 22.12.2021. The action plan for upgradation of these 14 Nos. non-
complying STPs to meet out with the prescribed effluent discharge standards has been prepared
and submitted by PHED, the implementation of which may be supervised by HSPCB.
(Action to be taken by HSPCB and PHED)

All 03 Nos. of CETPs located in the catchment of River Markanda in Haryana found to be non-
complying with regard to prescribed parameters. Total Environmental Compensation amounting
of Rs. 12 Lacshave been assessed by the respective Regional officers of HSPCB and recommended
for imposition and finalization to the competent authority based upon the HSPCB policy order
dated 22.12.2021. Out of these 03 no. of CETP, 02 no. of CETPs are presently complying with the
discharge standards. Further the Action plan with time-lines for upgradation of remaining 01 no.
of CETP has been prepared by HSIIDC, the implementation of which may be supervised by
HSPCB. (Action to be taken by HSPCB and HSIIDC)

M/s Naraingarh Sugar Mills Ltd, VPO Banondi, Tehsil Naraingarh, Ambala was found to be engaged
in by-passing the untreated trade effluent through a local drain which is further merging to the
River network. The Unit was also found to be non-complying with the prescribed parameters. As
informed by HSPCB, the case for recommendation of initiating closure action against the unit has
already been initiatedby RO, HSPCB, Ambala and the imposition of Environmental Compensation
shall also be initiated based upon the Policy applicable on such violations simultaneously

(HSPCB). (Action to be taken by HSPCB)

It was alleged in the application that One paper mill (M/s Ruchira Papers Ltd.) is also causing
environmental pollution/degradation by discharging its waste water through illegally constructed
drain in river Markanda. The mill was visited by the Joint Committee and it was observed by
besides indication of dumping of Industrial waste on the banks of River Markanda and non-

compliance with regard to prescribed parameters as per analysis reports of CPCB Head Office
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Laboratory (Recognised under SECTION 12(1) B OF THE ENVIRONMENT (PROTECTION) ACT, 1986, whose
analysts are notified as Government Analysts for the purposes of analysis of samples of ai, water; soil or other
substances sent for analysis), the industry is not complying with various conditions of Environmental
Conditions granted by MoEF&CC and provision of HWM Rules, 2016. No action has been taken by
HPSPCRB so far in this regard.
Therefore, a detailed and comprehensive study by a Joint Team is required to find the reasons of
non-compliances by the industry despite having facilities for primary, secondary and tertiary
treatment of eftfluent, Chemical Recovery Plant Lime Kiln for recovery of lime from Lime Sludge,
Chlorine Dioxide Plant for implementation of ECF bleaching etc. and get the corrective measures
implemented through Directions under applicable Laws, by the Regulatory agencies.

(Action to be taken by HPSPCB)

As per conditions of the Environmental Clearance granted to M/s Ruchira Papers Ltd Industry

by the Ministry of Environment, Forest and Climate Change (MoEF & CC), the industry is required
to dispose offits treated effluent, for agriculture, plantation and in the drain. However, the industry

is disposing off its treated effluent only in drain, despite the fact that 33% of the area, as claimed

by the Unit is under plantation besides additional land acquired by the Industry along the

Markanda River in the state of Haryana for plantation.

Therefore, in view of the following facts that. i) M /s Ruchira Papers Ltd. is the only industry falling
under 17 Categories of highly polluting Industries located in Kala Amb, ii) M/s Ruchira Papers is

the only Industry in Kala Amb, which has been granted permission to discharge its 4.012 MLD
treated effluent into the drain by HPSPCB, iii) Out of total 5.6 MLD waste water discharge (both

domestic and Industrial) from Kala Amb area of Himachal Pradesh into the Jattan wala Nallah,

more than 70% discharge (4 MLD) is contributed by M/s Ruchira Papers Ltdiv) In a matter
regarding discharge of effluent into the Jattanwala Nalla by the industry and thereby causing
nuisance as alleged by the petitioner (Residents of shiv colony, Kala Amb), the directions of
Hon’ble Court of SDM, Naraingarh vide Order dated 12/04 /2024 (Annexure-HR7) under Section

138 of the Criminal Procedure Court, to M/s Ruchira Papers that “Ruchira papers Ltd is directed
to divert the flow of the water; currently passing through the lands of respondents Singh Ram and
Ors, through their own lands adjacent to the lands of the respondents, based on the principle of
Polluter Pays, as held by the Hon'ble Supreme Court.in several judgements, including Indian

Council for Enviro-Legal Action vs Union of India JT1996(2) 196, Vellore Citizens Welfare Forum

v Union of India and Ors JT 1996(7) SC 375, MC Mehta v Union of India, 1995 SCC 711. This is to

be completed within 2 months of passing of this order.

It is recommended and suggested that:

a. Treated effluent from the Industry is used for irrigation/Plantation as per conditions of EC
granted by MoEF&CC, by implementing a comprehensive Irrigation Management Plan (IMP)
as per “Guidelines for Utilization of Treated Effluent in Irrigation’prepared by CPCB under the
directions of Hon’ble National Green Tribunal vide order dated vide order dated 24.05.2019
in the matter of O.A. No. 348/2017, Shailesh Singh Vs Al-Dua Food Processing Pvt. Ltd., to
reduce the discharge of treated effluent from the Industry into the Jattan wala Nallah, leading

to Markanda River.
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b. The treated effluent from the industry into the drain should be permitted only through closed
/Conduit pipe line unlike existing discharge through open drain passes through
villages/colonies before merging into the River Markanda, followed by installation of Real Time
Water Quality Monitoring Station at the interstate Boundary Jointly/independently by Both
States (Monitoring station installed earlier got damaged during last monsoon), at the location
where it will merge with Jattanwala Nalla/Markanda River. This will also ensure monitoring of
the pollution load coming from Jattanwala Nalla and M/s Ruchira Papers Ltd, for taking timely
corrective action, besides preventing any nuisance causing due to discharge of trade effluentin

the residential colonies of the area. (Action to be taken by HPSPCB)

xvi. None of the Industries, which have been permitted by HPSPCB and HSPCR to use treated effluent
for on-land application have prepared and implemented Irrigation Management Plan (IMP). This
raises significant challenges in assessing whether these industries are employing treated effluent
for irrigation and plantation without adversely affecting the quality of underground water and soil.
All industries that utilize treated effluent for on-land irrigation and plantation are obligated to
develop and execute an Irrigation Management Plan (IMP) in accordance with the guidelines
established by the CPCB, following the directives of the Hon'ble National Green Tribunal (NGT)
in the case of 0.A. No. 348/2017, Shailesh Singh Vs. Al-Dua Food Processing Pvt. Ltd. in 2019.
Additionally, as per the CPCB's guidelines, the recommendations from the Irrigation
Management Plan (IMP) must be included as conditions for obtaining Consent to Operate (CTO)
from the State Pollution Control Boards (SPCBs). However, the Joint Committee has observed
that neither the Haryana State Pollution Control Board nor the Himachal Pradesh State Pollution
Control Board have incorporated the IMP as a CTO condition. /t is recommended that the SPCBs
take immediate steps to ensure compliance with the directives of the Hon'ble NGT and CPCB
Guidelines by issuing appropriate directions. (Action to be taken by HPSPCB and HSPCB).

xvii.The Joint Committee's earlier progress report raised concerns about potential inaccuracies or
manipulation in the calibration of OCEMS (Online Continuous Emission Monitoring Systems). /¢
is suggested that the respective State Pollution Control Boards (SPCBs) conduct thorough
investigations into this matter; to ensure that the fill range of concentrations of all relevant
parameters in Effluent Treatment Plants (ETPs), Sewage Treatment Plants (STPs), and Common
Effluent Treatment Plants (CETPs) are consistently covered, so as to guarantee the accurate

reporting of values at all times. (Action to be taken by HPSPCB and HSPCB)

xviil. The Monitoring of River Markanda at various strategic locations and considering various
parameters (especially BOD & Faecal Coliform), indicated that 10 locations in the state of HP and
Haryana in the River were observed having poor/ deteriorated quality of water; as explained in
Section 2.8.1.1 of the report. Similarly, the monitoring of various drains leading to River
Markanda, indicated 11 drains as major sources of pollution contributing to River Markanda in

terms of BOD and COD concentration, as explained in Section 2.8.2.1 of the report.
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It is suggested that the results reported in Section 2.8.1 and 2.8.2 with regard to samples
collected from various drains and also from River Markanda as monitored in compliance to the
Directions of Hon’ble National Green Tribunal are indicating the concentration of various
parameters for that particular month and for the flow of water available at those particular
locations at that point of time, for planning further monitoring. Therefore, these may be
considered as indicative and as base-line data for period under reference, for revisiting the same
by conducting fixed point Joint sampling and analysis, in difterent months/seasons jointly by
HPSPCB and HSPCB, alongwith flow measurement at the time of sampling, to arrive at conclusion
with regard to Pollutant Concentration Vs. Pollution load. Any unrealistic figure or value at any
particular location based on the statistically significant data generated through joint monitoring
may always be eliminated after deliberations/discussions.
(Action to be taken by HPSPCB and HSPCB)

Upon reviewing the route map and engaging in various discussions, the Joint Committee has
observed that River Tangri is a significant tributary of River Markanda, with its origin in the
Shivalik Foothills of Haryana. /t eventually joins River Markanda at Village Memadpur Rurki in
Punjab, flowing through Patiala and Mohali District in the State of Punjab and Panchkula & Ambala
Districts in the State of Haryana. As a result, it is recommended to investigate the specific sources
responsible for the direct or indirect discharge of untreated domestic sewage or industrial
effluents into both River Markanda and River Tangri within the revenue estate of the State of
Punjab. 1t is recommended that Hon’ble NGT may direct State of Punjab & Punjab State Pollution
Control Board to investigate for the remaining stretch of River Tangri flowing into State of Punjab
and to Clearly indicate quantity of sewage and industrial effluents being discharged into river
Markanda directly or indirectly through drains and take necessary steps and to ensure that there
shall not be untreated discharge of waste water (sewage and industrial) into the River Tangri.

(Action to be taken by State of Punjab)

Based on the observations outlined above, the Joint Committee advised that both of the
State Pollution Control Boards (HPSPCB and HSPCB) to take all necessary steps, as mentioned
above, to address the violations and deficiencies by implementing the required actions in
accordance with the relevant environmental laws.

The above report of the Joint Committee covering all the points/directions given in the
various orders in this matter, is being submitted for the consideration of Hon’ble National Green
Tribunal. The Joint Committee shall abide by further directions of Hon’ble National Green

Tribunal, in this matter.
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A. Nominated members from Central Agencies:

; ¢\>< 0"’\“\#

Dr. K. Muthamizh'Selvdn, Scientist-E, Dr. Narender Sharma, Scientist-F,

MoEF&CC, Integrated Regional Office, CPCB Regional Directorate, Chandigarh,
Chandigarh (Member nominated by MoEF & (Member Nominated by CPCB)
C0)

B. Nominated members from State of Haryana:

Lt

~
Raji\?&da—a?ljcs, MD Sugar Mill, Yash Jaluka, IAS, SDM Naraingarh,

Shahabad, Representative of Deputy Representative of Deputy Commissioner,
Commissioner;, Kurukshetra Ambala
/ 21
\1 ! t‘ Un
1;3- H\l }’]
Mukesh Gupta, HOD (Engg.), HSIIDC, A. K Raghuvanshi, S.E, SYL Ambala,
Panchkula, Representative of ACS, Representative of Commissioner &
Industries & Commerce Department, Secretary to Irrigation & Water Resources
Government of Haryana Department (Jal Shakti), Government of
Haryana
%ﬂ §
Ajay Choudhary, ADA, Representative of ACS, Ajay Singh, 9—:]’\ L\
Environment & Climate Change Department, Regional Officer,
Haryana. HSPCB, Ambala
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C. Nominated members from State of Himachal Pradesh

-

(Not Available)

| Sh. Sakshi Satti, Gepgaal, Managée Téisnent of |

LR Verma, HAS, ADM Nahan as nominated

representative  of Deputy , Commissioner,
Nahan e 1Y

\

h Y -
A

Sh. Suresh Attri, Chief Scientific Officer,
Department of Environment Science &
Technology, H.P., Representative of ACS,
Department of Environment Science &
Technology, H.P.

. \Ll :
P,

W

Industries Sirmaumsﬁ_ﬂ%‘%m&‘ﬁx%’aﬁﬁ“
Department of Industries, H.P.

Sh. Arshad Rehman, ' _ ,J:,'.,, ]
XEN JSV Nahm@@&ﬂgﬁﬁﬁa@‘ _fé'ijf\"g‘_&%!;me

of Principal SecrgigrpdSVI GOt

S

| HPSPCB Paonta Sahib, Dist,3ysanm( i Simo

=2

wlH
z,'}l"'ll/

P.

’7 Wﬂ]ﬂ;ﬂ%"‘imm‘mlﬁmimn
Atul Parmar, Regional Oltiggsstate PolluﬁonConholBl:F'd.
ur

Dated: April 27, 2024.
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From:
Assisant Mining Engineer,
Mines and Geology Department,
Ambala

To:
The Regional Officer.
HSPCB. Ambala

Memo No. AME/Amb/4¢q Dated /6 Il_’l.ol.!}—

Subject: To submit Action taken report and Information required in Compliance
of Hon’ble National Green Tribunal order dated 18.07.2023 in O.A. No.
515/2022 titled as Dharamvir v/s State of Haryana & Otr, New Delhi-reg.

On the subject noted above, it is informed to you that as per available staff in
Mines & Geology Department, Ambala to control the illegal mining in Naraingarh Sub-
Division. Ambala efforts arc being doing to control the illegal mining of minerals from the
river bed areas of rivers Markanda, Roon, Sukdo and Begna. During checking of illegal
mining in these riverbed areas complaints has been given to concerned Police Stations against
the persons/ land owners/ vehicles were involved in illegal mining/transportation of illegally
mined out minerals. To control the illegal mining of minerals in above mentioned rivers,
Deputy Commissioner, Ambala has been constituted an inter-departmental team of Police.
Sale tax. RTA., Irrigation, PWD. Forest and Mines Departments for everyday. In addition to
above efforts team of Enforcement Police Officials is also doing checking/legal action to
control the illegal mining in riverbed areas of District Ambala. The list of complaints against
the persons/ land owners which were involved in illegal mining and the vehicles which
were caught in offence of illegal transportation of minerals during the last six months 1S
attached herewith. In addition to above efforts to be continued to control the illegal mining in
above mentioned riverbed areas by Mines and Geology Department, Ambala.

It is for your kind information and necessary action, please.

X2 =N e

Assistant Mining Engineer,

Mines and Geology Department,
Ambala.
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————4c [Nameof Police |Subject FIR/Dated
Sr. No. |Complaint regarding |Complaint given Vi . Chowki
illegal mining from office Memo no./ Date Station
Revenue estate of Incharge
Village Complaint regarding illegal
: - Pendin
WL 2396/22.08.2023 Ps Noraingar m”ﬂ._d“mmiﬁ regarding illegal :
2 |vill Toka 2400/22.08.2023 PS Naraingarh __|mining pendine
Complaint regarding illegal
3 |viiToka 2404/22.08.2023 pS Naraingarh _|mining Pending
illegal mining near
4 |Vill Dera 2418/23.08.2023 PS Naraingarh Transmission line tower Pending
Vill Dera , Toka, Miyanpur,
Rambagh, Tapria, Complaint regarding illegal
5  |Hamidpur 2437/25.08.2023 PS Naraingarh mining Pending
vill Dera , Toka, Miyanpur,
Rambagh, Tapria, Regarding to stop illegal
6 |Hamidpur 2457/31.08.2023 PS Shahzadpur transportation Pending
Complaint regarding illegal
7 |Vill Dera 29.08.2023 PC Kala Amb mining near Kachi Sadak Pending
Complaint regarding illegal
8 |Vill Dera 31.08.2023 PC Kala Amb mining near Kachi Sadak Pending
Complaint regarding illegal
9  |Vill Ramabagh, Kala amb |10.09.2023 PC Kala Amb mining Pending
Complaint regarding illegal
10 |Vill Dera 09.09.2023 PS Naraingarh mining near Kachi Sadak Pending
Complaint regarding illegal
11 |Vill Dera SPL-1/08.09.2023 PC Kala Amb mining near Kachi Sadak Pending
Complaint regarding illegal
12 |Vill Dera SPL-2/08.09.2023 PC Kala Amb mining near Kachi Sadak Pending
. Complaint regarding illegal
13 |Vill Shahpur 2544/11.09.2023 PS Naraingarh mining 526/11.10.2023
14 |vill Dera 25 , Complaint regarding Niegal
49/11.09.2023 PS Naraingarh mining 542/18.10.2023
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Complaint regarding illegal

30 {Vill Rajauli SPL-1/18.12.2023 HSENB, Ambala mining Pending
Complaint regarding illegal

31 |Vill Toka 168/15.01.2024 HSENB, Ambala mining Pending
Complaint regarding illegal

32 |Vill Sangrani 206/16.01.2024 HSENB, Ambala  |mining Pending
Complaint regarding illegal

33 _|Vill Rajauli 19/03.01.2024 HSENB, Ambala  |mining Pending
Complaint regarding illegal

34 |Vill Miyanpur 248/18.01.2024 HSENB, Ambala  |mining Pending
Complaint regarding illegal

35 |Vill Sangrani 260/19.01.2024 HSENB, Ambala  |mining Pending
Complaint regarding illegal

36 |Vill Raomajra 264/19.01.2024 HSENB, Ambala mining Pending
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sr. Ip Vehicle Relased/Impound Detail of District Ambala up to 01.08.2023 TO 31.01.2024
No Wm.n# Type of Vehcile No. 54 Chasis No. Other No. Name of Date of Amount [Incase [Name ofpolice |Statusof |Remarks ifany
i g Yehicl mineral |release  |of not station FIR/ case
veh _n_.m / machinery penalty |compoun
:.-mnw::m_.w imposed (ded/
for illegal / details of
Mining/ recovere |FIR no,
transportati d and date
on of illegal
mineral
1 Tractor
01.08.2023 Trolley BZZDE39142253 Wash Sand Naraingarh 515/2023 |Released on Supardari
2 03.08.2023 Dumper HRS5S 9626 Gatka 18.08.2023 218000 Naraingarh Released
3
04.08.2023 Dumper HR37D 5361 Core Sand KALA AMB 486/2023 |Released on Supardari
4 Tractor
04.08.2023 Trolley 0510ZE72729 River sand Naraingarh |
5 Tractor
04.08.2023 Trolley BZZDR1015086S53 River sand Naraingarh 514/2023 |Released on Supardari
o
07.08.2023 Dumper PBB5AR7171 Core sand Sec-4 Naraingarh. |566/2023 |Released on Supardari
Tractor
09.08.2023 Trolley WYCG619299 Sand Kala Amb 547/2023 |realeased on superdari
8 Tractor
09.08.2023  |Trolley CZZBR113191453 BAJRI Kala Amb 547/2023 |realeased on superdari
9
TN.O@.NDM& Dumper HR37E 0129 MAT777012N3N30962 Mix Mineral 117.08.2023 422000 Sec-4 Naraingarh Released
10
ﬂ 14.08.2023  |Dumper HR37E 4246 sand Sec-4 Naraingarh |560/2023 |realeased on superdari
11 Tractor
| 15.08.2023  |Trolley HRO4E 7845 Bajri Sec-4 Naraingarh |498/2023 |Released on Supardari
.— 12 |18.08.2023  |Dumper HR37E 0800 Gravel 21.08.2023 423250 Naraingarh Released
13
21.08.2023  |Dumper HR-58-B-0192 Sand Naraingarh 502/2023 |Released on Supardari
14
26.08.2023  |Dumper HR37E 5768 Sand Sahazadpur 303/2023 |Released on Supardari
—_— H.m
26.08.2023  |Dumper HR37E 2595 Gravel Naraingarh 548/2023 |Released on Supardari
16
29.08.2023 Dumper HR37C 0795 Gravel Kala Amb 567/2023 |Released on Supardari
§ —HN 29.08.2023 Dumper HP64B 2586 Ofclay 20.09.2023 1418000 Naralngarh Released
18 06.9.2023 Dumper HR37E 8362 GRAVEL Naraingarh
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. Kala Amb Released
20 120.09.2023 Dumper HR58B 0015 Gravel 22.11.2023 |420000 3370 dt rl
2
1 05.12.202 ’
3 memo
i no. Released on § i
26092023  [Dumper  |WRS8B 5804 Gravel Narsingarh R T
22 |26.09.2023 |Dumper HR37E 3639 0/clay 01.12.2023 |421000 Saha e —
23 21.12.202
Tract 3 memo
ractor
i h [no. Released on :
26.09.2023  |Trolley CZzD)124821253 Bajri Secd Narameat 3112 dt z==_ il
24 10.11.202
3 memo
29.09.2023  |Dumper HR37E 0404 Grewal Kala Amb “M.wm = Released on Supardari | |
25
05.12.202
Tractor 3 memo
30.09.2023  |Trolley 4100ELU34113469 Bajri Naraingarh no. Released on Supardari
26 [05.10.2023 |Dumper HRG9E 0758 |clay 09.11.2023 [442550 Naraingarh Released
27
05.10.2023  [ICB Machine HAR4DXLDJ01416163 ‘|Clay 09.11.2023 |442550 Naraingarh Released
7 28 [07.10.2023 Dumper PB11CR8276 Sand. 28.12.2023 |217500 Naraingarh Released N
o) EX) Tarctor
4 8.10.2023 Trolley HRBSE 4508 Sand Mahesh Nagar 47/2023 |released on superdari
30 3141 dt
17.11.202
Tarctor 3 memo [
8.10.2023 Trolley HRB5C 1369 Sand Mahesh Nagar no. Released on Supardari .
31 110.10.2023  |Dumper HP71 9183 Sand 19.10.2023 |220000 Kala Amb Released A |
32 3765 dt |
21.12.202
Tractor Ordinary 3 memo
13.10.2023 Trolley MBNBEBBAZNNE04250 Cla i
33 Tractor Y Naraingarh no. Released on Supardari
14.10.2023  [Trolley 4100EL14A1002670F16 Sand Narai
araingarh 71/2023 |releaseq .
34 [30.10.2023  |Dumper  |HR378277 sand . =3sed on superdari
= 08.11.2023 (420000 Naraingarh Released
3364dt
05.12.202
31.10.2023 Dumper HRSBC 7474 _— 3 memo
36 fangarh ___ |no Released on Supardari
02.11.2023 TataTruck  [HRSBC 1343 Gatka Narai
37 [04.11.2023  |Dumper HRSBC 5303 — z“”m__._mmq” 78/2023  [Released on mcbmauuw
38 |[04.11.2023 Dumper HR58 lI.W.:ImM_.III| “
B 8330 Gatka Naraingarh IIF\%
e = g
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E 1 T I——— 312 dt
24.01.202
4 memo
MN[E Dumper HR37E 0099 Core Sand Kala Amb Mwo.u. - Released on Supardari
15.12.202°
3 memo
| 106.11 2023 Dumper HR37E 5596 Core Sand Naraingarh no Released on Supardari
41 106.11.2023 Dumper MATS69002P3G22541 Greval 08.11.2023 420000 Naraingarh Released .
42 3760 dt
20.12.202
3 memo
| ]17.11.2023 Dumper HR68 9546 Sand Naraingarh no Released on Supardari
43 50dt
04.01.202
4 memo
| 117.11.2023 Dumper HR37E 5936 Gatka Naraingarh no Released on Supardari
44 121.11.2023  |Dumper HR68C 0806 Gravel Naraingarh
45 Tractor
22.11.2023  |Trolley DZADR111358553 Sand Naraingarh
46
8 86dt N
9 08.01.24 N~
4 24.11.2023 Dumper HR37E 1866 Gravel Naraingarh memo no |Released on Supardari
47 126.11.2023 Trolly Sand Naraingarh
48
309 dt
24.01.24
30.11.2023 JCB Machine HAR35XX4K03070432 Gravel Naraingarh memo no |Released on Supardari
49 Tractor
01.12.2023  [Trolley MBNBEBBAZNNDO04239 Sand Naraingarh
50
02.12.2023 Dumper HR37C 3090 Gravel Sec-4 Naraingarh
51
02.12.2023 Dumper HRG8A 4035 Gravel 18.12.2023 |220000 Sec-4 Naraingarh Released
52
02.12.2023  |JCB Machine HAR3DXXTT01494998 05.12.2023 {335000 Sec-4 Naraingarh Released
53
320 dt
24.01.24
03.12.2023 Dumper HR37E 2595 Gravel Naraingarh memo no {Released on Supardari
s4 103.12.2023 Dumper HR37E 7537 Core sand 16.01.2024 (422000 Naraingarh Released
55 |17.12.2023 Dumper HR37F 8600 Sand 22.12.2023 420000 HSEnB Ambala Released
.T!w.uu.uowu Dumper HR37E 6829 Gatka 09.02.2024 1420000 Sec-4 Naraingarh Released
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57 Tractor
18.12.2023 Trolley 47.1402/NK003296 Sand HSEnB Ambala
58 |18.12.2023 Dumper HR5BC 0004 Gatka HSEnB Ambala
59 Tractor
19.12.2023 trolley HR71B 5595 Sand
60 Tractor
20.12.2023 Trolley HRO2V 6091 Sand HSEnB Ambala
61 2140 dt
07.07.202
Tarctor 3 memo
20.12.2023 Trolley HRO2AV 4801 Sand HSEnB Ambala no Released on Supardari
62 Tractor
22.12.2023 Trolley DZZDS87703253 River Sand Sec-4 Naraingarh
63 Tractor
22.12.2023  |Trolley MBNBGS3ARPCB5S5595 River sand HSEnB Ambala
64 (01.01.2024 Dumper HR37E2082 GSB Kala Amb
65 |13.01.2024 |Oumper HR37D5361 Bajri HSEnb Ambala
66 Tractor
13.01.2024 Troliey HR85F7632 JMZNSTII517035M 2105DLU24B11428815D fmw._: HSEnb Ambala
67 |16.01.2024 [Dumper HR37E0795 Gravel HSEnb Ambala
68 16.01.2024 Dumper HR37E3088 Grave| HSEnb Ambala
69 Tractor
20.01.2024 Trolley JEK60AV00216A |PUS0/00263 River Sand HSEnb Ambala
70 Tractor
21.01.2024 Trolley CZZDH98876553 4100ELU04K983415F32 |River Sand HSEnb Ambala
71 |21.01.2024 [Dumper HR37F6970 |GATKA 01.02.2024 | 420000 HSEnb Ambala Released
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Sd¥ect: Details of ownership of Land where Lime Sludge Found Disposed off Kala Amb industries

Sr. No. Ownership Kashtkar Murbba/Killa No. | Rakba | Remarks
1. {7 TUH 95 5T TH RERCIC IR
2. 37X 98, ﬁf‘? H ‘:HTUT HITST qH GeHhrRd Lime sludge
1 9T @i I 75//21 8-0  |found available
YGaDhRAd Lime sludge
2 SR IR AT AT ardt #er s 94//5 8-0 |found available
HBEST Hielled 3//3 3-15 Lime sludge
3 AT e, STl Te AT FAY I T HM 3//8/2/1 5-1 _|found available
Ale] 97 TH e g v Hiwwdr sea
Feold TER ATHTT e o Hiedr S Lime sludge
4 o ? W N 102//25/2 3-19 |found available
= A :H"sr AT g SEfaeg FAR
YcHhRd Lime sludge
5 10 T fe 72 T'?EE,, V208 95//13 6-0  [found available
T AR G TH dg T Sfey I geahiee 102//16 9-10 | Lime sludge
6 102//17 2-10 |found available
1.3@@1%?@%? 1/2 19T A
1.5 I 9T Alefd TH 2. |HisEY 2.3
Soreiiad e 93 % = 9 e e TH 93 A G 1/2 667 aRieg 3R Lime sludge
7 Fﬁﬁ 94//25 8-0  |found available
Note: 1. Geari ROIE AT oot &1
2. IRIFT IR FaRT H FAGE AT Feore F G
@‘ J/; fahs 39 JgHIeER,
;5__ ARG

75




\

3 /;IOM Q

502

FIT] Pricr a)HE Ng%g?‘c A E G R

9

S ke
iz £33 N C Hernpery

"CA n‘/f Pd—fﬂjﬂ/ﬁ:ﬂﬂ

! eyl > g : =g —— -
’ as ré D e Ao
Z—C .?-i— e 9“1’-—~ )7;1:-.:‘. |3y Wi 2 \ Lo
21 E /3 5 3 . an
G

76




503

& s ”
? %) -~ AP RR D) IR TS &Gfﬂﬂ"?ﬁ M Ep HeryDIZE

o~y Co'h/’f'rm-ﬂ
9? ?}/},‘Hjﬁrc Horpara SAete o 0lu

o aro aﬁ ) @ i H}Jcm _23‘: Nedﬁg—cj’ TNKIVAI) ¢

— e T v - é-T {—ﬂ;‘-\'\rﬂ
M?'Q)fe'a.?‘! 7> 7,5..:. oAl hymr }77/}77,) ~Z

'y 2 5y T si S, 3T
’O = e Pr PP ol
o070 17 » o7

2 Lime pPuds€ (:j*?'é'ﬁ/

Sl e L ™

= P - 4
% _,C e .75- )rﬂ'zr _;Aagz. T T
g 2rt ) pser 7 1=

5’21 )30\42( ..eﬂ??ff 3 l%'g

& au2sare. <9 ¢orr X0 ~
A7

@ o G)

16
5 e Se aanEF o SRR
2uryt P E T el

e th—}}-ﬁ-b
,99 '3’)!?-"//)&7; Hemyanc L ad< ﬁ—/ap“-'ﬁ il =t
Y, 3797 ¢ &-ﬁﬁ? j’/ Aﬁf‘é;
yan»
300’-’»0’ o

"f 57 S 7 AR
1) sV

51 o 9Yy = iRt pa!

Of )“'0\/’ [ o1 f ' : I

— ) 2)m ! [
o L7 HVam 9-37”49! Seo

; Ao e P N
i o’/%: i Lime Lhud9 . T, B B

77



504
377¢ D/
(L g"’) e Homy are pAcd-< /a,,P,PqJ-‘vm ConFrod

5 V& bl&(-jc-/;fc_. NITEYG <«7IXMané

o @
Qomcl oig Oy ¥ i H‘ibn _}“?1 AE("AE-‘ e IL A LN
99 P e BN TR wimn  paiE Mo T
% 3 %‘7" e ASBN RS vl ol
Feam = HE e | > -5 il
o g B At DR (7

ATd AT #e 2= =
: 5 F?’ »ﬂ!;a—f”c’

3 2

—

=7 = ; 7 a4 g &5
117 --««f"'}/ Al A /s""E - e B B 27 J“’”GPA -

G\ & L e e M Aed a &(—rﬂaq

catos ks % & A= i@—' o

78



(6o

"r
/4)193 (f) }
r anrgl HISE s\ V74 rdsf-ﬂcn'qfc_ Hlea 7

505

LJyolal (4

otate foAfut i Contsot

@»va«‘y"‘ ;}._: udh 'y‘j"é?'!{ HLf_ﬁt }“.I\ t\g(-npd r‘lll\\-ﬂ\uf:;c

Cag T’ ;- Ay . = l:_‘-: o wlem B 2T
25

0'149 27! )9!9 &1 HoAya«

TR ST S 5 R (IR T i
% \:; .\% Piome Lhud C—y G-Q) wfﬁaf(
5 o
25 q
3'9-1.-\, AN - % )—'g’ » c“\i"'"*"'\ &\ 0‘“«"3(_};‘ Ay e
o > — 9T Qo 4% off
LA e O . an (W 3
fi i Y

sy o] e Eiﬁ‘ D A i qu(’%& >R *""""ﬂ

&7 IS

¢ n E:r. & L-ﬁe;:é\ O @ 02AA N AT

79




O E N

o Shotc ol atio
i du cecdra T

60@»‘\-" oy
g
i_f e ) 25 BN fec&
\
(3 =1 S e

a3
g G S
E IQH(\_%%—&tg

c_d\'a\gu"'y bv\\rt—
B..rw‘ﬂ cﬂ\mur‘# A (7"",5/”
(s | FA .
\‘\\vfwvlf

80




507
‘&Mﬁﬁ@ DG ‘};3"\ T\ ¢ v\é‘(}? *T’T'ﬁ ,7;‘7"‘4"’23:’?‘,15

Q. -}"> 21 e Howyerna

s e
ﬂTE: alad wﬂ.&_
@oM G}i e 32 ] o)~ L;}'—_ o i
< ——
: 25 R 7 § il
vy gt/ & 2 & R y
i T R
S emen oD od e 9, LR 00w dg=
T g s I
pived. - ipe - apasky SV T4 ? (o B2
e 2t e 3
ety (‘Tn@“) Sty 8 a\‘% \ fagaadie !\6 A
BT A AMeie €

?" hr,uq_&?r\ -ls\f-“-s:‘ %“T(' 'j"p

LG
4
& oo alt 2 ¢ o o

AT 4 F-?'-\\% "Am X (Af ot G //“Am»?\
'q S

o-(\ AN\ cord] o



D

v "7 éj %
ST ANNE: 2o an& dE

508 \
>3

Aele )\ SB  —q1nmuIfé
ptad—< fcﬁwp/pq,:""‘v‘- (oo f

Kel }-‘Jf)m"c Hey/ N &
3’&‘ ﬂ&&ﬂéﬂ -'Tl-ch-fo'.'n G;

@ oot o TS
amy 2P & S e o 9,% ‘?_%s_ Py
ey N P e A ABERLS0S
o, & srt® T % %s" LA Sce S0udge
Do w2\ xR T y 8 %‘__ S pand
Zﬁ‘ﬁi—-(g\"" "

(~4-5 ™ o
— '__3\ 16
¢ \ne> Gt QT e\ € e

912105 S P &
(:'?b&o Q“\nr-/ﬂ H\‘r ASR D

ﬁLIJJ 1

jz"[ ™ X A ST ;,';.L;':zﬂ 5 1 ¥
> r
Y’ c{)¥e SR am-q{’ﬂ a7

GLT M A‘i\ %k (}gt, 57 (Q.... L
e,

82



509

Annexure-HP1

operations using
mineral or synthetic
oil as lubricant in
hydraulic systems

oil

' o X H.P.STATE POLLUTION CONTROL BOARD
_______.__/, HIM PARIVESH, PHASE-I11, NEW SHIMLA-171009.
s Ph. No. 0177-2673766,2673276, Fax No. 2673018
HPSPCB/HWM R/10828 Date: 27/03/2019
To, M/s
Ruchira PapersLimited (Writing And Printing Unit)
Tirlokpur Road, Village Rampur Jattan, Kala-Amb (H.P.)
Nahan,Distt.Sirmaur (HP)
Subject: Renewal of Authorization for operating a facility for generation, storage and disposal of Hazardous Wastes.
1 (8) Number of authorization SIR-304
(b) Period of Authorization S5years
(c) valid from 01/04/2019
(d) Date of Expiry 31/03/2024
Details Of Authorization
S.No. | Categories Waste Type of Hazardous | Quantity of M ode of Disposal/
Streams of Waste Hazardous Waste recycling/
Hazardous Waste utilization/ co-
processing etc.
1 5. Industrial 5.1 Used or spent 150 Ltr/year Recovery and

Reuse-Authorized
recyclers

or other
applications

The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2024 subject to
concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other authorization required from
the State Board.

Ruchira Papers Limited (Writing And Printing Unit), is hereby granted authorization/ renewal of
authorization under Rule 6 of the Hazardous andOther Wastes (Management and Transboundary
Movement) Rules, 2016 of Environment (Protection) Act, 1986 to operate a facility for generation and
storage of hazardous waste in the premises situated at above mentioned address.

The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf. You
shall maintain the records of hazardous waste handled by you in Form-3 and submit;

i) Annua return in Form-4 on or before the 30th day of June of every year.

i) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office before
the expiry of this authorization.

iii) Theunit shall submit manifest in Form-10 to the concerned Regional Office regularly for the disposal of
hazardous waste to the authorized facility.

This authorization/ renewal of authorization is without prejudice to any action, which may be due against
the unit for violation of any other Environmental Act/ Rule.

The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board &
CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).
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7. The industry shall send its waste i.e. Used/ Spent Qil to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State Board
for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned Regional
Office of the State Board.

8. There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules,2016 w.r.t. management and handling of
hazardous wastes in letter and spirit.

9. The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in the
State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM _Notification.pdf.

10.  The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board inrespect of waste on the basis of standard operating
procedures or guidelines provided by the central Pollution Control Board.

11.  Unit shal comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management and
Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand
cancelled.

Dr. R. K. Pruthi, IAS
Member Secretary

Copy to:

1. The Sr. Env. Engineer, Head Office for information please.

2. CaseFile.

3.The Sr. Environmental Engineer, HP State Pollution Control Board, Paonta Sahib in reference to case recommended by you
online, you are also directed to assess the quantum of hazardous waste generated by the unit and submit your report to this office.
4. M/s Shivalik Solid Waste Management Ltd., Village Majra, PO Dhabota, Tehsil Nalagarh, Distt. Solan (HP) for information
and necessary action.

Dr.R. K. Pruthi, IAS
Member Secretary
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TERMSAND CONDITIONS OF AUTHORISATION

The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and the
rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer authorized by
the H.P. State Pollution Control Board.

The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

Any unauthorized change in personnel, equipment and working conditions as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

It is the duty of the authorized person to take prior permission of the State Pollution Control Board to close
down the facility.

An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and Other
Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-1 before expiry of
authorization.

The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of such
operations along with data on environmental surveillance in Form-3 and shall submit Annual Returnsto the
Board in Form-4 by on or before the 30th day of June of every year.

The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

Before transferring ownership or operation of afacility/unit during its operating life or of a disposal facility
during the post closure period, the owner/ operator of the unit must seek prior permission of the State Board
and must notify the near occupier or operator in writing of the requirements of this authorization. An
occupier or operator of the requirements of this authorization in no way relieves the new occupier or
operator of his obligation to comply with all applicable requirements.

Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed physical and
chemical analysis of hazardous waste sample collected from the site and to report to the State Board.

An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated site
away from plant operational area.

The storage tank/container of the hazardous waste should be in good condition and made of (or lined with)
an appropriate material which does not react with the waste contained in it and can with-stand the physical
and environmental conditions during storage and handling.

The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE" sign & nature of the waste with quantum of storage, generation shall be placed at
storage site.

The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier shall
impart training to the personnel/ workers for handling and storage of hazardous waste.

Non-compatible hazardous waste and material shall not be mixed in the same storage container.

The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area shall be
demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The unit
shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt. Solan
(HP).

There should be sufficient & efficient provisions to avoid under ground water contamination due to waste
storage and disposal. The quality of ground water where the waste has been stored shall be monitored by the
industry.

The occupier shall be responsible for any damage of life/or property during storage of his waste and will
obtain Public Liability Insurance, wherever applicable.

The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled or
reused and submit the report along with application for renewal of authorization.

The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any emergency
due to On Site Storage of Hazardous Waste inside its premises.

The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes to the
transporter in case of transportation of hazardous wastes through a State other than the State of origin or
destination

The hazardous waste should be transported through a transporter having valid authorization of the HPSPCB.
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No transportation of hazardous wastes shall be under taken unless it is accompanied by five copies of the
manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly signed with
date to the occupier and retain the remaining four copies to be used as prescribed in condition no. 26

The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color codes
indicated below:

Copy 1 (White) To be forwarded by the sender to the State Pollution Control Board after signing all the
seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and rest of the
five signed copies to be carried by the transporter.

Copy 3 (Pink)  To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.
Copy 5 (Green)  To be sent by the receiver to the State Pollution Control Board.
Copy 6 (Blue) To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case the
sender is in another State.

The occupier shall provide the transporter with relevant information in Form-9, regarding the hazardous
nature of the wastes and measures to be taken in case ofan emergency and shall label the hazardous and
other wastes containers as per Form-8.

The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with authorization
from HPSPCB under Hazardous and Other Wastes(Management and Transboundary Movement) Rules,
2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by the
producer

The occupier generating hazardous waste specified in Schedule-1V may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VII1 & X respectively of
Batteries (M&H) Rules 2001.

The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6'x4’ at
main gate;

The occupier, importer, transporter and operator of the facility shall be liable for all the damages caused to
the environment or third party due to improper handling of hazardous wastes or disposal of hazardous
wastes.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board in respect of waste on the basis of standard
operatingprocedures or guidelines provided by the central Pollution Control Board.

RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing shall
be carried out by the units only after obtaining approval from CPCB if applicable.

Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous Waste
constituents/ leachate properties and inform this office accordingly.

The authorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.

By Order

Member Secretary
HPSPCB
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F. No. J-11011/580/2007- 1A 11 (1)
Government of India
Ministry of Environment and Forests
(l.A. Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi - 110 003

E-mail : pb.rastogi@nic.in
Telefax : 011: 2436 7668
Dated 11" October, 2007

To,
M/s Rucnira Papers Ltd.
Trilokpur Road, Kala Amb, Nahan
Sirmaur, Himachal Pradesh

E-mail : info@ruchirapapers.com / ruchirapaper@eth.net / rpldelhi@ruchirapapers.com
Fax No.: 01734 — 261141/ 011-26442028

Subject: Paper (Writing & Printing) Plant, Unit-ll (100 TPD) at Kala Amb Industrial Area,
Nahan, Sirmaur, Himachal Pradesh by M/s Ruchira Papers Ltd. — Environmental
clearance regarding.

Ref. : Your letter no. nil dated 7" June, 2007.

Sir, st
This has reference to your letter no. nil dated” 7" June, 2007 alongwith Application.
Questionnaire and EIAJ/EMP report as per EIA Notiﬁq_ation, 1894 on the above mentionec

project. _ &

20  The Ministry of Environment and Forests has examined your application. It is noted that
M/s Ruchira Papers Ltd. have proposed to setup a Paper (Writing & Printing) Plant, Unit-1l (180
TPD) at notified Kala Amb Industrial area, Nahan, Sirmaur, H. P. Total project area is6 ha. No
national park, wild life sanctuary is located in 7 km. radius. No rehabilitation and resettlement 13
involved. Total cost of the project is Rs. 135.49 Crores. Rs. 29.10 Crores are earmarked for
environment pollution control measures.

3.0 Agro residue pulp (185 TPD), Purchased pulp (16.6 TPD), Filler (Soap stone, 38 TPD
will be used as raw material. Proposed project is based on manufacturing of bleached varieties
of paper using agricultural wheat straw. Small quantity of readymade pulp will also be
purchased from outside. Soapstone will be used as filler. Chlorine di-oxide will be used as
bleaching agent and no elemental Chlorine will be used for bleaching. Chemical recovery plan:
will be installed. Total ground water requirement will be 345 m’/hr. 275 m’/hr water will be
recycled and reused in the premises. ;

40  The Ministry of Environment and Forests hereby accords environmental clearance to the
proposed of the above project under the provisions of EIA Notification dated 27th January, 188«
as amended subsequently subject to strict compliance of the following specific and generz
| conditions.
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A. SPECIFIC CONDITIONS :

iii.

Vi,

vii,

Chlorine di-oxide shall be used as bleaching agent and no elemental Chlorine shall
be used for bleaching. Chemical recovery plant shall be installed.

Electrostatic precipitator (ESP) shall be provided to the boilers to control gaseous
emissions and SPM emissions shall be maintained below 150 mg/Nm®. Scrubber
shall be provided to scrub gases.

Fugitive emissions shall be controlled by providing dust collectors and water spraying
system - at material transfer points. Odour shail be controlled by installing odour
collection system. Monitoring of H,S and mercaptans shall be carried out once in a
month in the work environment.

Total ground water requirement and effluent generation shall not exceed 345 m*/hr.
and 275 m®hr respectively. Prior ‘permission’ for the drawl of ground water shall be
obtained from the State Ground Water Board / Central Ground Water Authority
(SGWB / CGWA). Efforts shall be made to reduce the quantity of ground water
intake and maximize use of recycled water in raw material washing, pulp washing,

‘pulp bleaching, purchased pulp, pulper etc. The wastewater from the process shall

be properly treated in the effluent treatment plant (ETP) and shall meet the
prescribed norms of HPSEP & PCB or notified under the E(P)A before discharge to
nearby drain and agricultural land. Tertiary treatment facilities shall be installed. The
black liquor from pulp washing shall be treated in chemical recovery plant.

Effort shall be made to reduce colour in wastewater substantially after Chlorine di-
oxide bleaching.

AOx levels shall not exceed 1.0 kg/ton of paper production and water quality shall be
regularly monitored at the discharge point and in the nearby drain. The company
also shall have their own instrument for the measurement of AOx. TOC levels in the
treated effluent shall also be measured once in a month.

Solid waste generated in the form of boiler ash shall be provided to cement / bricks
manufacturing units. Lime kiln shall be installed to recover lime from the lime mud.
ETP sludge from primary clarifier shall be sold to paperboard manufacturers and
excess shall be used for land filling within the factory premises only.

B. GENERAL CONDITIONS:

The project authority must adhere to the stipulations made by H.P. State Environment
Protection & Pollution Control Board (HPSEP & PCB) and State Government.

No further expansion or modification of the plant should be carried out without prior
approval of this Ministry.

The gaseous emissions (SPM, SO,, NOx and H,S) from various process units shall
conform to the standards prescribed from time to time. The H.P. State Environment
Protection & Pollution Control Board (HPSEP & PCB) may specify more stringent
standards for the relevant parameters keeping in view the nature of the industry, its
size and location. At no time, the emission level shall go beyond the prescribed
standards. In the event of failure of any pollution control system(s) adopted by the
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unit, the respective unit should not be restarted until the control measures are
rectified to achieve the desired efficiency.

At least four ambient air quality monitoring stations should be established including
one in the downward direction as well as where maximum ground level concentration
of SPM, SO, and NOx are anticipated in consultation with the HPSEP & PCB. Data
on ambient air quality and stack emissions should be regularly submitted to this
Ministry including its Regional Office at Chandigarh and HPSEP & PCB once in six
months.

Industrial waste water should be properly collected, treated so as to conform to the
standards prescribed under GSR 422 (E) dated 19" May, 1993 and 31% December,
1993 or as amended from time to time. The treated wastewater should be utilized for
plantation purpose.

The overall noise levels in and around the plant area should be kept well within the
standards (85 dBA) by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation. The ambient noise
levels should conform to the standards prescribed under Environmental (Protection)
Act, 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

As per the recommendations made in the Charter on Corporate Responsibility for
Environmental Protection (CREP) issued by the CPCB shall be followed.

Green belt shall be raised in at least 33% area to mitigate the effects of fugitive
emissions all around the plant in as per the CPCB guidelines and in consultation with
local DFO.

The company shall undertake rainwa.t.er harvesting measures to recharge the ground
water.

Proper house keeping and adequate occupational health programmes must be taken
up. All the persons working in the sensitive areas shall wear protective covers.
Occupational Health Surveillance programme shall be done on a regular basis and
records maintained. The programme must include lung function and sputum analysis
tests once in six months.

The project proponent shall also comply with all the environmental protection
measures and safeguards recommended in the EIA/EMP.

A separate environmental management cell with full fledged laboratory facilities to

carry out various management and monitoring functions should be set up under the
control of Senior Executive.

The project authorities will provide adequate funds both recurring and non-recurring
to implement the conditions stipulated by the Ministry of Environment and Forests as
well as the State Government along with the implementation schedule for all the
conditions stipulated herein. The funds so provided should not be diverted for any
other purposes.

The Regional Office of this Ministry at Chandigarh / Central Pollution Control Board /
HPSEP & PCB will monitor the stipulated conditions. A six monthly compliance
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report and the monitored data along with statistical interpretation should be
submitted to them regularly.

XV. The Project Authorities should inform the Regional Office as well as the Ministry. the

date of financial closure and final approval of the project by the concerned authorities
and the date of commencing the land development work.

xvi.  The Project Proponent should inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the HPSEP & PCB/Committee and may also be seen at Website of the
Ministry of Environment and Forests at http:/envfor.nic.in. This should be advertised
within seven days from the date of issue of the clearance letter at least in two local
newspapers that are widely circulated in the region of which one shall be in the
vernacular language of the locality concerned and a copy of the same should be
forwarded to the Regional office.

5.0 The Ministry or any competent authority may .stlpulate any further condition(s) on
receiving reports from the project authorities. The above conditions will be monitored by the
Regional Office of this Ministry located at Chandigarh. :

6.0  The Ministry may revoke or suspend the clearance if implementation of any of the above
conditions is not satisfactory.

7.0 Any other conditions or alteratiorii the-above conditicns will have to be implemented by
the project authorities in a time bound manner. :

80 The above conditions will be enforced, inter-alia under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 the Air (Prevention and Control of Pollution) Act,
1981 the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along

with their amendments and rules. _

(Dr. P. B. Rastogi)

Additional Director
Copy to :- ;

1. Chairman, H. P. State Environment Protection & Pollution/ Control Board, Paryavaran
Bhavan, Phase-Ill, New Shimla - 171 009, H.P.

2. Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi - 110032.

3. Chief Conservator of Forests, (Wildlife)/Chief Wildlife Warden, Government of Himachal
Pradesh, Shimia- 171 001, H.P. '

4. The Conservator of Forests (Centra), Ministry of Environment & Forests, Regional
Office (Northern Zone), Bays No. 24-25, Sector 31-A, Dakshin Marg, Chandigarh - 160
047. :

5. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhawan, CGO
Complex, New Delhi.

~ Guard File.

7. Monitoring File. ~ n,wW/w’)(;:\?
8. Record File. @'N <R

(Dr. P. B. Rastogi)
Additional Director

90

SN PP SI——————

R



Annexure-HP3

— 517
o )T

sil i i \
y

o '/ Lifesiylefor
Email 3 iLcomn. Phone - 22587 ﬂ Environment

No.
0. HPSPCB/ Ro Paonta/ Notice File /2019- 3 g¢ - €% Dated 14--©2- 3s 4.

To

1 M/s Vashisht Chemicals Pvt. Ltd,, Village Ogli, Nahan Road, Kala Amb
2 M/sRuchira Paper Limited, Trilokpﬁr Road, Kala Amb, Sirmaur, HP

3 M/sHimachal Polyolefins Limited, Village Ogli, Sudhora Road, Kala Amb

Subject: - Show Cause Notice under Water (Prevention and Control of Pollution) Act, 1974 and
HWMR Rules, 2016.

Whereas it has been amply established through physical joint inspection o‘f River
Markanda Bank (Kala Amb - Naraingarh road) on dated 08.02,2024 that you are violat:r{g the
provisions of Water Act, 1974 and HWMR 2016. During joint inspection, the representative of
your units were also present and site where illegal dumping made was shown to them. It has
been found that there is illegal dumping of process waste material ie. lime waste powder/
calcium waste powder on the both banks of River Markandadownstream of Kala Amb - Sudl-wra
Bridge on Kala Amb to Naraingarh road part of Haryana. The photographs are enclosed herewith.

However, before proceeding against you, you are hereby afforded an opportunity to
comply the provisions of aforesaid acts. You are directed to immediately stop the entire illegal
activity of dumping of process waste material i.e. lime waste powder/ calcium waste powder and
also directed to immediately remove entire dumped material and also restore the sites
immediately. You are further directed to submit the complete details regarding (i) daily waste
material generation, (ii) handling and management plan, (iii) disposal plan, (iv) quantity
generated and disposed of in last 2 year along with supporting documents in the office of

undersigned within 7 days.

You are also directed to show cause within 7 days after receipt of this notice either in
person or through authorized person as to why the action under the aforesaid provisions of law
should not be taken against you for failure to comply the provisions of Water Act.

Please note that in the event of failure to comply'with above directions, penal and
legal actions under relevant laws shall be initiated against you and environmental
compensation shall also be imposed on you for the above-mentioned violations and non-
compliance at your risk and cost.

Encl; Photographs

Region@[ Officer,
HPSPCB Paonta Sahib
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)\ RUCHIRA
NAPERS

REF. NO.RPL/2022-23/ /& 58
DATE:- 20.02.2024

COMMITTED TO THE EARTH www.ruchirapapers.com

Regional Officer,

H.P. State Pollution Control Board,

Regional Office Subhkhera, HIMUDA Colany,
District, Sirmour, PAONTA SAHIB, (H.P.)

Subject: Reply of your letter no. HPSPCB!RO Paonta/Notice File/2019-3065-67
dated: -14.02.2024,

Dear Sir,

This is in reference to your letter no. HPSPCB/RO Paonta/Notice File/2019-3065-67 dated: -
14.02.2024. We have noted the contents of above letter and want to clarify that we have not

disposed off any kind of waste material on the bank of Markanda River. We reiterate that,
lime sludge, being generated in chemical recovery plant is being processed through lime Kiln
being installed to comply with EIA clearance granted to the Company.

We request your good-self to take our above submissions on record and withdraw above
show cause notice. We re-assure you that we will continue to fulfil our commitment towards
sustainable environment in its true spirit,

Thanking You.

Yours faithfully,
FOR RUCHIRA PAPERS LIMITED

w}rir:" (.;:;:taé e

Executive Director WL\
% W (’\M )

REGD. OFFICE & WORKS ADMIN. OFFICE DELHI OFFICE

RUCHIRA PAPERS LIMITED

CIN-L21012HP1380PLCO04336

Trilokpur Road, Kala Amb
Sirmaur
Himachal Pradesh - 173030

T:+91-80-53B00897 / 53101832

E:info@ruchirapapers.com
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21-22, New Prafessors Colony
Yamuna Nagar

Haryana - 135001
T:+91-1732-233799/233140
E: rplynr@ruchirapapers.com

M-146, 2nd Floor

Greater Kallash Part 2

New Delhi- 110048

T.491-1 1-2922553&.’29226539
E: rp[delhf@mchirapapers.cam
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- Vashisht Chemicals

Private Limited

Feb 16th, 2024.

The Regional Officer

HP State Pollution Control Board,
Poanta Sahib, District Sirmaur, HP.

Sub: Regarding query of excess generation By-product (Screen waste).

Sir,

Regarding our records for excess screen waste sold as observed by visiting team cross-
referencing with consent in CTO.

We have made a mathematical calculation on the by-product based on process
chemistry taking the value of Limestone and the PCC generated therefrom as the basis.

The data is correct in the before mentioned context.

However, the waste is sold on wet basis (40-50% water) and thus the weight increases
substantially. Furthermore due to the increasing competition in the industry and the
need to design & manufacture an even finer product the mesh fineness on the
Gyroscreens have gone up resulting in increased by-product generation.

We would also like to highlight that within the Limestone itself there is a significant
difference by-product generation with Renuka side limestone having low generation,

Poanta Sahib belt having higher generation.

All the above-mentioned factors add up to explain the difference in the permission as
taken by us in the CTO and the real-world process issues that increase the generation
in Tons.

We hope that our presentation is satisfactory. In case of any other query we are
available at all times.

Thanking You.

Yours truly,
For Vashisht Chemicals Pvt. Ltd.

W’ﬂ' ]
" 1
Ashok Vashisht A X4

(Director) W
M- 9816638571 ‘“/Z«’Zé’z’ 4

217

Regc_LOfﬁce_ & Works: Nahan Road, PO Kala Amb-173030, District Sirmaur, HP, India.
Email: vashishtchemicals@gmail.com, Mobile : 9816638573-75.
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Vashisht Chemicals

Private Limited

February 20", 2024.

The Regional Officer

HP State Pollution Control Board,
Poanta Sahib, District Sirmaur, HP.

Sub: Solid Waste Management of our Lime Sludge.

Dear Sir,

We would like to bring to the notice of your good-self that we have proper solid waste disposal
system in place for any lime waste we produce.

We have not any dumped any waste material at Kala Amb or any other Road/site. The waste
material has saleable value, and hence, we sell it to companies producing Hydrated Lime that

use it as a raw material.

We are selling our Sludge to following Customers producing Hydrated Lime and Fly Ash Bricks

manufacturer.
1) Bhagwati Chemicals, Paonta Sahib, HP.
2) BhagwatiLime & Chemicals, Paonta Sahib, HP.
3) M.l Industries, Paonta Sahib, HP.
4) Vedika Industries, Paonta Sahib, HP.
5) R.K. Enterprises, Gurgaon, HR.

We are also enclosing herewith summary of sales of Lime Sludge FY. 2022-23 & FY. 2023-24
with some copy of invoices and waste management and disposal plan.

We further assure you that the departments’ directions will be followed in letter and spirit, as
directed from time to time.

Thanking You.
Yours truly,

For Vashisht Chemigals,Pvt. Ltd. = ﬁ%
— / Precati
X* :// W8

Ashok Vashisht

(Director) /M o M

M- 9816638571

gﬁgqj'ofﬁce_ & Work;: Nahan Road, PO Kala Amb-173030, District Sirmaur, HP, India
mail: vashishtchemicals@gmail.com, Mobile : 9816638573-75. Y -
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VASHISHT CHEMICALS PVT LTD, KALA AMB, HP.
SLUDGE PRODUCTION & DISPOSAL SHEET

APRIL TO MARCH
WASTE

F.Y. OPENING |MATERIAL TOTAL CLOSING

2022-23 | BALANCE |DRY BASIS |WATER |PRODUCTION |[SALE BALANCE
APRIL | 855.500 35.050] 31.545 66.595 181.200 740.895
MAY 740.895 37.100]  33.390 70.490 154.890 656.495
JUNE 656.495 37.550]  30.040 67.590| 81.810 642.275
JULY 642.275 32.750| 26.200 58.950 0.000 701.225
AUG 701.225 33.500| 26.800 60.300|  85.410 676.115
SEPT 676.115 34300 27.440 61.740| 227.250 510.605
oCT 510.605 37.700]  30.160 67.860| 256.760 321.705
NOV 321.705 35.000| 28.000 63.000| 174.700 210.005
DEC 210.005 38,250/ 30.600 68.850| 130.890 147.965
JAN 147.965 36.750|  29.400 66.150] 110.500 103.615
FEB 103.615 28.000| 22.400 50.400| 129.600 24.415
MARCH | 24.415 37.625|  30.100 67.725 0.000 92.140

423.575| 346.075 769.650| 1533.010
pvt. Ltd.

For \Jashisht Chemicil;s_

N+ ¥

P
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SLUDGE PRODUCTION & DISPOSAL SHEET

VASHISHT CHEMICALS PVT LTD, KALA AMB, HP.

APRIL TO MARCH
WASTE

F.Y. OPENING |MATERIAL TOTAL CLOSING

2023-24 | BALANCE {DRY BASIS |WATER |PRODUCTION |[SALE BALANCE
APRIL | 92.140 36.630|  29.304 65.934] 102.900 55.174
MAY | 55.174 39.475] 31580 71.055| 123.000 3.229
JUNE 3.229 36.740|  29.392 66.132]  27.930 41.431
JuLy 41.431 34.025] 27.220 61.245]  9.500 93.176
AUG 93.176 34.550(  27.640 62.190|  26.000 129.366
SEPT | 129.366 37.500|  30.000 67.500]  18.500 178.366
ocT | 178.366 35.030{ 28.024 63.054]  53.000 188.420
Nov | 188.420 27.500]  22.000 49.500]  13.500 224.420
DEC | 224.420 38.750]  31.000 69.750]  55.000 239.170
JAN 239.170 33.500|  26.800 60.300|  50.000 249.470
FEB 249.470 0.000 249.470
MARCH | 249.470 0.000 249.470

353.700| 282.960 636.660| 479.330

Frr\iachisht Chemicals Pvt, Ltd.
'm;&;‘!/"
\{OJL iy

QMW

9

Diractar
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Vashisht Chemicals

Private Limited

Lime Sludge Waste Handling, Management and Disposal Plan

For Vashisht Chemica_ls Pyt. Ltd.

.J&E/Lf-‘ . ‘
! g VW Director

l":egq.Ofﬁce & Works: Nahan Road, PO Kala Amb-173030, District Sirmaur, HP, India.
Email: vashishichemicals@gmail.com, Mobile : 9816638573-75.
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"Tax Invoice

(ﬁzL%A TE FOR SUPPLIER)

e-Invoice

IRN : 57c64fe1901f40a11ac6fc3c09915bef940923d8¢295504-
631e83352ce1770f
Ack No @ 132417271155867
Ack Date : 31-Jan-24
Vashisht Chemicals Private Limited (2023-24) | Invoice No.
Nahan Road, Kala Amb- 173030 1498 o __|91-dan-24a
District Sirmaur i Delivery Note ModefTerms of Payment .
GSTIN/UIN: 02AABCV1230F223
Stale Name : Himachal Pradesh, Code : 02 |Reference No. & Date. Cther References
CIN' U24239HP1997PTC020516
EMal vosSCheaS@IMaIleom _____ uyrs oer N, fDald
'R.K. Enterprises (HR) b . E_ —
Khewat No. 427, Quila No. 9&10, Vill. Sihi, E:;mh el Delivery Note Date
Dwarka Ex . Sec. 84, T-Point, Opp. SVH Project, |3 —— R o)
G‘::%raon Ldel I i roject Dispatched through Destination
GSTIN/UIN - 0BAWGPD9882P1ZQ ~ |GURGAON (HR)
“—  State Name * Haryana, Code : 06 ~ [Bill of Lading/LR-RR No. [ Motar Vehicle No.
Buyer (Bill t0) e RJ40GA/0822
R.K. Enterprises {HR) iTerms of Delivery
Khewat No. 427, Quila No, 9&10, Vill. Sihi, ‘
Dwarka Express, Sec. 84, T-Point, Opp. SVH Project,
Gurgaon
GSTIN/UIN : DBAWGPDS882P12Q
State Name : Haryana, Code : 06 |
Si Description of Goods | HSN/SAC ‘ Quantity Rate per Amount
= , e = e =
1 PCC-Waste ‘28365000 |2s.000mT|  10000] T 2,500.00
| |
IGST @18% 18|% 450.00
1 | ]
B s N -
o S L e 12 || %2,950.00
\__ Amount Chargeable (in words) E &OE,
INR Two Thousand Nine Hundred Fifty Only e
HSN/SAC Taxable o lesT Total |
Value Rate | Amount | Tax Amount |
283 - 2.600.00! 18% 450.00 450.00
28365000 i Total|  2,500.00( 450.00 450.00
Tax Amount (in words) : INR Four Hundred Fifty Only
Company's Bank Details
Bank Name : Bank of Baroda
Alc No . 46130500000036 .

Company's PAN . AABCV1230F

Ceclaralion ]
We declare that this invoice shows the actual price of the
goods described and that all particulars are true and
correct,

This is a Computer Generated Invoice

Branch & IFS Code : Kala Amb & BARBOKALA
for Vashisht Chemicals Private Limitg

For Vashisht Chemicai_s pvt. Lid.

o
~f
Cyguﬁ‘-

. Director
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Tax Invoice (&R BT For supPLIER) e-Involce

IRN : ffealdedSfecae8741999afh9567dfdb65da3614e78bB453-
5939be4B83d14ec53
Ack No : 132316492050101

Ack Date : 4-Nov-23

Vashisht Chemicals Private Limited (2023-24) Invoice No. T '
Nahan Road, Kala Amb- 173030 372
| District Sirmaur Delivery Note
GSTIN/UIN: Q2AABCV1230F2Z3
State Name : Himachal Pradesh, Code : 02 'Reference No. & Dale. Ot
CIN: U24239HP1997PTC020516 ] ]
(E-Mail . vashishtchemicals@gmail.com Buyers OrderNo.  |Dated |
Cnnsrgnee {Ship to) ]
Bhagwati Lime & Chemicals ‘Dispatch DocNo. ™| Delivery Note Date -
Plot No. 22, 68, 69, Industrial Area, 3:;3 ¢ v
gg}?g?&ﬁemﬂ PaoD?iESJ%TRBEDDMZZV [ Dispatched through ' Destinaticn ™
 State Name : Himachal Pradesh, Code : 02 | SELF __|PAONTASAHIB -
"Buyer (Billte) T |Bill of Lading/LR-RR No. Motor Vehicle No. |
| Bhagwati Lime & Chemicals I ,_,___Li'lf‘l_?ﬁ@f’f?_“_. —
'Plot No. 22, 68, 69, Industrial Area, Terms of Delivery |_
i Gondpur, Tehsil Paonia Sahib |
| GSTIN/UIN . 02ABIPASGOOM2ZV !
i State Name : Himachal Pradesh, Code : 02 i
|
= Description of Goods ! HSN/SAC | Quantity | Rate | per i Amount
v Nn —r— ——— - N — — e s s e— —(— . — — ——— s L. s v hinilir ._.T PRI 8 e ——
1 . PCC- W’aste 28365000 | 13.500 MT, 200— 00| MT! 2,700.00
: H \ |
CGST @9% } 9% i 243.00
SGST @9% ! ! 9% | 243.00
| ; f L :
= - |
s T S Total L ~ 717 % 3,186.00|
:ﬁn'ioun't_cﬁ_a'rgéa'bTe inwerds) . : E&OE
INR Three Thousand One Hundred Elghty Six Only B - B o
, T HSNISAC T Taxable | ____CGST . SGST/UTGST Total
| | Value Rate | Amount Rate , Amount | Tax Amount |
58365000 '[ 2,700.00 9% 24300 9% 243.00]  486.00
| D e _ Total| 270000 |  243.00 | _....243.00| _ _486.00]

Tax Amount {in words) : INR Four Hundrad Eighty Six Only
Company's Bank Details

Bank Name : Bank of Baroda

Afc No, 1 46130500000038
-Company's PAN : AABCV1230F Branch & IFS Code : Kala Amb & BARBOKALAR mfce,
 Ceclaration for Vashisht Chemicals Private Limizd :

‘Vie declare that this invoice shows the actual price of the
qoods described and that all particulars are true and |
corrpct

This is a Computer Generated Invoice

Chemicals Pvi. Ltd.
A
P

"I‘

cﬁ(i M‘- DiTECtOr

For VaShiSht
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Tax Invoice

IRN

42923034c2f12fb70
Ack No. : 132315125788778
Ack Date  : 14-Jun-23

Vashisht Chemicals Private Limited (2023-24)
[Nahan Road, Kala Amb- 173030
| District Sirmaur
'GSTIN/UIN: 02AABCV1230F2Z3
| State Name : Himachal Pradesh, Code : 02
(CIN: U24239HP1997PTC020516
'E-Mail : vashishtchemicals@gmail.com_
Consignee (Shipto) b
Vedika Industries

Near Tibbat Colony, Bhuppur,

: abb14b17a62dd1407{8db0e60b982¢h7356afb3fa7f5c63-

" Tinvoice No.  [pated
138 | 14-Jun-23
Delivery Note Mode/Terms of Payment

512@;0,4 TE FOR SUPPLIER)

e-Invoice

'Reference No. & Date. Other References

Buyer's Order No, Dated

Dispatch Boc No. Delivery Note Date

Tehsil Paonta Sahib, District Sirmaur 1_33 —
'GSTINIUIN - 02GLLPD7334C1ZH Dlspatched lhmugh Destination
State Name : Himachal Pradesh, Code: 02 | SELF PAONTA SAHIB
~ Buyer (Bill to) - ' ' ~|Bill of Lading/LR-RR No. Motor Vehicle No.
Vedika Industries - HP17G/5068
Near Tibbat Colony, Bhuppur, Terms of Delivery
| Tehsil Paonta Sahib, District Sirmaur
|GSTIN/UIN : 02GLLPD7334C12ZH
State Name . Himachal Pradesh, Code : 02
=] Description of Goods HSN/SAC | Quantity Rale per Amount
Nt == —
1  PCC-Waste 28365000 | 7,030 MT 100.00| MT 703.00
! CGST @9% 9!% 63.27
, SGST @9% 9% 63.27
|
I
Total | 7030 MT } ¥ 829.54
Amount Chargeable {in words) - T . E.&0E
INR Eight Hundred Twenty Nine and Fifty Four paise Only
' HSN/SAC | Taxaple | Central Tax State Tax- |  Total |
Value Rate | Amount | Rate | Amount | Tax Amount
(28365000 703.000  9%| 6327 9% 63.27 126.54
. —_— I Total | 703.00| ] 63.27 - | 63.27 126.54
Tax Amount {inwords) : INR One Hundred Twenty Six and Fifty Four palse Only
Company's Bank Details
Bank Name . Bank of Baroda
. Alc No. : 46130500000036
Company's PAN . AABCV1230F Branch & IFS Code : Kala Amb & BARB0 ATy
Declaration for Vashisht Chemicals Privaty/AGK

i We declare thal this invoice shows the actual price of lhe
goods described and that all particulars are frue and
. ;correpl. =

This is a Computer Generaled Invoice

for Vashisht Chemicals Pvt. Ltd.

* ul&é'/
R

P Mea .,

Director
100
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Tax Invoice

RN : 89e798a432d0392cbad4826falfedeBc816072
82fc72e1c363f666b

Ack No. 1 132314263009053

Ack Dale : 27-Feb-23

‘Vashisht Chemicals Private Limited {2022-23)
Nahan Road, Kala Amb- 173030
District Sirmaur.
I GSTIN/UIN: 02AABCV1230F223
{ State Name : Himachal Pradesh, Code : 02
(CIN: U24239HP1987PTC020516
| E-Mail : vashishtchemicals@gmail.com
Consignee (Ship to)
Bhagwati Lime & Chemicals
Plot No. 22, 68, 69, Industrial Area,
Gondpur, Tehsil Paonta Sahib
GSTIN/UIN : 02ABIPASB00OM2ZV
_ State Name : Himachal Pradesh, Code : 02
~— Buyer (Bill to)

(TRIPLICATE FOR SUPPLIER)

00c79766f5-

Inveoice No.

631 B
| Delivery Note

Reference No. & Date.
|

Buyer's Order No.’

_.'Dispa[ch Doc No.

631 S
Dispatched through

| Bill of Lading/LR-RR No. |

"~ | Other References

e-Invoice

Mode/Terms of Payment

| Dated
| Delivery Note Date
Destination

|PAONTA SAHIB
Motor Vehicle No.

Bhagwati Lime & Chemicals ~___iHP17D/OETO |
Plot No. 22, 68, 69, Industrial Area, | Terms of Delivery
CGondpur, Tehsil Pzonta Szhib
GSTIN/UIN . 02ABIPAS600M2ZV ‘
State Name : Himachal Pradesh, Code : 02 '
]
Sl Description of Goods | HSN/SAC ' Quanlity | Rate | per | Amount
' No. RO A
1 PCC-Waste 28365000 20.300 MT|  200.00| MT 4,060.00 |
| ; |
CGST @9% 9| % 365.40
SGEST @9% 9% 365.40
1 | |
| .
; 2| SR _ L S —
Total| 120,300 MIT| s ,790.80
«_ Amount Chargeable (in words) E.&O.FE
INR Four Thousand Seven Hundred Ninety and Elghty paise Only .
T HSN/SAC Taxable |~ Cen!_r_a_l__Ta;-c'_'__.]__f_"_Sl_a_t_e Tax ‘] " Total
Value Rate . Amount Rate |  Amount | Tax Amount
28365000 . L 4,060.00 9% 365.40, 9% | 365.40/ 730.80 |
- o . Total  4,060.00 365.40 365.40 730.80,
Tax Amount (in words} © INR Seven Hundred Thirty and Eighty paise Only !
Company's Bank Details
Bank Name ! Bank of Baroda
Afe No. : 46130500000036
Company’s PAN : AABCV1230F Branch & IFS Code : Kala Amb & BARBOKALAAM
| Declaration for Vashisht Chemicals Private Limited (2022-23)
'We declare that this invoice shows the aclual price of the A
goods described and that all particulars are true and I
Authbfi Lﬂ rlatory |

* correct.
This is a Computer

Generated Invoice

fForVa

101

icals pvi. Ltd..
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- Tax Invoice (TRIPLICATE FOR SUPPLIER) e-Invoice

IRN : 83e98192653d3a937eb95105b6cac62161cB84086d113a22-
fd78104de72d1557a
Ack No. 1 132314248935913
Ack Date : 25-Feb-23
Vashisht Chemicals Private Limited (2022-23) Invoice No. -
Nahan Road, Kala Amb- 173030 621 |25-Fep-23 -
District Sirmaur, | Delivery Note r Mode/Terms of Payment
GSTIN/UIN: 02AABCV1230F223 l' i B
State Name : Himachal Pradesh, Code : 02 [Reference No. & Date, ’ Other References
CIN’ U24239HP1997PTC020516 ' i
E-Mail : vashishtchemicals@gmail.com 'Buyer's Order No. | Daled
Consignee (Ship to) !
M.l. Industries Dispatch Doc No. }'Deﬁvé;y Note Date |
Ind. Area Gondpur, . -
‘Tehsil Paonta Sahib. ;.g,ﬂ dtirenar— 1 Bestination ~——————
GSTIN/UIN . 02ACEPG1858Q12G Ispatched throug ostnaon
_ State Name . Himachal Pradesh, Code: 02 | E |IPAONTASAHIB |
| Buyer (Bill to) | Bill of Lading/LR-RR No. Motor Vehicle No.
M.I. Industries _ .. |HPi7D/OS7O
Ind. Area Gondpur, . Terms of Delivery
Tehsil Paonta Sahib. r
GSTIN/UIN . 02ACEPG1858Q12G i |
State Name : Himachal Pradesh, Code : 02 I ,
| |
- |
= Description of Goods THSN/SAC ~ Quanitity i Rate [per| Amount |'
No | et e i i — i
1 PCC- Waste 28365000 20.900 MT|  200.00, MT 4,180.00|
! [ 181 !
CGST @9% 9|% | 376.20|
SGST @9% , ) 9% ! 376.20
| |
| ]
| i
. ! i ! (I —— I
o] . .2900MT] | ¥4,93240
“— Amount Chargeable (in words) E & O.EI
INR Four Thousand Nine Hundred Thirty Two and Forty paise Only i
HSN/SAC | Taxable | Central Tax | StateTax |  Total |
i o (_Value ' Rate  Amount Rate Amount__ | Tax Amount
28365000 I e S S =t W -1 ) T 376.20|  9%!: 376.20 752.40
f = otal 4,180.00 376.20 | 376.20] 752.40)
Tax Amount (in words) : INR Seven Hundred Fifty Two and Forty paise Only
Company's Bank Details
Bank Name ! Bank of Baroda
‘ Alc No. 1 46130500000036
Company's PAN : AABCV1230F Branch & IFS Code : Kala Amb & BARBOKALAAM
Declaration |' for Vashisht Chemicals Private Limifed (2022.23)°
Ve declare that this invoice shows the actual price of the »
goods described and (hat all particulars are true and
correct. Autl Jeg_%a{u_rn

This i1s a Computer Generated Invoice

for Vashisht Chemicals Pvt. Ltd.

i,

'[/M} .

T

! fZ WJM Director
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Tax Invoice

529

{TRIPLICATE FOR SUPPLIER)

{\ashisht Chemicals Private Limited Invoice No. Dated
Nahan Road, Kala Amb- 173030 150 14-Jun-22
District Sirmaur. Delivery Note Mode/Terms of Payment
GSTIN/UIN: 02AABCV1230F22Z3
| State Name : Himachal Pradesh, Code ; 02 Reference No. & Date. Other References
E-Mail : vashishtchemicals@gmail.com
| Consignee (Ship to) Buyer's Order No. Dated
Vedika Industries
Near Tibbat Colony, Bhuppur, Dispatch Dac No. Delivery Note Date
Tehsil Paonta Sahib, District Sirmaur 150
GSTIN/UIN : 02GLLPD7334C12ZH Dispatched through Destination -
PAN/AT No : GLLPD7334C PAONTA SAHIB
State Name : Himachal Pradesh, Code : 02 Bill of LadingLR-RR No. | Motor Vehicle No.
. HP17D/2846
Buyer (Bill to) Terms of Delivery
Vedika Industries
Near Tibbat Colony, Bhuppur,
Tehsil Paonta Szhib, District Sirmaur
GSTIN/UIN : 02GLLPD7334C1ZH
PAN/T No : GLLPD7334C
‘te Name . Himachal Pradesh, Code . 02
| St Description of Goods HSNISAC | Quantity Rate per Amount
No. |
1 |PCC- Waste 28365000 | 7.190 MT|  100.00| MT 719.00
il CGST @9% 9|% 65.00
" SGST@9% 9% 65.00
Total 7.190 MT ¥ 849.00
Amount Chargeable {in words) E. &OE
INR Eight Hundred Forty Nine Only
F¥ HSN/SAC Taxable Central Tax State Tax Total
» Value Rate | Amount Rate Amount | Tax Amount
283635000 719.00 0% 65.00 9% 65.00 130.00
Total 718.00 65.00 65.00 130.00
Tax Amount (in words) : INR One Hundred Thirty Only
Company's Bank Details
Efn; Name i Bank of Baroda
j c No. 1 461305000000386
Company’s PAN : AABCV1230F Branch & IFS Code : Kala Amb & BARBOKALAAM
Declaration for Vashlsht Chemlcals Priyatd Limited
We declare that this invoice shows the actual price of the [}
goods described and that all particulars are frue and
Jﬂrrecl. Auth ilg L@
U i

SUBJECT TO NAHAN (HP) JURISDICTION

This Is a Computer Generated Invoice For Vachisht Chemicals Pvt. Ltd
o

-

JM""”’

@,_W Dir

actor
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Tax Invc5:30

(TRIPLICATE FOR SUPPLIER)

#Vashisht Chemicals Private Limited

Invoice No. Dated
galt‘n; Féian?éll;{raia Amb- 173030 88 12-May-22
Istric . Delivery Note Mode/Terms of Payment
GSTIN/UIN: 02AABCV1230F273 . 4
State Name : Himachal Pradesh. Code - 02 Re
p . . ' . Reference No. & Date.
E-Mail : vashishtchemicals@gmail.com HERSe s S Other References
Consignee (Ship to) Buyer's Order No, Dated
Bhagwati Chemicals
122, Ind. Area, Paonta Sahib Dispatch Doc No Delive
' , G h ry Note Date
GSTIN/UIN - D2ABFPA2346D374 SELF
g?;gTNrgﬁne ﬁ?r::::ﬁg?;?;iesh Code : 02 Dispatched through Destination
) ' ’ TRUCK PAONTA SAHIB
Bill of Lading/LR-RR No. Motor Vehicle No.
|
= . HP17D/0670
Suyer (Bilt) Terms of Delvery
Bhagwati Chemicals
122 Ind Area, Paonta Sahib
GSTIN/UIN . 02ABFPA2346D3Z.
PAN/T No . ABFPA2348D
| State Name : Himachal Pradesh, Code : 02
e
Sl Description of Goods HSN/SAC | Quantity Rate per Amount
ho.
| 1 |PCC- Waste 28365000 (19.900 MT|  200.00| MT 3,980.00
CGST @9% 9% 359.00
SGST @9% 9|% 359.00
|
Total 19,900 MT ¥ 4,698.00
Amount Chargeable (in words) E. &0E
[INR Four Thousand Six Hundred Ninety Eight Only
; HSNISAC Taxable Central Tax State Tax Total
5= Value Rate | Amount | Rate | Amount | Tax Amount
28365000 3,980.00[ 9% 350.00] 0% 359.00 718.00
Total 3,980.00 359.00 359.00 718.00
Tax Amount (in words) : INR Seven Hundred Elghteen Only
Company's Bark Details
Bank Name : Bank of Baroda
Afc No. 1 46130500000036
Company's PAN : AABCV1230F Branch & IFS Code : Kala Amb & BARBOKALAAM
Declaration for Vashisht Chemicals Pivate Limited
We declare that this invoice shows the actual price of the \
goods described and that all particulars are true and Még
‘correct Autith £d Signatory

SUBJECT TO NAHAN (HP) JURISDICTION

This is a Computer Generated Invoice

ht chemicals P

e

Tar Vashis
=
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531
_—  HIMACHAL POLYOLEFINS LIMITED

" . " . 7
("An ISO 9001 : 2015, 1SO 14001 : 2015, OHSAS 18001 : 200" ey (g
ISO 22000 : 2005 , WHO GMP and cGMP certified Company RTE ewwima

Adm. Office : 21-22, REGENCY CHAMBERS, NEXT TO NANDI CINEMA,
NATIONAL LIBRARY ROAD, BANDRA (WEST), MUMBAI PIN-400050
M. : 98201-92587

February 21, 2024

The Regional Officer,

Himachal Pradesh State Pollution Control Board,
Regional Cffice, Poanta Sahib

Dist Sirmour,

Sub: Show Cause noti d ater {Preven!| nd Ir ollutlon) Act. 1974 and HWMR Rules 2014/,
Cear Sir,

This refers 1o your lelter number HPSPCB/RO/Paonta/Nolice file/2019-3065-67 daoted 14/02/2024 on the
subject cited above.

Vide this show-cause notice we have been dlleged that we are violating the provisions of Water Act. 1974
and HWMR 2016. The said allegations are based on the joint Physical inspection, of River Markanda Bank
(KALA-AMB-Naraingarh Road), in which it was found that there is ilegal dumping of process waste matericl
i.e. ime waste powder/calcium waste powder on the both banks of River Markanda downstream of Kala
AM+-Sudhora Bridge on Kala Amb to Naraingarh Road part of Haryana.

We hereby submit that we are complying all the relevant provisions of all the relevant act in relation to
Pollution control. We also had obtained the consent to operate under section 25 /26 of Water Act, 1974
and under section 21 of Air Act, 1981 from the department of pollution control in the manth of December-
2023 which is valid upte 31/03/2024. We attach here the copy of the same for your kind reference.

As pollution in the River Markanda is concerned, we submit that the said site mentioned in your show-cause
notice is about five kilometer away from our manutacturing site situated at village khari, Asgarpur Majra,
Yamunanaogar Raod, Kala Amb, Dist Sirmour, Himachal Pradesh.,

Further, we submit that in our manufacturing process very little by-product is generated which is in the form
of high purity calcium carbonate, The whole byproduct is plled at designated location in our factory. This
generation of this process byproduct is being sold to few customers in the area. We are not throwing this
process byproduct anywhere on any public land or in any water body. We hereby atiach here to the full
records of this process byproduct generated, customer-wise sale of this product during the last one year for
your kind reference and verification.

We further categorically deny that the dumped process waste on both the banks does not belong to us in
any way and cre not aware of its source on the bank of this River Markanda.

We do hope that our above submission clarify our position on the matter and would be pleased to furnish
any further reply/clarification in the matter

Thanking you,
Yours Faithfully,
For Himachal Folyolefins Limiled

| 02«]%1‘1
Dr Virender Bhardwaj,

General Manager-Quality

MANUFACTURERS OF CALCIUM CARBONATE

Regd. Office & Works : Vill. Khari, Near Asgarpur Majra, Yamuna Nagar Road, Kala-Amb, Distt. Sirmour (H.P.) - 173030

Mob. : 93157-13788, 93152-04666 05 * E-mail ; accounts@himpal.com
1
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Vill. Khari,Near Asgarpur Majra

532

HIMACHAL POLYOLEFINS LIMITED

Yamuna Nagar Road, Kala Amb - 173030 (HP)

CIN:; U24114HP1994PLC014726

SLACKED LIME
Stock Item Register
1-Apr-23 to 21-Feb-24

Date|Particulars

106

Vch Type Vch No, QTy AMT

02-Apr-23|JAGDAMBA CHEMICALS GST SALES [23-24/0003| 14.740 MT. | 13266.00
04-Apr-23|M.1 INDUSTRIES GST SALES  [23-24/0010[ 15.410 MT. | 13869.00
04-Apr-23|M .| INDUSTRIES GST SALES  [23-24/0011] 16,110 MT. | 14499.00
04-Apr-23|M.I1 INDUSTRIES GST SALES  |23-24/0012 15.550 MT. | 13995.00
10-Apr-23|M.I INDUSTRIES GST SALES  [23-24/0040| 16.800 MT. | 15120.00
10-Apr-23[M.I INDUSTRIES GST SALES  |23-24/0041| 16.380 MT_ | 14742.00
14-Apr-23|M.I INDUSTRIES GST SALES  |23-24/0057( 16.060 MT. | 14454.00
14-Apr-23|M.1 INDUSTRIES GST SALES  |23-24/0059| 16.670 MT. | 15003.00
26-Apr-23|M.1 INDUSTRIES GST SALES  |23-24/0108[ 15,300 MT. | 13770.00
26-Apr-23[M.1 INDUSTRIES GST SALES [23-24/0108] 17.290 MT. | 15561.00
29-Apr-23[M.| INDUSTRIES GST SALES  [23-24/0124| 18.140 MT. | 16326.00
05-May-23|M I INDUSTRIES GST SALES  [23-24/0147| 14.080 MT. | 12681.00
05-May-23|M.I INDUSTRIES GST SALES  [23-24/0148 16.450 MT. | 14805.00
05-May-23|M.| INDUSTRIES GST SALES  [23-24/0148| 15680 MT. | 14112.00
26-May-23|M.| INDUSTRIES GST SALES  [23-24/0234] 12.430 MT. | 11187.00
26-May-23|{M.I INDUSTRIES GST SALES  [23-24/0235| 12.570 MT. | 11313.00
05-Jun-23[M.I INDUSTRIES GST SALES  |23-24/0280| 15.890 MT. | 14301.00
06-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0293] 13.290 MT. | 11961.00
06-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0292] 14.380 MT. | 12942.00
07-Jun-23|M.1 INDUSTRIES GST SALES [23-24/0294] 14.840 MT. | 13356.00
08-Jun-23[M.I INDUSTRIES GST SALES  |23-24/0298| 13.820 MT. | 12528.00
08-Jun-23[M.I INDUSTRIES GST SALES  |23-24/0300] 14.430 MT. | 12987.00
09-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0305| 15.800 MT. | 14220.00
09-Jun-23[M.I INDUSTRIES GST SALES  |23-24/0306] 15.330 MT. | 13797.00
09-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0307| 14.800 MT. | 13320.00
14-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0333| 14.730 MT. | 13257.00
14-Jun-23|M.1 INDUSTRIES GST SALES  [23-24/0334| 14.820 MT. | 13338.00
14-Jun-23|M.1 INDUSTRIES GST SALES  [23-24/0335] 13.930 MT. | 12537.00
24-Jun-23[M.| INDUSTRIES GST SALES  [23-24/0378] 13.500 MT. | 12150.00
24-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0379] 14.880 MT. | 13392.00
25-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0383| 13.130 MT. | 11817.00
25-Jun-23[M.1 INDUSTRIES GST SALES  |23-24/0384] 15,600 MT. | 14040.00
27-Jun-23|M.I INDUSTRIES GST SALES  |23-24/0390| 13.280 MT. | 11952.00
27-Jun-23[M.I INDUSTRIES GST SALES  |23-24/0391| 12660 MT. | 11394.00
02-Jul-23[M.I INDUSTRIES GST SALES  [23-24/0406] 13.220 MT, | 11898.00

02-Jul-23]M.I INDUSTRIES GST SALES  [23-24/0407] 11.790 MT. | 10611.00

02-Jul-23|M.I INDUSTRIES GST SALES  |23-24/0408] 13.140 MT. | 11826.00
22-Sep-23|M.I INDUSTRIES GST SALES |23-24/0761| 15.660 MT. | 14094.00
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22-Sep-23|M.I INDUSTRIES GST SALES [23-24/0762| 15.970 MT. | 14373.00
23-Sep-23|M.I INDUSTRIES GST SALES  [23-24/0765| 12.440 MT. | 11196.00
04-Oct-23[M.1 INDUSTRIES GST SALES  |23-24/0811| 11.070 MT. | 9963.00
04-Oct-23|M.1 INDUSTRIES GST SALES  |23-24/0812] 16.040 MT. | 14436.00
04-Oct-23|M.I INDUSTRIES GST SALES  [23-24/0813] 6.000 MT. | 5400.00
07-Oct-23|M.I INDUSTRIES GST SALES  [23-24/0831] 17.210 MT. | 15489.00
07-Oct-23|M.I INDUSTRIES GST SALES |23-24/0832[ 16.890 MT. | 15201.00
09-Oct-23|M.1 INDUSTRIES GST SALES [23-24/0839| 16.020 MT. | 14418.00
10-0ct-23|M.I INDUSTRIES GST SALES [23-24/0843[ 13.580 MT. | 12222.00
12-Oct-23|M.1 INDUSTRIES GST SALES  |23-24/0850| 15.370 MT. | 13833.00
12-Oct-23|M.I INDUSTRIES GST SALES  |23-24/0851| 16.080 MT. | 14472.00
02-Nov-23|M.I INDUSTRIES GST SALES  [23-24/0940| 17.260 MT. | 15534.00
02-Nov-23|M.| INDUSTRIES GST SALES  [23-24/0941| 18.380 MT. | 16542.00
11-Nov-23[M.| INDUSTRIES GST SALES  [23-24/0986 17.790 MT. [ 16011.00
11-Nov-23[M.I INDUSTRIES GST SALES  [23-24/0987| 16.550 MT. | 14895.00
27-Nov-23|JAGDAMBA CHEMICALS GST SALES  [23-24/1049| 13.740 MT. | 12366.00
29-Nov-23|M.1 INDUSTRIES GST SALES  [23-24/1063| 14.360 MT. | 12924.00
30-Nov-23|M.1 INDUSTRIES GST SALES  [23-24/1068] 16.120 MT. | 14508.00
30-Nov-23|M.I INDUSTRIES GST SALES  [23-24/1069] 16.220 MT. | 14598.00
10-Dec-23|VEDIKA INDUSTRIES GST SALES  [23-24/1115] 11.010 MT. | 6606.00
18-Dec-23[M.I INDUSTRIES GST SALES  [23-24/1153] 15,530 MT. | 13977.00
18-Dec-23|M.I INDUSTRIES GST SALES [23-24/1154| 14.400 MT. | 12960.00
29-Dec-23|M.I INDUSTRIES GST SALES  [23-24/1211| 14.790 MT. | 13311.00
29-Dec-23|M.I INDUSTRIES GST SALES  [23-24/1212| 16.830 MT. | 15147.00
04-Jan-24|VEDIKA INDUSTRIES GST SALES  [23-24/1248| 9.470 MT. | 5682.00
15-Jan-24 M.l INDUSTRIES GST SALES  [23-24/1287| 16.130 MT. | 14517.00
15-Jan-24|M.| INDUSTRIES GST SALES  [23-24/1288| 15.360 MT. | 13824.00
19-Jan-24|M.I INDUSTRIES GST SALES  [23-24/1310 16.430 MT. | 14787.00
19-Jan-24|M.I INDUSTRIES GST SALES  [23-24/1311] 16.220 MT. | 14598.00
19-Jan-24|VEDIKA INDUSTRIES GST SALES  [23-24/1316] 10.410 MT. | 6246.00
27-Jan-24|VEDIKA INDUSTRIES GST SALES  [23-24/1356] 8.520 MT. | 5112.00
02-Feb-24|M.I INDUSTRIES GST SALES  [23-24/1390] 15.040 MT. | 13536.00
12-Feb-24|M.I INDUSTRIES GST SALES  |23-24/1449] 14.940 MT. | 13446.00
17-Feb-24|VEDIKA INDUSTRIES GST SALES  |23-24/1485| 8.930 MT. | 5358.00
1053.790 MT.|933909.00
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HIMACHAL POLYOLEFINS LIMITED

Vill. Khari,Near Asgarpur Majra

Yamuna Nagar Road; Kala Amb - 173030 (HP)

CIN: U24114HP1994PLC014726

SLACKED LIME
Stock Item Register
1-Apr-22 to 31-Mar-23

Date Particulars Veh Type Vch No. QTy AMT
05-Apr-22|AMIT TRADING CO GST SALES 22-23/0022] 31.000 MT, 27900.00
17-Apr-22|M.1 INDUSTRIES GST SALES 22-23/0065| 16.860 MT. 15174.00
17-Apr-22|M.I INDUSTRIES GST SALES 22-23/0067( 17.300 MT, 15570.00
21-Apr-22| AMIT TRADING CO GST SALES 22-23/0086] 2,770 MT. 8695.00
23-Apr-22| AMIT TRADING CO GST SALES 22-23/0092] 0.930 MT. 3255.00
23-Apr-22|{M.1 INDUSTRIES GST SALES ' 22-23/0093| 15.230 MT. 14607.00
23-Apr-22|M.I INDUSTRIES GST SALES 22-23/0094] 17.340 MT. 15606.00
26-Apr-22|M.1 INDUSTRIES GST SALES 22-23/0108| 18.760 MT. 15084.00
26-Apr-22|M.I INDUSTRIES GST SALES 22-23/0110( 17.080 MT. 15354.00
14-May-22|AMIT TRADING CO GST SALES 22-23f0181| 2240 MT. 7840.00
19-May-22|M.I INDUSTRIES GST SALES 22-23/0200( 15.730 MT. 14157.00

21-May-22|M.1 INDUSTRIES GST SALES 22-23/0208| 15770 MT. 14193.00
21-May-22 |M.I INDUSTRIES GST SALES 22-23/0207| 15.810 MT. 14229.00
21-May-22 |AMIT TRADING CO GST SALES 22-23/0208| 2870 MT. 10045.00
27-May-22|M.1 INDUSTRIES GST SALES 22-23/0226| 12.880 MT. 11582.00
27-May-22|M.I INDUSTRIES GST SALES 22-23/0227| 12.600 MT. 12240.00
03-Jun-22|M.l1 INDUSTRIES GST SALES 22-23/0256| 13.430 MT, 12087.00
03-Jun-22|M.I INDUSTRIES GST SALES 22-2310257| 13.370 MT. 12033.00
10-Jun-2Z|M.1 INDUSTRIES GST SALES 22-23/0293| 13.860 MT. 12474.00
14-Jun-22|M.1 INDUSTRIES GST SALES 22-23/0308| 12930 MT. 11637.00
15-Jun-22|M.1 INDUSTRIES GST SALES | 22-23/0317( 16.290 MT. 14651.00
19-Jun-22 | JAGDAMBA CHEMICALS GST SALES 22-23/0334( 15930 MT. 14337.00
20-Jun-22|M.1 INDUSTRIES GST SALES 22-23/0336( 16.830 MT. 15147.00
20-Jun-22|M.I INDUSTRIES GST SALES 22-23/0337| 14.830 MT. 13347.00
20-Jun-22(M.I INDUSTRIES GST SALES 22-23/0338( 15.780 MT. 14184.00
22-Jun-22|M.I INDUSTRIES GST SALES 22-23/0343| 12210 MT. 10989.00
22-Jun-22|M.| INDUSTRIES GST SALES 22-23/0344( 14840 MT. 13356.00
22-Jun-22|M.I INDUSTRIES GST SALES 22-23/0345( 15730 MT. 14157.00
23-Jun-22(JAGDAMBA CHEMICALS GST SALES 22-23/0360( 14.380 MT. 12942 00
01-Jul-22|AMIT TRADING CO GST SALES 22-23/0386| 9550 MT. 33425.00
05-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0404| 16130 MT. 14517.00
05-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0405| 15390 MT, 13851.00
07-Jul-22|M.| INDUSTRIES GST SALES 22-23/0414( 15220 MT. 13608.00
07-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0415]| 16,180 MT. 14562.00
07-Jul-22|M.I INDUSTRIES GST SALES 22-23/0416| 12 900 MT. 11610.00
07-Jul-22|M.1 INDUSTRIES GST SALES | 22-23/0417| 14.940 MT, 13446.00
07-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0418 14.440 MT, 12996.00
07-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0419| 13.930 MT. 12537.00
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[708-Jul-22][M 1 INDUSTRIES GST SALES 22-23/0420] 15,700 MT. 14130.00
08-Jul-22|M.I INDUSTRIES GST SALES 22-23/0421| 13 500 MT. 12150.00
08-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0422| 15.350 MT. 13815.00
08-Jul-22|M.I INDUSTRIES GST SALES | 22-23/0426| 14.270 MT. 12843.00
08-Jul-22|M.I INDUSTRIES GST SALES 22-23/0427| 15.700 MT. 14130.00
08-Jul-22|M.I INDUSTRIES GST SALES 22-23/0428| 14.550 MT. 13095.00
11-Jul-22|M.I INDUSTRIES GST SALES 22-23/0445| 13.760 MT. 12384.00
11-Jul-22|M.] INDUSTRIES GST SALES 22-23/0446( 13.910 MT. 12519.00
30-Jul-22|AMIT TRADING CO GST SALES 22-23/0535| 14.950 MT. 13455.00

16-Aug-22|M.I INDUSTRIES GST SALES 22-23/0602| 14.900 MT. 13311.00

16-Aug-22|M.I INDUSTRIES |GST SALES 22-23/0603| 16.430 MT. 14787.00

29-Aug-22 |AMIT TRADING CO GST SALES 22-23/0660( 11.400 MT. 10260.00

10-Sep-22|AMIT TRADING CO GST SALES 22-23/0710| 8.600 MT. 7740.00

18-Sep-22|M.I INDUSTRIES GST SALES 22-23/0743| 14.330 MT. 12897.00

03-Oct-22|M.1 INDUSTRIES GST SALES 22-23/0808| 13.760 MT. 12384.00

13-Oct-22|AMIT TRADING CO GST SALES 22-23/0855| 27.700 MT. 24930.00

13-Oct-22|M.I INDUSTRIES GST SALES 22-23/Q856| 15.160 MT. 13644.00

22-0ct-22| AMIT TRADING CO GST SALES 22-23/0882} 9.000 MT. 8100.00

01-Nov-22|M.I INDUSTRIES GST SALES | 22-23/0808| 12.880 MT. 11592.00

01-Nov-22|M.I INDUSTRIES GST SALES 22-23/0808| 12.680 MT. 11412.00

16-Nov-22 [AMIT TRADING CO GS3T SALES 22-23/0857| 3.700 MT. 3330.00

28-Nov-22 [AMIT TRADING CO GST SALES 22-23/1003| 17.350 MT. 15615.00

07-Dec-22|M.] INDUSTRIES GST SALES 22-23/1065| 13.790 MT. 12411.00

26-Dec-22|Cash GST SALES 22-23/1138] 7.890 MT. 7101.00

28-Dec-22|AMIT TRADING CO GST SALES 22-23M1150| 17.560 MT. 15804.00

29-Dec-22(M.I INDUSTRIES GST SALES 22-231M151| 13.740 MT. 12366.00

02-Jan-23|M.l INDUSTRIES GST SALES 22-231168| 13.580 MT. 12222.00

' 02-Jan-23|M.I INDUSTRIES GST SALES 22-23M1169| 15,630 MT. 14067.00

03-Jan-23|M.I INDUSTRIES GST SALES 22-2311173| 14.630 MT. 13167.00

04-Jan-23|M.| INDUSTRIES GST SALES 22-231M177| 13.680 MT. 12312.00

05-Jan-23|M.I INDUSTRIES GST SALES 22-231M181| 14.360 MT. 12924.00

10-Jan-23|M.] INDUSTRIES GST SALES 22-23M1193| 15.740 MT. 14166.00

10-Jan-23|M.I INDUSTRIES GST SALES 22-23/1194| 18.150 MT. 14535.00

22-Jan-23|JAGDAMBA CHEMICALS GST SALES | 22-23/1241| 14.500 MT. 13050.00

22-Jan-23|M.I INDUSTRIES GST SALES 22-23/1242| 14.470 MT. 13023.00

11-Feb-23|JAGDAMBA CHEMICALS GST SALES 22-2311329| 12.200 MT. 10980.00

06-Mar-23[M.I INDUSTRIES GST SALES 22-23/11406| 18.380 MT. 16542.00

08-Mar-23|M.1 INDUSTRIES GST SALES 22-23/1407| 14.990 MT. 13491.00

30-Mar-23|JAGDAMBA CHEMICALS GST SALES 22-23/1512| 14,820 MT. 13338.00

1089.91 1028556
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| CONTROLLEBTORY

HIMACHAL POLYOLEFINS LIMITED,
Kala Amb, HP.

DISPOSAL AND REPROCESSING OF WATER POLICY

Himachal Polyolefins Limited, Kala Amb (HP) is manufacuring PCC by using lime stone as raw
material, During manufacuring of PCC, we have sieving process and approximelty 1 to 3 percent

material is retained on sieve and again which is low value product for anima! feed and other

industruies. Further, we declare that no chemical hazrad is produced during manufacuring of

calcium carbonate. Process waler used in ‘the cleaning of tanks also reprocessed in the
manufacuring. Hence no watse material and hazzard is genrated in whole manuafcuring of calcium
carbonate: Also company will compaly all norms of 1ISO 14001 as well as 1SO 45001 and follow

all rules and regulations of HP State Pollution Control Board during running plant.

rD*.tle of Preparation: 01.09,2023 S S e

Next due date of Revision: 01.08.2025

= ‘\‘f
Prepared By:/[—}r}/m.. Reviewed B)(f/}tﬂ-\,..—-—--" | Approved By:
[ Name: f?—FMWH- Name: Pﬂﬂﬁf{ﬂ FE(-T ~ Name: DF(\'”QG-ND

Designation: Designation: i I)cmgnatmn

I

110




537

HIMACHAL POLYOLEFINS LIMITED

\*ill._Khniri, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, ILP.

India — 173030. (An 1SO 9001/14001/45001&FSSC 22000 Certified Company).
Mobile Number: 7027862701 and Email ID: - E-mail: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

CONTROLLED COPY

Manufacturing of PCC
Date Quantity Observed By Remarks
OJ’DHQ oL
To Go MT s
2l els0ay
/ f—
/ /
/ /
/
[
/
/
/ f
/ |
/ I
/ l
/ ]
/ [
/ !
// ;I
/ /
// {I
/ 1
[ ]
[ 1
/ [
/ }
L f
/|
Total of Month- G p v 9'\

Maximum Devintion - 1-3% of final output

Format No.-HPL/PR/029-05
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CCHTH

L1 £D COPY

HIMACHAL POLYOLEFINS LIMITED

Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Am'l?. Distt, Sirmour, HL.P.
Indin — 173030, (An ISO 9001/14001/45001 &FSSC 22000 Ceﬂlﬁlid Company).
Mabile Number: 7027862701 and Email 1D: - E-mail: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Date Quanlity Observed By Remarks
13-]2022
Te 2c M7 A
) Hadana

/
/
/

/
' 2

Total of Month - 2.6~ AT

Maximum Deviation = 1-3% of final output

Format No.-HPL/PR/029-05
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- CONTROLLED COPY
HIMACHAL POLYOLEFINS LIMITED

P i
vill. thr(li.'”' Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, ILP.
n nm — 173030. (An ISO 9001/14001/45001 & FSSC 22000 Certified Company).
Tobile Number: 7027862701 and Email ID: - E-mall: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Date Quantity Ob d B
’ I” ’2 e served By Remarks
7o 125 M A
zoltfrens 7

.[;
/ [
é

Totalof Month - tae= M -

Maximum Deviation - 1-3% of final output
- Verifled By:

Format No.-HPL/PR/029-05
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corma%w

HIMACHAL POLYOLEFINS LIMITED

Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Aml?, Distt, Sirmour, H.P.
India — 173030. (An 1SO 9001/14001/45001 & FSSC 22000 Certificd Company).
Mobile Number: 7027862701 and Emall 1D: - E-mail: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

’ Manufacturing of PCC
Date Quantity . Observed By Remarks
l/lo [1 5273
7o [&o MT g

Q!“o}mz}

Totalof Month - = o py )

Maximum Deviation - 1-3% of final output /2‘,‘.
Verified B}T:

Format No.-HPL/PR/029.05
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| CONTROLLED COPY
HIMACHAL POLYOLEFINS LIMITED

Vill. I{Imi_ri. Near Asgarpur Ma]ra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, H.P,
Indin h‘l 73030. (An 1SO 9001/14001/45001&FSSC 22000 Certified Company).
Mobile Number: 7027862701 and Email 1D: - E-mail: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During |
Manufacturing of PCC

Date Quantity Observed By Remarks
f{oq}a.oz,g
To o mT Vo
Sofoq fre2y f

Totalof Month- &3 M (/}
Maximum Deviation - 1-3% of final output AL
Verifled By:

Format No.-HPL/PR/029-05
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CGNMQPY

HIMACHAL POLYOLEFINS LIMITED

Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, ILP,
Indin — 173030. (An 1S0 9001/14001/45001&FSSC 22000 Certified Company).
Mobile Number: 7027862701 and Email ID: - E-mail: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Date Quantity Observed By Remarks
l’fbb')f:-.o 29
To o MT Py
218 12934, ] t
' [

Total of Month -

Lo m

Maximum Deviation - 1-3% of final output

Format No.-lIIPL/PR/029-05
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. CONTI
HIMACHAL POLYOLEFINS LIMITED

Yill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Aml, Distt. Sirmour, IL.P.
[ndia — 173030. (An ISO 2001/14001/45001&FSSC 22000 Certifi
Mobile Number: 7027862701 and Email ID: - E-mall:

CLLED 20OPY’

ed Company),
gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC
Date Quant!ty Obscrved By Remarks
18]6> 3023
N £s M7 =M
Jilenainq
: /!’ [f
. /

Total of Meonth - S mT d
Maximum Deviation - 1-3% of final output
Verified By:

Format No.-IIPL!PRf029—'DS
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Annexure-HP5

Lise Status of discharge of untreated domestic sewage or industrial effluent in t0 River Markanda or Its tributarfes fn Districts

] ~ Sirmaur, HP, s

§ Lo ]

TSr. | Name of drain/ Location of drain/ Nallah With starting point of Discharge and Fl inal merging Source of generation
5| no. - | Nallah carrying GPS coordinates drain/Nallah/ | into River/Drain of untreated effluent
i untreated effluent Rivulets
(- -

L.. VLN Latitude Longitude e ]
-"— S t s -.‘-
Lo A District Sirmaur, H.P. ( Total 04 Nos of discharge points) i3

e -
t;‘__ e 2 Treated industrial
v Jattznwzla Nallah 30.505702 77.204946 Kala Amb area, . River Markanda effluent + domes_n‘c

R S ] effluent =
E2 12 Drain near M/s 21 B Domestic effluent
4 | el Vashisht Chemicals 30.50324 77.21904 Kala Amb area = .River Markanda ‘ : 3
;|3 | RampurJattan drain B Domestic effluent. -
Bl near Radha Swami 30.506531 77.221177 Kala Amb area_ | River Markanda 5
& Satsang Bhawan pla fS =
S | salani Khaad 30516833 | 77.246323 Kaula wala op) River Markanda ’ Domestic effluent
| 100 &
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545

HARYANA STATE POLLUTION CONTROL BOARD

pa— C-11, SECTOR-6, PANCHKULA

ﬁ# Website — www.hspcb.org.in E-Mail: hspcbwatercell@gmail.com
Ph: 0172-2577870-873

HORER
HSPCB/ WC/ C? ? S’o - Q-?q L’ Dated:13.02.2024
1. Director, Industries & Commerce Department, Chandigarh.
2. Director, Development and Panchayat Department, Panchkula, Haryana
3. Managing Director, HSIIDC, Panchkula, Haryana
4. Director, Urban Local Bodies Department, Panchkula, Haryana
5. EIC, Public Health Engineer Department, Panchkula, Haryana
6. Chief Administrator, HSVVP, Panchkula, Haryana
7. EIC, Irrigation Department, Haryana, Panchkula
8. Mining Officer, Ambala
9. Regional Officers, Panchkula, Ambala, Kurukshetra and Kaithal.

10. Regional Officer, PPCB, Mohali, Punjab
11. Regional Officer, HPPCB, Solan, Himachal Pradesh
12. Regional Officer, HPPCB Sirmaur, Himachal Pradesh

Sub: Proceedings of the meeting held on 09.02.2024 at 11:00 AM under the
Chairmanship of Sh. P. Raghavendra Rao, Chairman, Haryana State
Pollution Control Board at HSPCB, Panchkula regarding in the matter of
O.A No. 515/2022 titled as Dharamvir V/s State of Haryana & Anr and the
interventions required at Head Office Level.

Kindly refer to the subject noted above.

In this connection, | have been directed to enclose herewith the copy of
proceedings of the meeting held on 09.02.2024 at 11:00 AM under the Chairmanship
of Sh. P. Raghavendra Rao, Chairman, Haryana State Pollution Control Board at
HSPCB, Panchkula regarding in the matter of O.A No. 515/2022 titled as Dharamvir
V/s State of Haryana & Anr and the interventions required at Head Office Level for
information and necessary action please.

DA/As above

S
At
sr. EW{ (HQ)

For Chairman

119



546

Proceedings of the meeting held under the Chairmanship of Sh. P.
Raghavendra Rao, Chairman, HSPCB on 09.02.2024 in the matter of O.A No.
515/2022 titled as Dharamvir V/s State of Haryana & Anr and the interventions
required at Head Office Level.

1.0 Background

A complaint dated 23.04.2022 about pollution in the Holy River Markanda at
Naraingarh, Ambala was lodged with the Hon’ble NGT by Sh. Dharamvir Resident
of Naraingarh, Distt.- Ambala. The applicant raised the issue that polluted industrial
waste water coming from factories located at Kala Amb, Himachal Pradesh is being
discharged into River Markanda via. Jattanwala Nallah and polluting further the
River Markanda. Hence same is an Interstate Matter. Hon'ble NGT took
cognizance of the matter vide O.A No. 515/2022.

A. Hon’ble NGT Order dated 14.03.2023:-

During next the hearing conducted on dated 14.03.2023, while considering the

reply/ response of the respondents submitted on various dates, the Hon'ble NGT

found its appropriate to constitute another Joint Committee vide its order dated

14.03.2023 comprising of the representatives of the following central agencies

including various departments from both the States as under:-

1. The Ministry of Environment, Forest and Climate Change, New Delhi.

2. The Central Pollution Control Board, New Delhi.

3. Additional Chief Secretary/Principal Secretary, Department of Jal Shakti

4. Additional Chief Secretary/Principal Secretary, Department of Environment

5. Additional Chief Secretary/Principal Secretary, Department of Industry

8. State Pollution Control Board

7. Deputy Commissioner, Nahan (Himachal Pradesh) and Ambala &Kurukshetra

< The following issues were directed to be redressed by the Joint Committee and
to submit its report within 03 months:-

a. Regarding notification of the Flood Plain Zone (FPZ) of River Markanda
available if any.

b. Encroachments made if any and action taken for removal thereof.
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c. Discharge of untreated domestic sewage or industrial effluent in to
River Markanda or its Tributaries.

d. Operational efficacy of STPS/ETPs/CETPs already setup.
e. Proposals for setting up of new STPS/ETPs/CETPs if any.
f. Dredging of the River/Drain required if any.

g. Rejuvenation/remedial measures required if any.

h. The Joint Committee shall also arrange collection of samples of water
from different strategic locations (outfall of STPs/ETPs/CETPs) and at
the interval of 1 KM of drain/River and analysis of the same with

respect to all relevant parameters including presence of heavy metals.

B. Hon’ble NGT Order dated 18.07.2023:-

While considering the report during hearing conducted on 18.07.2023, the Hon'ble
NGT directed the state PCBs of HP & Haryana vide its order dated 18.07.2023
(copy enclosed) as under:-

“To clearly indicate quantity of sewage and industrial effluents being
discharged into river Markanda directly or indirectly through drains and take
necessary steps and to ensure that there shall not be untreated discharge of
waste water (sewage and industrial) into the water body or river and covering
earlier observations on flood plain zone and encroachments and submit a
report within 03 months.”

The case was further adjourned to 18.10.2023.

In the present Interstate Matter the Hon'ble NGT has asked to submit a vast and
comprehensive status of the River Markanda and its other tributaries for which the
co-ordination of other stakeholder departments is required covering 04 No. of
districts i.e. Panchkula, Ambala, Kurukshetra & Kaithal of the State of Haryana, as
per the topography of the River Markanda and its other tributaries.

2.0 Discussion in the meeting

At the outset, the Chairman, HSPCB welcomed all the officers of the various
stakeholder departments. He stated that the Hon’ble NGT has desired a vast and

comprehensive status of the River Markanda and its other tributaries be submitted
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to the Hon'ble Tribunal, for which co-ordination of other stakeholder departments is
required. He requested RO, HSPCB, Ambala to start to brief the issues and action
taken so far on the relevant points.

Thereafter, Sh. Ajay Singh, RO, HSPCB, Ambala (Nodal officer appointed on behalf
of the HSPCB) apprised that an interim progress report has been filed by the Joint
Committee on dated 17.10.2023 and the final report is to be submitted before the
Hon'ble Tribunal before next date of hearing fixed for 05.03.2024 and, therefore,
time bound action plan and other related information are required from the
stakeholder departments.

The RO, HSPCB, Ambala made a detailed presentation on various agenda points for
which intervention is required from various stakeholder departments and apprised
that previously also a meeting was conducted under the Chairmanship of Chairman,
HSPCB on dated 4.10.2023 and the following decisions were taken against which
compliance report is pending to be received from the concerned departments.
Point-wise discussions were held in the meeting and directions given were as
under:

1. Regional Officer, Ambala and Officers of Irrigation Department, Ambala
were directed to jointly monitor the flow and quality of effluent coming
from Jattan Walla Nallah daily for the next 10 days.

Status:-RO, HSPCB, Ambala apprised that the required exercise was already done
jointly by the officers of HSPCB & Irrigation Department, Ambala by collecting
continuous daily samples for 10 days of the effluent coming from Jattan Walla
Nallah and upstream and downstream of River Markanda. The results were
discussed in the meeting. The results in tabulated form have been supplied
separately to the Water Cell, Head office, Panchkula and the average results of 04

parameters are given as below:-

Upstream of | JattonWala coming | Downstream

Parameter | Average Value in|Average Value in | Average Value in

Markanda River | from Himachal | Markanda River
before merging of [ Pradesh at Kala Amb | after Merging of
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Jattonwalanallah at | (mg/l) Jattonwalanallah
Kala Amb(mg/I) at
Amb(mg/1)
BOD 5.5 116.27 8.56
CcoD 25.82 405.82 51.64
DO 7.31 BDL (DL=01) 6.08
Feacal 845.45 4281.82 1700
coliform '
(MPN per 100 |
ml ) |

From the above, it is established that the water quality of river Markanda is
further deteriorating after mixing/merging of Jatton Wala nallah which is
originating from Kala Amb area of Himachal Pradesh and carrying domestic and
industrial effluent from Himachal Pradesh and domestic effluent from Haryana
from unauthorized habitation/residential colonies.

- Development and Panchayats Department will check the domestic
discharge of Kala Amb area falling in Haryana and nearby villages
of Haryana and check the feasibility of providing 3/5 pond system
in the area and to submit detailed action plan and timelines in this
regard.

There are total 5 no. of domestic effluent discharge points generating from the Kala

Amb area of Haryana and further merging into river Markanda directly or indirectly

i.e Shiv Colony, Durga Colony, Officer colony, Shivalik colony and Navjot Colony and

the same were reported by the Joint Committee, before the Hon'ble National Green

Tribunal in its report dated 17.10.2023.

After detailed discussion with the officers of various departments and based upon
the decision taken by the Hon'ble Chief Minister in the present matter, a committee
of the following officers was constituted under the chairmanship of S.E., Rural
Development & Panchayats Department, Ambala with the direction to jointly visit
the site of Kala Amb area, Ambala and village Jhansa of District Kurukshetraon
dated 13.2.2024 to identify the appropriate size of land and study the feasibility to
establish a Sewage Treatment Plant (STP) of adequate/ sufficient capacity to
cater to the needs of treating the effluent being discharged from said areas into
river Markanda and submit a time bound action plan, along with the feasibility
report, with detailed recommendations to Chairman, HSPCB through the Deputy
Commissioner, concerned latest by 20.02.2024.
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a. For Kala Amb, District Ambala

1. S.E., Rural Development &Panchayat Department, Ambala
2. DDPO, Ambala

3. Xen, PHED, Ambala

4. Xen, Irrigation, Ambala

5. Regional officer, HSPCB, Ambala

b. For village Jhansa, District Kurukshetra

1. SE, Rural Development &Panchayat Department, Kurukshetra
2. DDPO, Kurukshetra

3. Xen, PHED

4, Xen, Irrigation

5. Regional officer, HSPCB, Kurukshetra

Once the land has been identified, the PHED department will take all necessary
steps to construct a Sewage Treatment Plant (STP) of adequate capacity to treat
the effluents coming from Kala Amb at Naraingarh and village Jhansa at District
Kurukshetra, accordingly.

3.PHED, HSVP and ULBD will check monthly growth in number of
sewer connections provided to households in the whole State and report
the same in MPR of Rivers Action Plan to the HSPCB regularly.

The EIC, PHED apprised that they have have released 5.5 lacs no. of household
sewerage connections throughout the State against available households of 9 Lacs.
The concerned departments i.e PHED, HSVP and ULBDs were requested to submit
information regarding the number of sewer connections provided to households in
the whole State and report the same in MPR of Rivers Action Plan latest by
12.2.2024 positively to the SEE, Water cell, HSPCB, Panchkula.

4, PHED, HSVP and ULBD to provide the latest data as per present
population regarding quantity of sewage generation in towns,
treatment capacity that exists, actual discharge reaching STPs and
the Gap in treatment capacity of sewage for the whole State of
Haryana.

The concerned departments i.e PHED, HSVP and ULBDs were requested to submit

the latest data as per present population regarding the quantity of sewage
5
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generation in different towns, treatment capacity that already exists, actual
discharge reaching the STPs and the gap in treatment capacity of sewage for the
whole State of Haryana latest by 12.2.2024 positively to the SEE, Water cell,
HSPCB, Panchkula.

5. Irrigation Management Plan (IMP) of the Industries discharging treated
effluent on to land for irrigation/plantations, so as to verify is the effluent
is being discharges as per Guidelines prepared by the CPCB in 2019 under
the directions of Hon'ble NGT.

It was apprised that total 70 no. of industries are falling in the catchment area of
River Markanda or its tributaries, in all the 03 districts i.e. Panchkula (28), Ambala
(34) and Kurukshetra (12) of Haryana. Only partial information regarding Irrigation
Management Plan (IMP) was received and the Chairperson directed the concerned
Regional Officers to submit the said complete information with individual IMP plan
latest by 16.2.2024 so that the said plans can be placed before the Joint Committee
constituted to apprise further the Hon'ble National Green Tribunal in the present
matter,

3.0 Actionable Points w.r.t. the Progress report submitted by the Joint
Committee before Hon'ble NGT on dated 17.10.2023:-

1. To submit date bound action plan of tapping/diversion of the discharge
of untreated domestic sewage in to River Markanda or its tributaries in
Districts Panchkula, Ambala and Kurukshetra:

It was apprised that there are total 38 discharge points (copy enclosed as

Annexure-I) carrying untreated domestic effluent generated from habitations

existing in closed vicinity of River Markanda and its tributaries in the districts of

Panchkula, Ambala and Kurukshetra as submitted by the officers of the Irrigation &

Water Resources Department, Haryana. Further, quantification and time bound

action plan for diversion, tapping and treatment of these discharge points are

required to be submitted by the joint committee before the Hon'ble National Green

Tribunal well before the next date fixed for 05.03.2024

After detailed discussion, it was noted that Point no. 1to 5, 7 to 14, 19 to 30, 32 to
34, 36 and 38 of the Annexure-I relates to the Rural Development Department,
Haryana and point no. 15 to 18, 35 relate to the ULBD and point no. 31 and 37
relate to the PHED.
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The chairperson directed all of the 03 departments that is, Rural Development
Department, PHED and ULBD, to submit their detailed time bound action plans for
diversion, tapping and proposal for treatment with viable technology of these
discharge points within 10 days but not later than 20.2.2024, in order to check
their disposal into river Markanda or its tributaries, to the RO, HSPCB, Ambala. The
proposals shall include quantification of discharge points after proper verification on
the site with time bound action plan for diversion, tapping and feasible proposal for
treatment.

2. Operational efficacy of STPs/ETPs/CETPs already setup:
Status of STPs:-

It wa apprised that there are total 40 no. of STPs are installed in 04 of districts of
Haryana i.e. Panchkula, Ambala, Kurukshetra and Kaithal, with total 264 MLD of
installed capacity. Out of these, 27 STPs have been reported to be complying and
the balance 13 STPs are reported to be non-complying as per latest monitoring
reports with reference to stringent discharge standards fixed by the HSPCB, vide
order dated 02.07.2020. The Chief Engineer, PHED apprised that the work of
upgradation to meet the latest stringent standards imposed by the Board vide policy
order dated 02.07.2020 is under way in all of the 13 STPs, which are reported to be
non-complying.

After discussion, it was decided that all the concerned departments i.e PHED, ULBD
and HSVP will submit time bound action plans along with likely date of completion of
work of upgradation, for all the non-complying STPs falling in their jurisdiction latest
by 16.2.2024, to the RO, HSPCB, Ambala.

ii) Status of CETPs:-

It was also apprised that there are total 3 CETPs of 6 MLD capacity operational in the
aforesaid 4 districts of Haryana. The Joint committee visited all these 3 no. of CETPs
and collected effluent samples from their inlet and outlet. Further, based upon the
latest analysis reports released by the CPCB Laboratory, New Delhi, all the 03 CETPs
have been reported to be non-complying with status given as below:-

Sr. Name of Capacity | Deptt. | Date of Sampling Sample Compliance
No. CETP in MLD conducted by results status

Joint Committee
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1 | IE Barwala, 0.5 HSIIDC 26/09/2023 BOD: 75 Non-
Panchkula Fluoride: 3.2 | Complying
Sulphide: 6
2 | Ambala Cantt. 0.5 HSIIDC 26/09/2023 BOD: 98 Non-
Fluoride: 3.1 Complying
Sulphide: 4
3 | Saha, Ambala 5 HSIIDC 26/09/2023 BOD: 63 Non-
Fluoride: 14 Complying
Sulphide: 4

HSIIDC Officers were directed to submit the corrective action being taken for these
non-complying CETPs to achieve the effluent discharge standards fixed by the MoEF
& CC vide notification dated 01.01.2016. Further, the Regional Officer, Ambala and
Panchkula informed that the cases for levying of environment compensations has
also been recommended to the Head Office, HSPCB, which needs to be expedited.

3. Proposals for setting up of new STPs, if any:

XEN, ULBD, Panchkula, was directed to submit the current status with timelines for
completion of the following STPs, which are under construction by 16.2.2024. The

present status of the STPs, as per the information with the HSPCB, is given below:-

Sr. Name & Estimated Capacity Avg. Source of effluent | Treatment
No. address of date of (in MLD) | Quantum of | will be received/ technology
STP commission discharge area/ drain of (MBBR/
proposed ing to be Tapping SBR/UASB/
received at others)
inlet
(in MLD)
1 12 Cross road 31.12.2024 12 9.75 Domestic effluent SBR
from residential
colonies which is
presently being
discharged into River
Tangri via Mahesh
Nagar Drain
2 KhudaKhurd 31.12.2024 12 229 | == do---- SBR
3 Machonda 31.12.2024 10 49 | @ -ee do---- SBR
= Babyal 31.12.2023 10 598 | @ eee-- do---- SBR
Total 44 MLD

4. Dredging of the River/Drain required if any.

The SE, Irrigation, Ambala apprised that the proposal for dredging /desilting of River

Markanda and Tangri is currently pending for administrative approval. After discussion, it
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was directed that the Irrigation department will submit the plan for dredging/desilting of
the River Markanda and its tributaries latest by 16.2.2024, to the RO, HSPCB, Ambala.

5. Rejuvenation/remedial measures required if any.

It was apprised that presently no rejuvenation/ remedial measures plan has been
claimed/suggested in the Revenue Estate of Haryana by the Irrigation & Water Resources
Department (Jal Shakti), Haryana vide its letter dated 11.10.2023. Based upon the
observations outlined above, the Joint Committee has not supported the perspectives given
by the State in its report, wherein it was suggested that there is no need for the
rejuvenation of the Markanda River in the Haryana region.

The Chairman, HSPCB directed the SE, Irrigation, Ambala to review the status submitted by
them regarding rejuvenation/ remedial measures plan and to submit the revised plan latest
by 16.2.2024 for the river Markanda, to the RO, HSPCB, Ambala.

6. Progress Report of the Work assigned to the Joint Committee:

The RO, HSPCB, Ambala informed that the joint committee has completed the work with
reference to inspection & sampling of river Markanda and rivulets/ drains merging into river
and STPs/ CETPs located in catchment area of river markanda and its tributaries, is covering
District Sirmaur in Himachal Pradesh and District of Panchkula, Ambala, Kurukshetra &
Kaithal in Haryana, in three phases i.e. from 25th to 27th September, 2023, from 8th to
12th October, 2023 and 26th to 28th December, 2023. Further, the interim progress report
has been filed by the Joint Committee before the Hon'ble National Green Tribunal on dated
17.10.2023 and final report will be submitted before the Hon'ble Tribunal well before the
next date fixed i.e. 05.03.2024 and hence time bound action plan and other related
information are required from the stakeholder departments as discussed above to
incorporate the same and to submit the final report.

Further, it was apprised that the total length of river Markanda from origin point in Himachal
Pradesh to exit point at Kala Amb in Himachal Pradesh, is approximately 24.00 km River
Markanda enters the Kala Amb area at Bikrambagh and leaves Himachal Pradesh at
Sadhaura Bridge in Kala Amb. It covers a distance of approx. 6 kms in Kala Amb, thereafter,
the River covers a distance of approx. 125 kms in Haryana before merging in to River
Ghaggar at District Kaithal.

During enquiry of the topography of River Markanda and its other tributaries in the present
interstate matter, it was acknowledged that River Markanda and its other tributaries flowing

|
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through 01 No. of District of State of Himachal Pradesh i.e. Sirmaur, 02 No. of Districts of
State of Punjab i.e. Mohali & Patiala and 04 No. of Districts of State of Haryana i.e.
Panchkula, Ambala, Kurukshetra & Kaithal. The State-wise detzils of River Markanda and its
other tributaries are given below in the table:-

Sr. | Name of | Origin Point Merging into River at | Length of | States in
No. | River Point flow (KM) Catchment
Area

1 Markanda Shivalik In to River Ghaggar at|24 KM in | Himachal
Foothills of Kala | Village Dhandota, District | HP+125 KM in | Pradesh &
Amb, HP Kaithal, Haryana Haryana Haryana

2 Tangri Shivalik In to River Markanda at | 78.50 KM in | Haryana &
Foothills of | Vilage  MemadpurRurki, | Haryana Punjab
Haryana Patiala, Punjab

3 Begna Shivalik In to River Markanda at | 49.48 KM in | Haryana
Foothills of | Village PaplothaKhera, | Haryana
Haryana Mullana, Haryana

4 Roon Shivalik In to River Markanda at 06 KM in HP+ | Himachal
Foothills at Kala | Rasour, Naraingarh, 10.58 KM in | Pradesh &
Amb, HP Haryana Haryana Haryana

5 Sukroon Shivalik In to River Roon at Small part in | Himachal
Foothills at Kala | Shahpur, Naraingarh, HP+ 6.64 KM in | Pradesh &
Amb, HP Haryana | Haryana Haryana

6 Laha Shivalik In to River Begna at Small part in | Himachal
Foothills at | Village Bataura, HP+ 6.54 KM in | Pradesh
Village-Churan, | Naraingarh, Haryana Haryana Haryana
HP

7. Other key observations, conclusions and recommendations of the Joint
Committee:

L

II.

The Regional officer, Ambala apprised that Joint Committee observed that the River
Tangri is a significant tributary of River Markanda, with its origin in the Shivalik
Foothills of Haryana. It eventually joins River Markandz at Village Memadpur Rurki in
Punjab, flowing through Patiala District in the State of Punjab and Panchkula &
Ambala Districts in the State of Haryana. As a result, it is recommended to
investigate the specific sources responsible for the direct or indirect discharge of
untreated domestic sewage or industrial effluents into both River Markanda and
River Tangri, within the revenue estate of the State of Punjab.

The Chairperson suggested the Joint Committee may furnish the said information
before the Hon'ble National Green Tribunal for taking the cognizance of the said part
of river Tangri flowing in Revenue Estate of Punjab.

It was apprised that during inspection of STPs and CETPs conducted by the Joint
Committee, it was observed that OCEMS were manipulated in many cases, in order
to reflect the parameters reading/values within prescribed limits.

10
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The Chairperson took a serious view of the matter and directed concerned
departments i.e PHED, ULBD, HSVP and HSIIDC to conduct surprise field visits by
senior officers, to check these devices in order to achieve the desired purpose of
installation of OMDs and to initiate necessary action against the contractor and field
level officers if found indulging in any malpractices intentionally.

The Joint Committee has noted that a substantial volume of lime sludge/waste is
being dumped in the Kala Amb area of Haryana, spanning few kilometers in the land
of Haryana. This waste finds its way into the river, particularly during rainy periods.
The industries responsible for generating lime waste or sludge are located in Kala
Amb, Himachal Pradesh, making it the responsibility of HPPCB. However, as per the
records shared with the Joint Committee, only three industries in Kala amb generate
lime sludge or waste, and none of these industries were authorized to dispose of this
waste like this, as it violates the conditions of the Consent to Operate (CTO) granted
by the Himachal Pradesh PCB. None of such industries are existing in Haryana part of
DistrictAmbala.

The Chairperson directed RO, HSPCB, Ambala to provide the ownership details of
such land wherein such disposal are being made in routine to the Joint Committee,
as desired.

The Joint Committee has also witnessed unauthorized river bed mining activities
along and inside the Markanda River in the Kala Amb area of Haryana in Village
Dera, as shown in photographs during the meeting. These activities were not
permitted and also causing the formation of significant ditches in the riverbed,
resulting in the pooling of wastewater. It was strongly recommended by the Joint
Committee to the State Pollution Control Board (SPCB) to address this issue with the
Mining Department and initiate the necessary legal actions against those responsible
for these activities.

The Mining Officer, Ambala apprised that they are continuously/ regularly conducting
site visits along with District level Task Force (DLTF Mining) acting under the
Chairmanship of DC Ambala and taking necessary action for imposition of
Environmental Compensation, in compliance of Hon'ble NGT order dated 23.04.2019
& 19.02.2020 passed in MA no. 16 of 2020 and OA no. 44 of 2016 alongwith seizure
of vehicles under the provisions of the State Mining Rules, 2012, in the following

manner:

11
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Sr. Category of Vehicles Penalty
No. Amount
1 Vehicle/ Equipment / Excavators with showroom value more | Rs, 4 Lacs
than Rs.25 Lacs and less than 5 years old.
2 Vehicle/ Equipment / Excavators with showroom value more | Rs. 3 Lacs
than Rs.25 Lacs and more than 5 years but less than 10
years old.
3 For the remaining vehicles older than 10 years Vehicle/ | Rs. 2 Lacs
Equipment / Excavators which are otherwise legally
permissible to be operated and not <cvered by Sr. No. 1 & 2.

T1 e Chairperson directed to MO, Mining, A 4bala to provide the action faken repor:
on this issue to the RO, HSPCB, Ambala with:n 03 days for onward trarnssiscion to

the

-
0.‘.’

Joint Committee as desired. _

Cancluding tye meeting, the Chairpan, HSPCB directed all the cincerned
departments and officers to provide the required information and time bound
action plan as decided and discussed during the meeting, to the RO, HSPCB,
Ambala (9812839988) through his Email Id:hspchroamb@gmail.com as soon as

possible.

<+ The Chairperson directed the RO, HSPCB, Ambala to compile the complete

.,

. information and plans so received and $end it to the SEE, Water Cell, Panchkula

by 25.2.2024 and convene a meeting tlan datec 26.2.2024, in case it is felt
required.

» List of the participants is enclosed herewith.

12
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List of participants of meeting held under the Chairmanship of Sh. P.
Raghavendra Rao, Chairman, HSPCB on 09.02.2024 in the matter of O.A No.
515/2022 titled as Dharamvir V/s State of Haryana &Anr and the interventions
required at Head Office Level.

Sr. No. | Name and Designation
1. | Sh. Raghavendra Rao, Chairman, HSPCB.............c..ccocoiiiiiie ... in the Chair
2. Sh. Asheem Khanna, EIC, PHED, Panchkula
3. Sh. Rakesh Kumar, CE, PHED, Panchkula
4. Sh. Mukesh Gupta, HOD, Engg.
5. Sh. JP Singh, SEE, HSPCB, Panchkula
6. Sh. Ashok Kumar, SE (PR), Ambala
7. Sh. AK Raghuvanshi, SE, I&WRD, Panchkula
8. Sh. Navdeep Anand, SE, PR
9. Sh. Ramandeep, Deputy Director, Industries (MSME)
10. |:Sh. Zile Singh, XEN, (PR)
11. | Sh. Aman Kumar, XEN, KKR
12. | Sh. Krishan Kumar, XEN, Irrigation Department, Panchkula
13. [ Dr. Rajesh Kumar, MO, Ambala
14. [ Sh. Nitin Mehta, RO, KKR, HSPCB
15. | Sh. Sudhir Mohan, RO, Panchkula
16. | Sh. Ranbir Singh XEN, ULBD, Panchkula
17. | Sh. Nipun Gupta, RO, Kaithal
18. | Sh. Nilish Chandel, SDO, Irrigation Department
19. | Sh. KK Bathla, XEN, PR
20. | Sh. Amit Rathee, EE(M) O/o CE-I, HSVP, Panchkula
21. | Sh. Ajay Singh, RO, HSPCB, Ambala
22. | Sh. Sukh Ram, Scientist-B, HSPCB, Ambala
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¢ Action plan for Haryana for tapping/diversion/treatment and Status of 38 No. of discharge of untreated domestic sewage or industrial effluent in to River Markanda

or its tributaries in Districts Panchkula, Ambala, Kurukshetra and Kaithal.

Annexure-HR4

Sr. Name of drain/ Location of drain/ Nallah | Starting point of Final merging into Approx. Source of generation of | Action plan for tapping/diversion/treatment proposed by
no. Nallah carrying With GPS coordinates drain/Nallah / River/Drain Quantum | untreated effluent the Department concerned
untreated Rivulets of
effluent Discharge
(in MLD)
Latitude | Longitude
A. State of Haryana ( Total 38 Nos of discharge points )
a District Ambala ( Total 23 Nos of discharge points )
1 Jattan Wala Nallah 0.115 Domestic effluent The detailed survey to search out the feasibility for
Shiv Colony 30.5027 | 77.2059 Kala Amb whlch is .flnally. 1nstallat.10n of STP in orfler to dlve.rt/ treat the effluent
merging into River generation from these 5 discharge points was conducted on
Markanda dated 19.02.2024 at Kala Amb area of Haryana by the sub-
2 Jattan Wala Nallah 0.20 Domestic effluent committee constituted by Chairman, HSPCB in a meeting
which is finally held on dated 09.02.2024 under the Chairmanship of
Durga Colony 30.5002 | 77.2036 Dera merging into River Superintending Engineer, Panchayti Raj, Ambala alongwith
Markanda Sarpanches of nearby villages. Further, the XEN, Panchayti
3 Officer Colony 30.4966 | 77.2073 Kala Amb Markanda River 0.60 Domestic effluent Raj Ambala has submitted vide his letter
4 Shivalik Colony | 30.4938 | 77.2048 Kala Amb Markanda River 0.20 Domestic effluent no.PRDA/2024/1310 dated 26.02.2024 through DC office,
5 Markanda River 0.54 Domestic effluent Ambala (copy enclosed as Annexure-HR5) that there is no
such pond available to install 3-5 pond grey water
management system in the said locality and untreated
domestic effluent generating from the said residential
colonies can only be handled by installation of sewage
treatment plant of adequate capacity. Further, the adjoining
Navjot Colony 30.4958 | 77.2028 Kala Amb Gram Panchayat Hamidpur has passed a resolution dated

22.02.2024 and ready to allot 1 Acre of Panchayatland near
community hall for installation of said STP. Further based
upon the decision already taken by Hon’ble CM Haryana in
this matter the Chairman, HSPCB has directed the PHED
Department to take all necessary steps to construct the
Sewage Treatment Plant (STP) of adequate capacity at Kala

133




Amb, Naraingarh, Ambala in a time bound manner once the
said land has been transferred by Gram Panchayat
Hamidpur.

Jattan Wala
Nallah

30.4923

77.1977

Kala Amb

Markanda River

12.50

Domestic and Industrial
effluent

The Jattan Wala Nallah is a natural rivulet generating from
Village Rampur Jattan in Kala Amb area of Himachal
Pradesh carrying the untreated domestic effluent
generating from Kala Amb area of State of Haryana and
Himachal Pradesh and treated Industrial effluent
generating from industries located in Kala Amb area of
State of Himachal Pradesh. The plan for diversion and
treatment of 2 no. of discharge points pertaining to State of
Haryana is given at Sr. 1 & 2 of Part-B above and plan for
discharge points pertaining to State of Himachal Pradesh is
given at Sr. 1 & 3 of Part-A above.

Gadhauli Village
Drain

30.3798

77.166

Gadhauli Village

Markanda River

0.91

Domestic effluent

Gram Panchayat, Gadhauli Village has passed resolution
regarding tapping/ treatment of 2 domestic flow points
falling into River Markanda by executing Seenchewal
model, Soakage pits, screening Chamber & digging of New
Ponds.

Estimate is being prepared by XEN, Panchayti Raj Ambala
for submission to Govt for Administrative Approval. After
that work will be completed upto 30-9-2024 as and when
funds available with the deptt.

Nagla Rajputan
Village Drain

30.3693

77.1506

Nagla Rajputan
Village

Markanda River

0.005

Domestic effluent

Gram Panchayat, Nagla Rajputan has passed the resolution
for 3 Pond system for tapping/ treatment of domestic
water generating. Estimate amounting to Rs. 64.08 Lakh
has been prepared for submission to Govt. by XEN,
Panchayti Raj Ambala for Administrative Approval. The
Work will be completed upto 30-9-2024 as and when funds
available with the deptt..

Zaffarpur Nallah

30.3237

77.1348

Zaffarpur Village

Markanda River

Rainy water with
domestic effluent

No domestic untreated water going into Markanda river

10

Mullana Nallah

30.2783

77.0299

Mullana Village

Markanda River

Rainy water with
domestic effluent

No domestic untreated water going into Markanda river

11

Gokulgarh Drain

30.3833

77.0473

Village Gokulgarh

Begna River which

is finally merging
into River
Markanda

0.02

Rainy water with
domestic effluent

Gram Panchayat, Gokulgarh has passed resolution
regarding tapping/ treatment of domestic water through
Seenchewal model, Soakage pits, screening Chamber and
pipeline on Phirni. Estimate is being prepared by XEN,
Panchayti Raj Ambala for submission to Govt for
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Administrative Approval. Work will be completed by 30-9-
2024 as and when funds available with the deptt.

12 Begna River which 0.05 Rainy water with Estimate has been prepared of seenchewal model, Soakage
is finallv merein domestic effluent pits etc by XEN, Panchayti Raj Ambala of amounting to Rs.
Panjeton Drain 30.3869 | 77.0461 Village Panjeton | . Y sing 14.80 Lakh and sent to Govt. for Administrative Approval.
into River .
Markanda After that work Wlll be c.ompleted upto 30-9-2024 as and
when funds available with the deptt.
13 Gha_llery Link 30.248 76.9854 Ghallery Village Markanda River 0 Rainy Water with No domestic untreated water going into Markanda river.
Drain domestic effluent
14 Markanda River 0.05 Rainy water with Estimate are being prepared for installation of Seenchewal
domestic effluent Model, Soakage Pits, Screening chamber & pipeline by XEN,
Harda Hardi I Panchayti Raj Ambala for tapping/ diverting the nallah and
Drain 30.2499 | 76.9694 Hardi Village will be Zubmi]tted to Govt. forl)‘likdil/inistrativi Approval.
Work will be completed by 30-9-2024 as and when funds
available with the deptt.
15 Tangri River which | 2 Domestic effluent The STP at Babyal of 10 MLD capacity has been constructed
Mahesh Nagar . is finally mergin by Municipal Corporation, Ambala and same is now under
Link Drain i 30.3625 | 76.885 Village Babyal into Rivyer o tr}gal run. 'lPhe rerr{)aining domestic effluent will be diverted
Markanda to this STP by 30.04.2024.
16 . Tangri River which | 85 Domestic effluent The STP of 10 MLD capacity at Machhonda is under
Cunnette Drain is finally merging construction with 93% of work has been completed by MC
Outfall in River 30.3178 | 76.8508 Village Shahpur | . . L : o/ ;
Tangri into River Ambala. The remaining vyork will be completed 95% in
Markanda March, 2024, 97% work in month of April, 2024 and 100%
17 Tangri River which | 0.5 Domestic effluent in month of May, 2024. After construction of STP the
. 30°18'0.5 | 76°50'34.69 is finally mergin tapping/ diversion of all these 03 discharge points shall be
Shahpur Drain 1"N "E Shahpur Pond into Rivyer s dopnlza tg/the said STP by Municipal Corporitign, Ambala.
Markanda
18 Tangri River which | 0.5 Domestic effluent
Machhonda 30°18'45. | 76°50'18.57 is finally mergin
Drain 55"N "E Machhonda Fatak into Rivyer o
Markanda
19 Tangri River which | 0.072 Domestic effluent Community Soakage pits will be constructed for treatment
Panchayat is finally merging of domestic water. For which estimate is being prepared by
Nallah 30°16'44. | 76°49'10.44 Kot Kachhwa into River XEN, Panchayti Raj Ambala for submission to Govt for
43"N "E Markanda Administrative Approval. Work will be completed upto 30-
09-2024 as and when funds available with the deptt.
20 Tangri River which | 0 Rainy water with No domestic untreated water is going into Markanda river.
Panchayat 30°15'10. | 76°48'32.27 Dhanoura %s fina!ly merging domestic effluent
Nallah " " into River
00"N E
Markanda
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Jodha Nallah

30°12'
08"N

76°44'49"E

Jalalpur village

Tangri River whi

is finally merging56
into River
Markanda

2.0512

Domestic effluent

Domestic water of village Jalalpur will be treated by
adopting the Seenchewal Model, after diversion of flow of
water. For which estimate is being prepared by XEN,
Panchayti Raj Ambala for submission to Govt for
Administrative Approval. Work will be completed upto 30-
09-2024 as and when funds available with the deptt.

22

Outfall Link
Drain

30°18'
59" N

76°51' 10" E

Segti

Tangri River which
is finally merging
into River
Markanda

Rainy water with
domestic effluent

Presently, No domestic untreated water going in to Tangri
river. Further, XEN, MC Ambala has submitted that the
survey work is going on to prepare estimate for diversion
of Said effluent to the nearby STP and same will be
complete by the end of March, 2025.

23

Panchayat
Nallah

30°11'14.
61"N

76°37'38.54
"E

Bhunni

Tangri River which
is finally merging
into River
Markanda

0.06

Domestic effluent

There are 2 no. of ponds in the village, one is near park
with having quantum of discharge of 0.04 MLD and land
area of 1.5 Acre and having depth 16 feet.

The second pond is near Lalla Wala Peer with having
quantum of discharge of 0.02 MLD and land area of 0.75
Acre and having depth 13 feet. The untreated over flow of
both the pond is going into River Tangri. The domestic
water will be treated by adopting the Seenchewal Model,
after diversion of flow of water. The estimate is being
prepared by XEN, Panchayti Raj Ambala for submission to
Govt for Administrative Approval. Work will be completed
upto 30-09-2024.

District Kurukshetra ( Total 11

Nos of discharge points )

Nallah of Abadi
Vllage Kalsana

30.15589
8

76.820605

Village Kalsana

Markanda River

0.03

Domestic effluent

As reported by XEN, Panchayti Raj, Kurukshetra the digging
of new pond is in progress in MGNREGA Scheme. Final
disposal of waste water will be diverted into pond after
completion of digging work of pond. Tentative date for
work Completion is 30.06.2024.

Nallah of abadi
Vllage Malikpur

30.16104
5

76.837963

Village Malikpur

Markanda River

0.2

Domestic effluent

As reported by XEN, Panchayti Raj, Kurukshetra Village
Malikpur is situated at the bank of Markanda River. There
is a small pond of size 50'x20" available. Laying of pipe line
of 20-25 acre is the only solution for stopping of waste
water. The pipeline for over flowing water will be laid in
the nearby field for Irrigation purpose. The panchayat land
of size 100'x30' is available near inlet point of waste water
into Markanda River. Collection tank will be dug at this
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available land and water will be used for Irrigation
purpose. The proposed construction of collection tank shall
be done by 31.08.2024.

Nallah of abadi
Vllage Katwa

30.13135
7

76.797501

Village katwa

Markanda River

Domestic effluent

As reported by XEN, Panchayti Raj, Kurukshetra, no regular
waste water flow into Markanda River. Only due to
overflow of pond and during rainy season water of this
point is discharge into river Markanda. There is another
small pond in village. The pipeline will be laid for
overflowing water from main pond to the small pond and
capaity of this overflowing pond will also be increased by
digging, disilting. The overflowing water will also be
stopped so as to prevent discharging of its water into river
Markanda. The proposed digging work as well as desilting
shall be done by 31.08.2024.

Nallah of abadi
Vllage Tangor

30.12801
7

76.755516

Village Tangor

Markanda River

Domestic effluent

As reported by XEN, Panchayti Raj, Kurukshetra , no waste
water is discharged into Markanda River from this point
regularly. Only due to overflow of pond and during rainy
season water is discharged into it. The river Markanda is
situated at a distance of 1 to 1.5 km from the village pond
and overflow waste water of the pond is discharged into
river Markanda through a kacha Nallah. Most of the water
is absorbed by soil of this kacha Nallah and remaining
water is used for Irrigation purpose by farmers. No waste
water is discharged into river Markand presently. Overflow
water of this pond will also be stopped by laying of pipeline
for Irrigation purpose in 15-20 fields and increasing
capacity of pond by digging or desilting. The proposed
laying of pipeline as well as digging/desilting of pond shall
be done by 30.09.2024.

Nallah of abadi
Vllage Jhansa

30.11814
5

76.740341

Village Jhansa

Markanda River

0.45

Domestic effluent

The detailed survey to search out the feasibility for
installation of STP in order to divert/ treat the effluent
generation from Village Jhansa was conducted on dated
19.02.2024 by the sub-committee constituted by Chairman,
HSPCB in a meeting held on dated 09.02.2024 under the
Chairmanship of Superintending Engineer, Panchayti Raj,
Ambala alongwith Sarpanch of Village Jhansa.

Further, the XEN, Panchayti Raj Kurukshetra has submitted
vide his letter no.PRK/2024/778 dated 22.02.2024 (copy
enclosed as Annexure-HR6) that there is no such land
available to install 3-5 pond grey water management
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system. Rather the Gram Panchayat is willing to provide 1
Acre land for establishing Sewerage Treatment Plant (STP)
for diverting and treatment of the untreated domestic
effluent generating from village Jhansa. Further, the Gram
Panchayat has also passed a resolution dated 29.01.2024
for alloting Panchayat land for installation of said STP.
Further based upon the decision already taken by Hon’ble
CM Haryana in this matter the Chairman, HSPCB has
directed the PHED Department to take all necessary steps
to construct the Sewage Treatment Plant (STP) of adequate
capacity at Village Jhansa in a time bound manner once the
said land has been transferred by Gram Panchayat Jhansa.

6 Nallah of abadi 3010025 Village Markanda River 0 Domestic effluent No waste water of village is being discharged into
Vllage - ' 76.708195 Mohmagshah Markanda River.
Mohmadshah

7 Pipeline from Markanda River 0 Domestic effluent The waste water of the village is being discharged into
Jalbera Village 30.07522 . pond. Only in rainy season or due to flood the water flows
RDO0to2000in |6 76.669785 Village Jalbera into River Markanda.
length 2000

8 Markanda River 0.25 Domestic effluent This drain falls into the purview of Municipal Council,
Ismailabad Drain 30.06682 Ismailabad. The PHED Department has undertaken the
in a length of 3 ' 76.629982 Ismailabad point for tapping and treatment and the facility for
41830ft sewerage and construction of STP of 3 MLD capacity is in

progress which is likely to be completed by May, 2025.

9 Jakhwala Drain Markanda River 0 No waste water of village is being discharged into
flr;)(;r(; (l; ]i)n(;e;cr?gth 10'07518 76.545588 Village Jakhwala Domestic effluent Markanda River.
14000

10 Pump House at 30.06513 76.497222 Village Karah Markanda River 0 Rainy water with No waste water of village is being discharged into
RD 62500 7 ' Sahib domestic effluent Markanda River.

11 Karah Drain RD Village Karah Markanda River 0 No waste water of village is being discharged into
0 to 5800 in 30.05665 | 76.481208 Sg;hib Domestic effluent Markanda River.
length 5800

C. | District Panchkula ( Total 04 Nos of discharge points )

1 Nallah of abadi Tangri River which | 0.03 Domestic effluent STP of 0.5 MLD capacity has already been commissioned
Village __ __ Vllage Khaneshera is finally merging and functional at village Toka by MC Panchkula and the
Kha r?gshera & & into River effluent generating from village Khangshera shall be

Markanda

diverted to this said STP by 15.05.2024. The work of laying
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down of Sewerage has been completed and the remaining
work of household connection is under progress.

Dangri Nallah

Vllage Bhoj Ponta

Tangri River which
is finally merging
into River
Markanda

0.01

Domestic effluent

XEN, Panchayati Raj, PKL has intimated that point is
recently identified, and same will be taken care of in grey

water management scheme and shall be completed by
31.03.2025.

Barwala Drain

Vllage Barwala

Tangri River which
is finally merging
into River
Markanda

1.2

Domestic effluent

The PHED Department has undertaken the point for
tapping and treatment under Mahagram Yojana and the
facility for sewerage and construction of STP will be started
by the Department soon.

SE, PHED has intimated that work will be executed in 24
months after obtaining Administrative Approval of DPR of
Water Supply and Sewerage System and the work is
expected to be complete by March, 2027 for installation of
micro STPs as deposit work under River Action Plans.

Tangri River which

0.14

Domestic effluent

XEN, Panchayati Raj, PKL has submitted that River Tangri

Nallah of abadi : is finally merging situated 1 KM away from village. No domestic water
. Vllage Mouli . . o o
Vllage Mouli into River reaching in to Tangri river presently.
Markanda
District Kaithal

Nil, as having no such discharge point available from district kaithal into River Markanda or its tributaries.
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. Annexure-HR6

569

From .

Execitive Engineer ‘ —

Panchayati Raj

Kurukshetra,
To,

The Chairman,

Haryana State Pollution Control Board,

C-11, Sector-6, Panchkula

Email: hspcbwatercell@gmail.com

Memo No. PRK/2024/ 77 ? Dated: 2 9 /‘9 / 267
Subject:- Status of discharge of untreated domestic sewage or  industrial efluenit in to

River Markanda or its tributaries in Districts Panchkula, Ambala,

Kurukshetra and Kaithal of Haryana

In this context, in continuation of the Deputy Commissioner, Kurukshetra office
memo no. PRK/2024/709 dated 20.02.2024,kindly find enclosed herewith detail report with
respect to 11 no points detected in this district wherefrom the waste water is either discharging or
not discharging into river Markanda. In this report proposal alongwith target date has also been
indicated against each point where problem of flowing waste water into river Markanda exists.

This is for further necessary action please.

DA '

As above ¥J
Exei .'lﬁkre Engineer
Panchayati Raj
Kurukshetra

Endst. No. PRK/2024/ =7 =7 G — ?’7 Dated _3 9 ‘/ 9 / 2024
A copy alongwith above mentioned information is forwarded to -
1. The Chief Engineer, Panchayati Raj, Public Works, Haryana, Chandigarh.
2. The Superintending Engineer, Panchayati Raj, PW Circle, Ambala.
3. The Senior Environment Engineer (HQ), Haryana State Pollution Control Board,
C-11, Sector-6, Panchkula.
The Executive Engineer, Public Health Engineering Department, Kurukshetra,
The Regional Officer, Haryana State Pollution Contro} Board, Kurukshetra.
The Executive Engineer, Irrigation and Water Services Division, Kurukshetra,
The District Development & Panchayat Officer, Kurukshetra.
The Sarpanch, Gram Panchayat, Jhansa, Block Ismailabad (KKR),
PA to worthy Deputy Comissioner.
for kind information and necessary action please.
DA :
As above

R BN NIVAS

Executive Engineer
+ Panchayati Raj
Kurukshetra
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L] .
9-02-2024 at 11:00 AM undor the
hnirmanghip the Meotjng held on 0

Pollution Control B

the intorvontions requiroed at Head Officer Lovel.
Ref:. Memo No, HSPCBWC /93509394 Dated 13.02.20
Haryana state p

of endra Rao, Chal man, Haryana State
Sl:)‘al:é R: ﬂg?ca Panchkula regarding in the matter
A No. 5159 22 titludaas Dharamvir V/s Stato of Haryana & Anr and

from the Chairman

Ollution Gontrol Board (Copy en osed).

As per direction of the CHalrman HSPCB, Panchkulb vide referred above
Proceedings

of meeting helg on 09.02.2024. slte was visited at

under the Chalrmanship of undersigned. Executive
O Irrigation, sc B HSPCB, Patwari of BDPO Office
Sarpanch Gram Panchayats were available during site visit.

19.02.2024
PHED, sD &

i
The recommendations ;of the committee are e

information and further necessary action fo forward to the Chairm
please .

-t

Encl: As above

la Amb (Ambala) on
Engineer (PR), SDO

representatives of

closed herewith for
HSPCB, Panchkula

Superintending Endincer,
Panchayati Raj Puglic work Circle,

Ambala @

Endst. No. PRCA-2024/ QA1 ~ ¢23

A copy of the above IS forwarged 1o g followir,
necessary action:-

Polutio

: i . Haryana Stalc Follution ¢
rheeiﬂigﬁ'magm Engincer ( Capnehiula,
ELOCUHVG Enginc?arr;tljéqiﬁ:;?‘wa?gheor Kurukshetra
Eis‘gﬁtlgecéiigﬁrgar. Irrigation Depariment K ‘
-xe

ve fensibility ro

of ST because ‘ag ner L d
to constru per Gowt,
action plan

1ED department,
constructed by Pli:é?’EB? Kurukshetra,

7. Reglonal Officer. l

‘¢ [
AANaa~
Superintending Eng

Panchayajj Raj Pub|
Amb

m ala@'

Urukshetra, -
210, Kurukg
Executive Enginear. PHED, RUMKShatra tg o }’

1'1\0)_-2&')..".’.

g for information &

ntrol Board, Panchkula.

ort and timebound
cision STP will be

aer,

¢ Works circle:

]
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Proceeding Regarding 2 VISit of Ny, la of 4 -

Mmlbm(lm by bag) wirt flow o zﬂz&-ﬂmmmﬂﬂaﬂﬂﬂﬂﬂ
Chairmanship of Sh, Asho YWshetra_on 19-02: at_3:00 PM_under the
ﬂélcg_numl_a N memtﬂ&nlm chm:mﬁmmnmmﬂ!ﬂmm

The Nala of Abadi vill

ge |hansa Block Ismal!ibad, Distt. Kurukshetra carrying
untreated effluent into River Markan

da hag been visited on 19-2-2024 at 3.00 PM under the
okand, Superintending Engineer, Panchayati Raj, PW Circle,
Bunta, Block Development &. Panchayat Officer, [smailabad, Sh.
€. Irrigation & Water Services Division, Kurukshetra, Sh.
Sub Divisiong) Engineer, Public Health Engineering De it Kurukshetra,

$h. Amana Kumar, Executive Engineer, Panchayati Raj, ]{umv{shet Sh, H'. &% , Regional

s r ﬂmcer-mm'med&}—%ea‘ Haryana State Pollution Control Board, Ambata and Sh. Pawan Gaba,

Sarpanch, Gram Panchayat Jhansa,

Chairmanship of Sh. Ashok Kumar s,
Ambala accompanied with s, Ankit

turvinder Singh, Executive Engine
Surender Mohan Chhabra,

On visiting the said point it has been observed ttiat there is no land with the Gram
Panchayat for Pond to divert the effluents of this point. Rathen the Gram Panchayat is willing to
rrovide 1 acre land for establlshmg Sewage Treatment Plant for diverting the effluents of this point.
STP s only the solution for this purpose which can be installed by the Public Health Engineering

Doptt. dok yeea \,\m& o™ \\\w&\@ﬁ.‘ Rl hay by \hm\\h-i 'ﬁw.- &'“‘k‘ mum,\.l_

ek
(Surender l\@é}ﬁlahra) (Am}ﬁv?u‘glar (An kﬁ—" Bunia)

, SDE, PHED, KKR XENPRKKR BD&PO, Ismailabad
' u*;i:'g,‘,,“@ MR HYA f?qh,’ﬂ "—.“mm
Pawa a - ( 0- ) )
Sarpanch, GP Jhansa ESP?:%M“ woﬁfﬁmnwso KKR

l/‘/
asm Sheokand

SE PR PW Circle, Ambala

s ......:?/uu Raj, Kurukshetra
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Annexure-HP6

CIATUS REPORT IN O.A. NO. 515 OF QBDTITLED DHARAMVIR VIS STATE OF
HARYANA & OTIHERS. PENDING BEFORE THON'BLE NATIONAL GREEN

TRIBUNAL AS ON 29/02/2024,

1. Providing Sewernge System for Kaln Amb and Moginand Aren: - Laying of sewerage
network and primary treatment plant,

Sewer network: = The total sewer network proposed is 21645 mtr. against which 20500 mtr.
sewer network was laid and 1145 mite is balance. Hence, Sewer network of this scheme was
going on war footing level and was nearing completion until advent of monsoon season when
intense rainfall in the month of June-Jully, 2023 causes substantial rain damages and pushed the
progress of scheme backward. The main sewer trunk line along Markanda (from Moginand Side)
and that from Dhakanwala has suffered major damages. The sewer lines along supporting pillars
of trunk sewer line along Markanda have been damaged at several points, The trunk sewer line
from Dhakanwala of 1642 mtr. length is completely damaged. But, due to none allocated any
funds during current financial year i.c. 2023-24, the balance sewer network and damaged sewer
line has not been completed. These works need time for completion which will completed by
June, 2024 subject to availability of funds.

House Sewer Connection: - In this regard, it is intimated that after wide publication and

Organized Awareness camp 53 Nos. Application has been received for approval and the same
will be approved after functioning of scheme.

Proposed time line to function the scheme: - June, 2024 subject to availability of funds.

Budget required for completing the balance and damaged work: - Rs. 8.50 Crore (including
for restoration of rain damages). These funds have already been demanded by this office vide
letter No. 4198 dated 26/06/2023, No. 10979 dated 21/10/2023 and No. 15236 dated 20/01/2024.

2. Providing sewerage svstem for Trilokpur, Kheri_and Johron area: - Laving of
sewerage network and setting up of sewerage treatment plant (1.SMLD).

Sewer Network: - The total sewer network proposed is 8500 mtr. against which 7900 mrt. sewer
network was laid and 600 mur. is balance. The tender of balance sewer network yet to be called
subject to availability of funds.

Sewage Treatment Plant: - This work is completed in all respect.

STP can be made functional by taking sewage from Trilokpur Temple Complex. But main trunk
sewer line at Bridge neat STP got d:imaged during flood in nallah caused by intense rainfall in
the month of June-July, 2023 which is being restored. The damages due 10 intense rainfall also
occurred at various points of sewer network. But, due to none allocated any funds during current
financial year i.e. 2023-24, the balance sewer network and damaged work has not been
completed. These works need time for completion which will completed by June, 2024 subject to
availability of funds.

House Sewer Connection: - In this regard, it is intimated that after wide publication and
Organized Awareness camp 28 Nos. Sewer co;llzgclions have been approval till date.
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P'roposed time line to function the scheme: - June, 2024 subject to availability of funds.

Budget required for completing the balance and damages works: - Rs. 3.25 Crt.?rc (inc]ud!ng
for restoration of rain damages). These funds have already been demanded by this office vide
letter No. 4198 dated 26/06/2023, No. 10979 dated 21/10/2023 and No. 15236 dated 20/01/2024.

3. Installation of Continuous Real Time Water Quality Monitoring Station at Markanda
River,

This Real Time Water Quality Monitoring Station (RTWQMS) was successfully installed at
Markanda River. But, during heavy rainfall in August, 2022, the same got completely damaged.
The sensors were washed away making it completely defunct. Now to resume its functioning a
estimate has been prepared amounting to Rs. 55.46 lakh only. and the same send to the Deputy
Commissioner, Distt. Sirmour vide this office letter No. 16785 dated 29/02/2024 and
Superintending Engineer, Jal Shakti Circle Nahan vide this office letter No. 16787 dated
29/02/2024 for arranging necessary funds. It is also requested to shift the current site of
RTWQMS to a secured site where continuous un interrupted flow is available so that is may not
get affected by adverse effect of heavy rainfall as well as by meandering nature of river as wells.
Accordingly DNTI for re-installation of Real Time Water Quality Monitoring Station

(RTWQMS) has been prepared and tender will be called shortly. The work will be executed
subject to availability of funds.

Budget required for re-installation of (RTWQMS): - Rs. 55.46 Lakh

Exccutivcﬁ_Engine_er,
Jal Shakt],Division Nahan
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Annexure-HP7

977

H.P. STATE POLLUTION.CONTROL BOARD
HIM PARIVESH, PHASE-II!
NEW SHIMLA-171009

OFFICE ORDER

In pursuance to the notification of Ministry of Environment, Forests & Climate Change,
Govt. of India vide S.0.- 4 ( E) dated 1:01.2016, the Himachal Pradesh State Pollution
Control Board, Shimla hereby prescribe following inlet quality standards for Common
Effluent Treatment Plant (CETP) to be established by M/s Kala Amb Development
Company, Village Johron Trilokpur Road, Kala Amb, Tehsil Nahan, Distt. Sirmour (HP) of 5
MLD capacity based on the design parameters submitted by the operator of CETP:

1. Inlet effluent quality standards for CETP Kala Amb shall be as given below:

Serial | Name of the Parameter Standards (in mg/l)
No.
1. | Total Suspended Solids (TSS) 500 mg/l
2 [ Chemical Oxygen Demand (COD) - 1500 mg/I
3; Biological Oxygep Demand (BOD) . : 500 mg/1
4. | Oil & Grease -, > 30 mg/l
5. | Fixed Dissolved Solids (FDS) . 3000 mg/l
6. |PH 6.5-9.0

12

In compliance to Hon’ble NGT order in matter of Parayavaran Suraksha Samiti Vs

Union of India (OA No. 593 of 2017), all the member units are required to pre-treat

their waste water/effluent by ¢:oviding Primary Effluent Treatment plant before

discharging to common conveyance system of CETP for final disposal and shal’
comply with the above inlet quality standards.

For all other parameters for which CETP has not been designed for the treatment but

are applicable on the constituent units, industry specific standards as preseribed under

EP Rules, 1986 shall be maintained and achieved by the individual constituent unit at

their outlet. X

4. The prescribed effluent inlet quality standards for CETP, Kala Amb are subject to any

directions issued by the MoEF& CC, Govt. of India, CPCB and HPSPCB.

The treatment technology as proposed by the Project proponent shall conform to the

norms as per the outlet discharge norms notified by MoEF & CC. Government of

India vide dated 1-01-2016.

6. The prescribed effluent inlet quality standards for CETP, Kala Amb shall be subject to
the final outcome of any litigation pending at any court of Law and ratification by the
State Board. :

7. Project proponent shall ensure that no member unit falls under the purview of EIA,

sl

wn

2006 or its amendments therein. If at any stage any member unit is found attracting
the provision of the EIA, 2006, CETP Kala Amb shall have to obtain Environmental
Clearance.

8. ‘As far as possible it is recomniended that the effluent from the industrics be carried
through proper conveyance system i.e. through pipeline instead of Tankers.
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9. As presently in the first stage of treatment facility being provided by the CETP. Kala ;
Amb is comprising of Physio-chemical treatment followed by Biological and Tertiary
treatment and advance treatment facility proposed in the DPR shall be provided at
later on stage. therefore no electroplating industries are allowed to send their effluent
to CETP, Kala Amb until the treatment facility is provided by CETP, Kala Amb.

10. CETP and Member units shall be sole responsible for the compliance with regard to

~inlet quality Standards as prescribed by the State Board and treated effluent quality
standard as prescribed by MoEF& CC Govt. of India vide its Notification dated
1.01.2016.

1.1 at any stage CETP. Kala Amb is found non-complying to the treated effluent
quality standards or shall be found af'fecling the river water quality of Markanda
beyond the existing designated best use of class of water-B. action shall be initiated as
per the provisions of law.

Approved at NN-136

: Hon’ble Chairman

HP State Pollution Control Board, Shimla

| 12-28€~ 72— |

Endst. No.PCB /CETP Kala Amb (982)/Consent Branch/2020- Dated: w /77,:.
Copy forwarded to the following for information and necessary action please: -~

i. The AddI. Chief Secretary (Env.,Sc. & Tech.) to the Government of H.P.

|

2. The Chairman, H.P. State Pollution Control Board. Shimla.

3. The Director. Department of fndustries. Udyog Bhawan Shimla.
4. The Deputy Commissioner, District Sirmaur at Nahan.

5. The General Manager, District Industries Centre. Nahan.

6. The Regional Officer, HPSPCB. Paonta Sahib, Distt. Sirmaur. HP.
7. M/s Kala Amb Infrastructure Development Company. Kala Amb, Tehsil Nahan. Distt.
Sirmaur HP.
.,8/'1"11{-: System Manager (IT) HPSPCB, Shimla to host on the website of State Board.

\

1
Apoorv Devgan (IAS)
Member Secretary
HP State Pollution Control Board, Shimla
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Annexure-HPS8

2552

Office of the General Manager,
Distt. Industries Centre, Nahan,

District Sirmour H.P.

Dated Nahan 4 | February 2024
\A{cgionnl Manager
HPSPCB, Paonta Sahib,
Distt Sirmaur HP
Subject: - Regarding reply on points on OA No 515 of 2022 pending before Hon'ble NGT.
Sir,

Kindly refer to your email dated 28.2.24 on the above cited subjec. Point wise reply in
respect of points pertaining to our office is as give below,

Sr.
No

Points

Reply

Special Purpose Vehicle ie’ Kala Amb
Infrastructure Development Company (KIDC) to
ensure 100% collection and treatment of effluent
of all member unit in CETP Kala Amb and shall
adhere to discharge standards as per Sr. no. 55 of
Schedule-l of The Environment (Protection)
Rules, 1986.

1
The CETP has been operationalsied with effect from 4™ |
December 2023. 55 No. Pharma Industries have been |
covered in |* phase. SPV KIDC have been informed to |
ensure 100% collection and treatment of effluent of all |
member unit in CETP Kala Amb and to adhere o
discharge standards as per Sr. no. 35 of Schedule-1 of
The Environment (Protection) Rules. 1Y86.

8]

Regular cleaning of industrial area drains of Kala
Amb arca of H.P. to be carried out by IADA to
ensure no stagnation of water and HPPWD shall
ensure proper cleaning of roadside drains of Kala
Amb area of H.P. under their jurisdictional area.

The work of regular cleaning of drains and sewerage |
chamber is being looked after by Industrial Area
Development Agencies Kala amb and Paonta Sahib |
from time to time. The Member Secretary SWCA Kala |
amb vide his letter dated 29.2.24 has intimated this |
office that cleaning of Sewerage chamber and drains in
Industrial Area Johron kala amb has been done on dated
02.01.2024, 30.1.2024 and 02.01.2024 in which as
expenditure of Rs 56300/- has been incurred. (Copy of
letter enclosed) ]

Department of Industries shall identify and notify
the non-hazardous waste management site for
industrial units in Kala Amb area

The matter of identifying and nmir'_\'in-; the non-
hazardous waste management site for industrial units in |
Kala Amb arca has been taken up with Districr |
Administration and the tentative site will be finalized
before 31™ March 2024,

Encls: As above

Endst No: as above dated:
Copy forwarded to
1. Worthy Deputy Commissioner, Distt Sirmaur |
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Yours faithfully,

»mww
Geheral Manager,

d/[)istricl Industries Centre,
Nahan, Distt. Sirmaur, FLP.
01702-222259

IP for favour of kind information please.

//,/f’

General Manager, DIC Nahan
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Government of Himachal Pradesh,
«pepartment of Industries”

Office of the Member Sccretary,
Single Window Clearance Agency,
Kala Amb, District Sirmour (H.P) .
Email I.D.: mnf;:uimnhm-hp‘_’(ggov_.m

No. Ind/SWCA/KA/IADA/3042 Dated:29.2.24

Jro /
,_/'l: ¢ General Manager,

=" DIC Nahan, Distt, Sirmour, .17

Subjcct: O.A. No. 515/2022 titled as Dharamvir V/s State of
Haryana‘& Ors. Pending before Hon’ble NGT.

Sir,

On the ahove cited subjeet, it is submitted that the
drains and sewerage chamber in Industrial Arca Johron, Kala Amb arc
cleaned from time lo time by Industrial Arca Development Agency.
Recently, cleaning of sewerage chamber and drains has been done on

02.01.2024, 30.01.2024 and 02.02.2024 in which an cxpenditure of Rs

56300.00 has been incurred.

‘This is for your kind information please.

Yours l'aithful]y,

A

Member Secr
etary,
SwcCa Kala Amb:.y

Distt. Sirmour, 5.p
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KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY (KIDC)

C/o Common Facilitu_ Centre, Kala Amb, Distt. Sirmour, H.P
Email : kidc.cetp@gmall.com

Ref. No. :- KIDC/-
i Dated: 01032024

,
The General Manager

District Industries Center, DIC

Nahan, District Sirmour, H.P.

Subject: Submission of monthly progress report of CETP Kala Amb.
Sir,

With reference to above, please find enclosed herewith progress report on CETP
Kala Amb for the month of ending February 2024 on the prescribed format as
under:

Status of compliance and operation of the CETPs

Town No. of | Industrial Status of ETPs | Status of
Industries Discharge CETPs

Kala Amb 55 (Only | 0.65 MLD It pertains to | Construction
pharma HPPCB. work of CETP
industries Total Capacity Kala Amb has
have  been|2.5 MLD been
covered in 1% completed &
Phase) UC Issued.

Since above project is based on MBBR technology which is a combined stream
of Industrial Effluent and Municipal sewage in the ration of (0.80 MLD:1.70 MLD)
i.e., Municipal effluentis two third of total effluent load so project cannot be run
until municipal sewage Is made available. Which is essential for bacteria/sludge

formation.

The Progress report for the month of February shows the work done on the

following aspects.
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KALZ “MB INFRASTRUCTURE DEVELOPMENT COMPANY (KIDC)
C/o Common Facility Centre, Kala Amb, Distt. Sirmour, H.P

A Email : kide.cetp@gmail.com

Ref: No. - KIDC/-

1. As advised in the District Leve] meeting, we have lifted about 15 Tankers

of municipal sewage and mixed it with the industrial effluent already
stored.

We have resumed lifting of effluent from our member industries to CETP
Kala-Amb w.e.f. 04-12-2023. Till present time we have received approx
700 KL effluent (Waste water) from our member industry and 450 KL has

been leave in outlet tank after treatment. We have presently engaged two
water tankers duly fitted with GPS,

3. 50 M* (60000 Pcs) MBBR Plastic media and 25 Qtl Cow Dung is being used
for growth of Bacteria in MBBR Tank.

4. Aeration process is going on 24x7.

5. KIDC need fund per month Rs. 8.84 lakhs from Jal Shakati Vibhag for
smooth functioning of CETP Kala Amb.

We will discharge water outside only when treated properly. KIDC has already
finalized new contactor, he shall undertake Operation & Maintenance (0&M) of
the aforementioned CETP for a period of one year to be effective from
01.04.2023 up to 31.03.2024.

Thanking you.

(C.S. Pushkarna)
Chairman, KIDC Kala Amb

Ccto

1. The Member Secretary, SWCA Kala Amb, Tehsil Nahan, District Sirmour HP.
2. The Regional Officer, HPSPCB Paonta Sahib, District Sirmour HP.
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58 3 Annexure-HP9

H.P.STATE POLLUTION CONTROL BOARD
FORM X
REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 12340901/W-12116 23/04/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 19/04/2024 from
Atul Parmar , EE, HP State Pollution Control Board RO Paonta a Grab sample of FINAL OUTLET
INTO TREATED WATER TANK of KALA AMB INFRASTRUCTURE DEVELOPMENT
COMPANY , Ogli, Nahan, Slrmour, Nahan Distt. Sirmaur, H.P. 173030 on dated 18/04/2024 for
analysis. The sample was in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 19/04/2024 to
23/04/2024 and declare the result of anaysisisto be as follows :-

Method of analysis
IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-
1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation
SAMPLING PARAMETERS
Sr. Parameter Name | Results Units PermissibleLimit |Remark/Result
No. Analysis
1 Qil and Grease BDL mg/L 10 --
Ammonical Nitrogen|0.0 mg/L 50 Within Permissible
Limit
3 Sulphide BDL mg/L 2 --
4 pH 7.95 6.0-9.0 Within Permissible
Limit
5 TSS 6.0 mg/L 100 Within Permissible
Limit
6 BOD 9.50 mg/L 30 Within Permissible
Limit
7 Phenolic 0.30 mg/L 1 Within Permissible
Compounds(as Limit
C6H50H)
8 Total Phosphate 3.60 mg/L 5 Within Permissible
Limit
9 COD 108.0 mg/L 250 Within Permissible
Limit
10 Arsenic ND mg/L 0.2 --
11 Hexavalent BDL mg/L 0.1 --
Chromium
12 Mercury ND mg/L 0.01 --
“This is computer generated document from HPOCMMS” Page 1 of 2
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13 Lead

0.07

mg/L

0.1

Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as. sealed as HPPCB140

Signed this on 23/04/2024

Remarksof Lab Head:

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY

Ogli, Nahan, Slrmour, Nahan,
Distt.Sirmaur, H.P.173030

“This is computer generated document from HPOCMMS”
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Dr Kuldeep Negi, SO
(State Board Analyst)
RL Paonta

Page 2 of 2




-

Annexure-HP10

Waler rou-ungﬁ.wam
N ) ally Waste il
Sr.N sme of the Catchment Water Mede of Final Mode of i
i walt Addewn Categery [Industry Type Area Generatlon | Trestment ArEnment Dispasal Comptatee Slat
Systera Detalls
(KL)
ETP of ETP followed by
4 Vill. Rampur Jattan, Pharmacuetical i Cvaporator of 2
1 |Adwin Pharma. Kok Orange Rsiralation Jattan Wala 3 :-Lr;;-.ny [] capacity 150 ZLD Complying
littera'hr
AGY 4 8 ETP of i P
: Vill. Johron, Kala Aluminium door h : Gardening within i
2 |Fenestration (P) *;nb‘“ ™ Red Lo Jattan Wals 0s Capscity 3 [ETP ploet poarms Complying
hd. KLD
ETP followed by
Alps Village Jattan Wala, . ETP of Evaporator of .
3 [Communication| Trikikpur Road. Omnge :h’m:f::ml Jattan Wala 2 fewpeitys | w00 |22 Fpir.
KLD i
s Kala Amb litters/hr
ETP of
i Crpucny 3 Gardening within "
At N Gloss, | Village Johron, Kok Laminated and Jattan Wala 1.5 KLD, STP of |[ETP g Complying
4 |unna Amb Ornge |poughenod glass | “2Ha0 78 : ey 18 plant premises
KLD
ETP of Giardening within ;
An-N-Glass | Vill Johron, kala Laminotedand |, R - e 3 Cansiliii
Orang : pacity §
S T Amb ®  [Toughened ghss Sih plant premises
£ifet Gardening within ’
.V Jolwon, Kab Surfaca Metal _ : Complying
6 | Axsys Solutions M‘”:“ 2 Red  |rogimne Jattan Wak 13 ?Lpr:;my 4 |eTP i
2 Nosof G i
it 2
Blue star Lid, |Village Manthapal, AC Assembly w 8 STPs c_lf STP ardening w Complying
T |Unitn Kala Amb Green | oopy Juttan Wik |capacity ts plam premises
KLD each
ETP of ETP followed by
Village Ogli, Disinfectants & IS Cvaporstor of .
& |BROP Trilokpur Road, Orange 0::n.m..n Jattan Waki 0.8 capacity 1.5 capacily S00 ZLD Complying
Kals Amb KLD liters/hr
: Village Rampur ETPof ) )
9 :f - dz“"“ Jattan, Trilokpur Red  |Zircon Products | Jattan Wala 20 Capacity 30 |ETP Reused in Process | Complying
o Road, Kala Amb. KLD
P Industry involving ETP of ETP followed by 3 :
10 Costa ; VAL Oy, Tréokpus Red melol treatment or| Jatlan Wals ) Capacity4 |RO ofcopocity  |Reused in Process | Complying
Industrics  |Road, Kala Amb. hoscos KLD 500 litters/hr
Laminated/Tough ETP of
Gold Plus 3 Pe Gasdening within .
4 Village Johron, Kala ened Olass Wi Capacity2  |ETP runs‘
Il |Himachal Amb Orange (Cutting and Heat Jattan Wak 1 KLP[:;CI y plaat Complying
Sakty Glass, Treatment only)
: ical ETPof .
T [ Vill JowouKala | 5, |Phamacuctical {400 wa 2 |capacity1z |eTe Reused in Process |Complying
Healthcare. Amb. formulation KLD
Oscar VilL Johron Kals Pharmacuctical f Wak LS CE_IT :: as loTe R nP 15t Show Cause
B |Remedics  |Amb. Ornge | formulation e o cused in Process | o vice Issued
Ovation Village Johron, Kak Pharmacuctical I Wala \ gp 9:; s |ere Rk Peveess Ist Show Cause
M [Remides. Amb, 0nnge | formulation S T notice lssued
RO Syslem,
ETP cum s
Pudilite Adbhesive . MBR ol capacity :
15 |lodustries  [PATPuiMaa Kab | o e [Monomer Based [ Jatanwak| 33 g:a:;y s |P4KLD.ATFD 21D Coplying
(Unit-|11) Auk products KLD of capacity 100
kg per hour
; ETP cum
Pidilite Tndustry | Johorou, Kala Amb, hetle resi Jattan Wala . STP of ETP cum STP | O37dcning within | 2
16 1L, (Unit-t1) | Distr. Sirmou. Onge s |Symbaie etins. | Juitan Caposity 75 plasit promiscs omplying
KLD
ETP cum E N
: 2 : z Ganlening/mgation
17 Rich Gravie - | Village Manthapal Orange Noa - Disty Whip Jattan Wah 80 TP n_[‘ ETP cum STP on nearby kind Coaplying
Pv. Lu Kal Amb Cream v Capacity 150 aquiced by ik
KLD
Ruchira Paper . :
Mills Lid. | Trilokpur Road Kala 3 Cuangtys
18 (Writing Ppact | Amb. Red *  [Pulp and Paper | Jattan Wals it s olbying
Unit) ' : : STPof”
4000 .
Ruchira Paper Capacity
Millg { o KLD | e s . " ¥
19 {mn"::p" . z;:wﬁ['f s Red Pulp and Puper Juttan Wu.ln ETP ¢um STP | Dischargu i drwin | Complying
Uait)
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Water Polluting Industries in Kala Amb
Name of the Daily Waste
Sr. Ne.
r. No gt Address Caivgeis sy Tyge, | <o Water Niodeor |Etuent —
Area Generation | Treatment Frenionsi Dis Compliance Status
3 posal
(KL) System Details
ETP of
20 |Saboo Cylinder |Ind Area Kal Capacity 10
y eaKala Amb | Orange [LPG Cylinders | Jattan Wala 7 |KLD.STPof|ETP.STP Reused in Procest | motyin
capacity 35 and gardening »
KLD
Sagar Katha Trilokpur Road Kal
21 4 Kath ETPof
Fact Orange
o ABR Manufacturing Il 10 i:.p'm" 12 |ETP Reused n Process |Complying
. D hd
22 Sarv Biolab (P) ;‘:::ﬁe-;a{rfwu o ETPof
o HOKP
d s gt range |Herbal Exteaction | Jamanwata | 37 |Capacity so [Ou! S1aae RO, 1,y
Evaporator D Complying
SBS Biotech. |Vl Rampur Jastan, RLD
2 S - | Nahan Road, Kala Orange Pharmacuetical ) ETP of
b formulation Moginand 08  |Capacitys |ETP Gardening within | .
KLD plant premises omplying
Nahan Road, Kala
24 |Sheela Foam. STPof
Amb Green | Mattresses Jattan Wala 13 Capacity 25 |STP Gardening within |
Shree Krishna KLD plant prermuses e
25 [Steelage (P) :’:;“P“f RosdKala| oo [SufaceMenl | ETPof
attan
hd Treatment . 35 ::3;"“ s |ETP ReusedRecycle | Comphying
Siddhi Vinayak |Village Joh K
26 ge Johron, Kala Pharmacuetical ETPof
Industries Amb Orange form u.lu:nlc Jattan Wala | capacity § :;:;pomot Miar Complying
SNS Village Rampur e
27 |Corporation  |lanan, NahanRoad, | Red ~ [S2V3000R | g EtRol ~ |RCobsaecky
Unit-11 Kala Amb process ginand 2 Eﬁ;‘*ﬁ' 4 :::0 linersper  |Reused in Process |Complying
ur
Systole Vill Ogh, Trilok
28 : gli, Trilokpur Pharmacuetical ETP of .
Remidies Road, Kala Amb Orange fas Ogh 2 Capacity 15 |ETP Gardening within | 15t Show Cause
KLD plant premuses notice Issued
Vinay Vill. Rampurjattan, i ETPof
29 |Packaging Nahan Road, Kala | Oran rmacuetcal
. Be Mo ginand K] Capacuty 10 |ETP Gardening within
(Athens Lab) |Amb formulation e i plant prenuses Complying
Village
Virgo ETPcum STP
10 ) Rampurjanan, Kala Red Laminated Sheets
Industries Amb e and Boards Jattan Wala 21 :; C;E;my ETP ReusedRecycle Complying
Accura Care
Vill. Moginand, Ph ; ETPof
31 |Pharmaceutic armacuetical . :
s (P) Iid 63l kala Amb Orange | ¢ rmulation Moginand 2 |Capaciy 10 [ETP :o Systemfor |15t Show Cause
KLD esued/recycle notice Issued
32 |Blue Star Ltd, |Village Moginand, Green  |A* Conditionet . STP of Irrigation/Gasderun
Unit-1 Kala Amb ¢ Assembly Moginand 25 Capacity 50 |STP g within unit Complying
KLD ;
premises
| Viltt. Moginand Kala Cosmetic ETP of -
33 |Care Cosmetic. g Orange Moginand Gardening within )
gin 02 |Capacity3 [ETP %
Amb Products Kl.j'l:) i plant premuses Compiog
Village Moginand, Pharmacuetical ETP of Reused within unit
34 |Elnova Pharma |0 % Orange  |o  lation Mognand 7 Capacity 15 |ETP for gardening and | Complying
KLD cleamung activities
: - ETP-cum= Reused within umit
. Vill Mogu ala Pharmacuetical STPof for garden: C
35 |Gnosis Pharma. Orange : Moginand ] AR 15t Show Cause
Amb fA0EE | formulation ogn Capacity 20 Ll cooling tower and | notice Issued
KLD toulet flushung
o [Indkus ioteeh |Vilage moginsad. | gy Pharmacuetical | 4. ’ g‘:"f o [210s Evaporator %
india Kala Amb Tange | o rmulation g : KL"D“” after ETP omolyes
Indo Rama Village Moginand, Pharmacuetical AEFol Evaporator after
7 ; inand C ity § C
3 Engineers Kala Amb Orange | 6 rmulation Mog 34 annmry ETP omplyng
Moginand Kala Pharmacuetical Comman
38 |integrated Lab : Orange o iation o ETPof Gardening withun
- Moginand 24 ETP fant Complying
39 |Weleure Moginand Kala e Pharmacuetical Capacity 3 plant premises
Remed, Amb. 8¢ | formulation KLD
ETP of
i inand, Food and food i Y e et :
40 |KAG Industres| V11288 Mo omnge | et v | KD B2, |FTRAISTE Flueshing. Complying
Kala Amb processing STP-2KLD Cartonrs
capacity 10
KLD
: L ETPof Gardening within ;
41 kons.rkl Vill. Moginand Kala Red Suont l.aghl. Moginand 1 Capacity 3 [ETP plant premises Conplying
Enterprises.  |Amb Manufactunng KLD
Aluminum Die b Reused in gardening !
Konark Village Moginand. o] T [ [FRREER N ad |Complying
42 | pictures Kala Amb Red Cuiwg BN Capacity 25 collowng towers
manufactuing KLD
I N




t
"N

Wi |

Water Pollutin

€ M1 in Kala Amb

ﬂuil; Waste EfMuent
Name of the Catchment Water Mode of Final Mode of ;
SONE unit Agdren Category [Indusiry Type Area Generation | Treatment Tixmment y Disposal Compliance Status
¢ System Details
(KL)
ETP cum
Konark Herbal |Village Mogmand, Jesbial Bxtract M d % STPof Gardening within
43 | & Health Care |Kala Amb Orange | Herbal Extraction | Moginarn 3.3 Copscity 30 [ETT SUmSTP | peemises Complying
KLD
ETP cum Irigatio
Konark village Mogmand, Street Light STPof : n
“ Poducts Kala amb Red Manufacturing Mogmand 43 Capacty $ ETPcumSTP  |/gardeningwithin | Complying
KLD wul premuses
Medisys ) ETPof
45 |Biotech Private Bligmwnd. Kl Ovange Satwcuicl Mogmnand | Capacny 2 |ETP Gardening activites [Complying
Amb formulation
Limated KLD
ETPof
Phoenix Kala Amb, Distt Sheet Meral ; | Reused within plam
45 Udyog Sirmour HP e Fabncation Mogmnand 43 Eﬁ:my Ll n coohng towers Complyng
Monomer Based STPof Reused within plant
i v
47 E‘f ':;:’:;m K:::g;"::ugmmd. Orange | Adhesive Mogmnand 5 Capacity 15 |STP n gardening and | Complying
4 manufacturer KLD toilel Flushing
ETP cum
Soan Flora .
, |Village Moginand, Pharmacuetical ; STPof Gardening within
45 th(!\Ml\ Kala Amb Orange formulation Moginand 12 Capacity 14 ETP cum STP oliot premions Complying
Lifescience)
KLD
ETPof Used for wnigation
Sunvet Pharma | Village Moginand, Pharmacuetical ;
49 2 Orange ; Moginand 2 Capacity $  (ETP /gardening actrvities | Complying
Private Limuted [Kala Amb formulation KLD within it prem
Mauza Rampur ETPof
50 gﬂ:‘hﬂo Janan, Nahan Road, | Orange |Herbal Extraction | Moginand 07 capacity 10 E;a:owor e Complying
Kala Amb KLD
Vill Ogh, Suken Pharmacuetical
< ”
51 |Bwlogic Inc R Kala Amb Orange formitafion Suketi Road I Evaporator  |Evaporator Complyng
ETPof
Insight Soft Suket Road Kala Pharmacuencal g Evaporator after
52 faba ik Orange Eemailation Suken Road 2 E:p[:cnry 4 ETP Complying
ETPof Used for wngation
Protech Sukeu Road Kala Pharmacuencal
53 Telelinks Amb Orange fmmalaii Sukeu Road 1 Ef;cuy 5 |ETP activities withun unit | Complying
ETPof
Shivam Suketi Road Kala Pharmacuetical .
4 —— Amb Orange Pormulation Suket: Road 25 itp;m)f 10 |ETP Complying
ETP cum 2
Symboss Used for gardening
Suket Road, Kala Pharmacuetical STP of
55 |Pharmaceutical Amb Orange fretatin Suket Road 9 Capacity 20 ETPcum STP  |and disosed through | Complying
H CETP
KLD
Candour " ETP of
Suketi Road, Kala Pharmacuetical ; : Evaporator after |Reused in gardening
‘
¥ :’rwmmml Amb Orange formulation Suketi Road ! E:p;c iy ETP activties Complymg
ETPof
12
g7 |Algen iﬂl::e?;Tm e Pharmacuenical Sadhora 2 :;f;)m’ Evaporator after C
" Heatthcare M€ | formulation Road ETP omphng
Industries) followed by
Evaporator
Village Khari, ETPof
Pharmacuetical Sadhora Imgation within
58 |Aqua Parental [Sadhora Road, Kala | Orange orelation Road 6 Capacity 20 |ETP I Complying
Amb KLD s
Village Khan, ETPof ;
Himachal Lime Sadhora . Reused in slaker .
40 \
o Polyolefins in.?“ Road, Kala | Orange manufacturing Road X E:_p[:c e il slaking process Complying
ETPof Reused within plant
Onison Pharma | Vil Ogl, Sadhora Pharmacuetical Sadhora s
- Imernatonal | Road, Kala Amb Qg formulation Road I C:ammy ¥ e B angaina Complying
kLD achivilies
Village Khen, ETPof Reused n cooling
6l :::'“ il Sadhora Road, Kala Orange E:Zucwtxlf s;::::. 15 Capacuy 3 |ETP towers and In Sh‘:‘ Cause
Amb TEALON kLD gardeung activities ONEe ! stued
Village Ogh, Alumunnum Sadhora ETP of
62 |SPT lndustnes |Sadhora Road, Kala Ovange  |profile | Capacity 2 [ETP Gardenung actimites Complving
Road : L
Amb manufaciwer KLD
ETP of
Village Khar, : Capacity 10 Reused withn plamt
UB Bsucus Bakery and Sadhora | ETP-8 KLD |,
63 24
Pvi Lid Sadhora road. Kala Orange ORI Road STP- 7KLD KLD STPof [ETP and STP for gardning Complying
Amb capacity |0 aclivites
hLD
ETP of Reused withun plant
IMM |Sadhora Road Kala Pharmacuencal Sadhora i
64 Laboratories | Amb Orange phassibnine Road 1 Capacity 8 |ETP for wngation Complying
KLD activities
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Water Pollutin in Kala Amb

Daily Waste EMuent Final Mode of :
tat
Catchment Water Mode of Treatment Dilsgensl Compliance Status
Si: Noo| \ame ol the Address Category (Industry Type Area | Generation | Treatment |g oo perails
unit ( KL)
ETP of Reused in gardening Co
; mplying
Village Ogli, Kala Pharmacuetical Capacity 28 |ETP
65 |Dignal Vision A;“:s Omnge |0 ton Ogh 12 K:.pD activites
ETP of
Helpzyn Nahan Road, Kala o Pharmacuetical Ol 2 capacity $ Evaporator afler Complying
66 ANBe | o rmulati g ETP
Pharma Amb rmuiahon KLD
Electric Ceilin, ETP of )
P Myron Village Ogh, Nahan Red meln N Ol 0% Capacity | |ETP Recycle/Reuse Complywng
Industries Road, Kala Amb Manufacturer KLD
Progressive Village Ogh, Nahan ETP of 7 |etp Gardening activites Complyng
8 llndustnes  [Road. Kala Amb Orsnge |LPG Cylmders Ogh 2 :‘Lp[;“" within unt
Vashshat  [Nahan Road Kala Lime ETF of Conly
Isha ity § TP Recycled omplyng
o» Chemical Amb Orangs manufacturing Ogh 2 E:p;c'“ ¢ |E
gw"“ Village Ogh, Nahan o Pharmacuetical i 2 Bl 4 ETP Gardening actmites Unn Closed
N |Coportion. o 4 Kais Amb € | formulation Ogh CopRuity wathin unit
Unut-11 kLD
Bumal Alumunum Milk ETPofl
71 |Industries unnt- [1A kala amb Red  |Canesand Water |  Kha 28 |Copauys |EViportoraher Complying
‘ ETP
1l Coolers KLD
ETPof Reused with unn
5 |GMT Machine | Village Johron, Kala Pharmacuetical :
2 ook Amb Orange Formidatica Khain ] Capacty §  |ETP for wngation Complying
KLD activites
7 Grampus Vill Johoron, Kala Oran Pharmacuetical Khairi 4 E_TF 0.: 10 leTp Used for gardening Complia
Laboratonies.  |Amb. 8 | formulation L K:.P[::I Y activities meyng
Village Kheri, ETP of
Him Sagar . Pharmacuetical - Evaporator after
74 . Trlokpur Road, Orange Khain 1 Capacity 2 Comphyng
Laboratones Kala Amb formulation KLD ETP
ETPof
JHS Svendgard | Village Khen, ::::;:hm and Eﬁ;‘-‘il)‘ % Ruesed wathun plant
75 |Laboratories  |Trilokpur Road, Orange b Khairi k) ETP and STP for gardening Complying
teeth whitening STPof :
hd Kala Amb. ; activities
gel capacity 10
KLD
Pharmacuetical ETPef Ist Show Cause
76 |MBC Industries|Kala Amb Orange i Khairi 15 Capacity 5 |ETP Gardening activities
formulation KLD notice Issued
7 [MKAwo Villahe Kheri, Kala oy ™ e : ﬁn'a:i 5 'l Gardening actvites | .
Clutch Co Amb g K:.pD i and cooling tower baple
ETPof
Pashupati Village Khen, Capacity 200 .
78 [Spinning&  |Trilokpur Road, Red :‘::;"'Y'.': Khaici Es'.l;.‘;_‘ I‘: KLD ETP and STP G:‘:""‘ﬂ" AN | molving
Weaving Mills. [Kala Amb acAnng STP- 20 witih unit prenuses
KLD
Dyed
i STPof Reused within unit
Pioneer Vill Khen, Kala Yam/Thread . ,
™ Embroideries | Amb Orange (without dysing Khairi 16 (.apamy 40 |STP for Irnganon Complying
KLD actvities
and processing)
Village Kheri, ETPof
Pushkar Pharmacuetical Irngation withun
80 e Meerpur Road, Kala| Orange S emulitian Khairi 15 (.:apmly 3 |ETP wit ics Complyng
Amb KLD e
) Cosmetic ETP cum
Village Johron, Kala Productsm, . STPof Gardenung and
81 |Sa Corporation A Orange cloaner, dotergint Khairi 10 Capacity 20 ETP cum STP toilet Must Complying
spray KLD
ETPof
Sai Tech Capacity 20
Vil Khen Trlokpur Pharmacuetical "
82 |Phar -2 1
maceutical Road, Kala Amb Orange b latia Khaini ETP-20 |KLD ISTP of |[ETP and STP Complywg
5 capacity 1§
KLD
Vanav ETPof
Village Johron, Kala Pharmacuetical . Used n touler
8] |B
u?tmym P i Orange formulation Khairi 2 f:tpl;cw 6 |ETP fushing Complying
Sl Vilage Johron, Kala Pharmacuetical ETP of Evaporator after
84  |Pharmaceut ? 2 s Complyin
s e Amb Ovange formulation Khaus i :::; o ETP b
i ETPof
Indo Herbal Village M Evaporator after
LE Extractions m:‘:ﬂ;”m" Orange  Herbal Extraction |  Meerpur I ::E;;‘-IW 3 ET.:O Complyng
MDF Board,
" Parnicle ETPof Reused within plant
86 l;:lero Sudhara Road, Kala Orange  [Board and Sadhons 1" capacity 70 |ETP for irnganon Complying
o ) Aluminum Road KLD aclivities
Composite Panels
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Water Polluting Industries in Kala Amb
Daily Waste
EMuent
Name of the Catchment Water Mode of Final Mode of
Sr. No. i
T unit Ao Citegery |Indastey Type Aren Generation | Treatmen [1Teatment Disposal Compliance Status
: System Details
(KL)
, : ETPof Reused within plant
Vellinton Rampur Jattan, Kala Pharmacuetical . ‘ .
87 P -, Orange ormulation Jattan Wala 29 C?pﬂl:llj‘ IS |ETP for irngation Complying
kLD activities
s . , ETPof Gardening activites
88 ﬂ:j-‘k_‘:l i‘:;" Road, Kala Orange :.?::]'::;ﬂml Suketi Road ] capacity §  |ETP within unit and Complying
RS : A KLD toilet flushing
Ayush Herbal 5 ETPof
: de
$9 |& Heahthcare Subeti Road, Fala Orange  |Herbal Extraction | Suketi Road k] capacity § ETP Used INgardenng | e omplying
. Amb, 5 activities
Unit 11 KLD
Kirvsy ETP cum
2 Suketi Road, Kala Pharmacuetical STPof Used in gardening
0 |Pharmaceutical A Orange Grmiditisi Suketi Road 4 caphcityi® ETP cum STP S e Complying
sPvi Lid
KLD
Dsaremedies | Vilage Moginand. Pharmacuetical )
o €
o1 ow. Lad Kala Amb Ocange |c  iation Moginand 02 Evaporator  |Evaporator only omplying
. . ; ETPof Reused wathin plant
92 :vp-on SA::;“ Road. Kab | oy g ?"“‘“‘:‘9“""" Suketi Road 15 |capacitys |ETPcumSTP  |for irrigation Complying
arma OfTUAOR KLD activities
ETP cum
Somadil Sudhora Road, Kala Pharmacuetical Sadhora STP of Gardening within c .
" Biotech Amn Orange formulation Road 3 capacity § B unit omplying
KLD
Shree Knishna | Trilokpur Road Kala i 4
s |2 e IORPUL RS Red  |LPG Cyllnders Khairi 15 |eapaciy3 |ETP RecyledReuse  |Complying
ackaging Amb KLD
f Reused within plant
o |Alencure Suketi Road Kala Oarge Pharmacuetical Sukeli Road 2 f;l;}?ﬂ:w 5 ETP for irngation i Ist Show Cause
Biotech Amb formulation " ’ notice [ssued
KLD activities
. Cookware and ETP of
96 |HK Industnes Yilawe s Red Pressure cooker Khain 1.5 capacity 2 |ETP Used n gardening Complying
Trilokpur Road ; activities
manufacturing KLD
assembly of ETP of
Sunstar Village Johron, Kala Electric Iron, Fans : Used for gradenng
97 . Ak Red L Johron 3 :?pacxw 5 |ETP slviies witlen Gt Complying
; KLD
Mixer/Grinder
Meerpur kolta Prefabricated Meerpur ETRof Used for gradening
P 19G Eagner Road. Kala Amb hed Shehers Kolta : ;ﬂ&f-lw 3 ol activities within unit Complnng
0o |niows prama [SobiRoadkala [0 Ipharmacuetical | ¢ i , ::;n::r o . Reused in gardening| .
kil ™ | Amb 8 formulation ) KED 24 acuvities omPing
Evaporator
Enrobage India | Nahan Road, Kala Pharmacuetical of capacity .
190 1ot Lid Amb Orange | o rmulation NahanRaod| 04 | ¢y ors pey [EVIPORIOF Complying
hour
Astrazen . ETPofl
Muanthapal, Kala Pharmacuetical Ist Show Cause
10 :‘ha.rrnaoemcal Amb Orange Eiematin Mainthapal | c:r;nty ] RO after ETP Recyled/Reuse e Besiad
Himalyan
College (Maa STP of Used for irngation
102 |Sarswa SudhoraRosd Kala | o 4 |Educational Suketi Road 100 |capacity 150 [STP activities within | Complying
Amn Institute ¥
Educational KLD prenuses
Trust)
Rajshiee Trlokpur Road Kal Non Woven Rampur STk Gardenung activites
i ’
4 §
" Fabrics Amb Green Fabrics Jattan ::T;me 9 {3 within unit premuses Sengng
Vimal Rampur Jattan, Kala Non Woven Spun | Rampur SThof Gardening activites
04 ko Il
: Industries Amb Orangs Bond Fabric Janan '::I: il [T within umt prémuses Complying
ETP of
Card Board capacity |
Anagad Trilokpu Road Kala Rampws ETP-05 | Gardening activites .
0
103 Enterprises Aok Orange  |Boxed and allied Taltin STP-36 KLD. STPof [ETP and STP Lithin st gre Complying
boxes components capacity 10
KLD
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H.P. STATE POLLUTION CONTROL BOARD
Regional Labontory, HHMUDA Colony, Shubhkhera, ""

Paonta Sahib, Distt Sirmour (H.P.) PIN-173025, \\ﬂ

Telephone & Fax No.: 01704-223445
E-mail: pcblabpaonta@ gmail.com

LiFE

|I’estyle !or

REPORT NO. W-2219 Date: 12-10-2023

ISSUED TO: The Assistant Environmental Engineer,

HP State Pollution Control Board,
HIMUDA Colony, Shubhkhera, Paonta Sahib.

Sample received on : 26-09-2023

Description of sample: Study Sample of Final Outlet of ETP of M/s Ruchira Papers Ltd.

S.No. Parameter Results Unit S.No. Parameter Results Unit
1_|pH 7.70 22 |PA -- mg/l
2___|Conductivity - umho/cm |23 |T. Alkalinity - mg/l
3 _|TSS 10.0 mg/| 24 |TKN - mg/l
4 _|coD 104.0 —mg/l 25  |Turbidity - NTU
5 |BOD 7.5 mg/l 26 |NOsN -- mg/l
6 |0&G - mg/l 27 __[Boron - mg/l
7  |Sulphate(SO,) - mg/l 28 |[Temperature (T) - mg/|
8 [NOs-N - mg/l 29 |Fluoride (F) -- mg/l
9 Chloride (Cl) - mg/l 30 [VanadiumasV - mg/l
10 |[Sodium (Na) -- mg/| 31 |Potassium(K) -- mg/l
11 [Total Hardness - mg/l 32 |Phenol - mg/l
12 |Total Iron (Fe) -- mg/l 33 |[Sulphide (S) - mg/l
13 |Total Chromium - mgl__| 34 [Chlorine - mg/l
14 |Zinc (Zn) - mg/l 35 |[NHy-N - mg/l
15 |Copper (Cu) - mg/l 36 |Chromium *° - mg/l
16 |Total Cyanide - mg/l 37 |T.PO, -- mgl/l
17 |Nickel (Ni) - mg/l 38 |Ca Hardness - mag/l
18 |Lead (Pb) - mag/l 39 |Mg Hardness - maq/l
19 |Cadmium (Cd) mg/l 40 |TC -- MPN/100 ml
20 |Aldrin - mg/l 41 FC - MPN/100 ml
21 |Dieldrin -- mg/l 42 |FS .- MPN/100 ml

)
2~ \°

State Board\Analyst
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H.P. STATE POLLUTION CONTROL BOARD

Regional Labonatory, HHMUDA Colony, Shubhkhera, "" I- FE
Paonta Sahib, Distt. Sirmour (H.P.) PIN-173025, \ l

Telephone & Fax No.: 01704-223445 \ ﬂ Lifestyle for

E-mail: pcblabpaonta@gmail.com Emironment

REPORT NO. W-2218 Date: 12-10-2023

ISSUED TO: The Assistant Environmental Engineer,
HP State Pollution Control Board,
HIMUDA Colony, Shubhkhera, Paonta Sahib.

Sample received on : 26-09-2023
Description of sample: Study Sample of primary aeration tank of ETP of M/s Ruchira Papers Ltd.

S.No. Parameter Results Unit S.No. Parameter Results Unit
1 pH - 22 |PA - mg/l
2 Conductivity - pmho/cm 23 |T. Alkalinity - mg/l
3__[TSS (MLSS) 3336.0 mgl_| 24 [TKN = mg/l
4 |COD - _mg/l 25  [Turbidity - NTU
5 |BOD - mg/l 26 |NO,-N - mg/l
6 [O8&G - _mg/l 27 _|Boron - mg/l
7 |Sulphate(SO,) - mg/l 28 |Temperature (T) & mg/l
8 |NOsN - mg/l 29 |Fluoride (F) - mg/l
9 Chloride (Cl) - mg/l 30 [VanadiumasV - mg/l
10 |Sodium (Na) -- _mg/l 31 Potassium(K) -- mg/l
11 |Total Hardness - mg/l 32 |Phenol -- mg/l
12 |Total Iron (Fe) - mg/l 33 |Sulphide (S) - ‘mg/l
13 |Total Chromium - mg/l 34 _|Chlorine - mg/l
14 |Zinc (Zn) - mgll 35 |NHs-N - mg/l
15 |Copper (Cu) - mg/l 36 |Chromium *° - mg/l
16 |Total Cyanide -- mg/l 37 |T.PO; - mg/l
17 |Nickel (Ni) - _mg/l 38 |Ca Hardness - mg/l
18 |Lead (Pb) - mg/l 39 |Mg Hardness - may/l
19 |Cadmium (Cd) mg/l 40 |TC - MPN/100 ml
20 |Aldrin ~ mg/l 41 |FC -- MPN/100 ml
21 |Dieldrin - mg/l_ 42 |FS - MPN/100 ml

State Board Analyst
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592 Annexure-HP12

submit that at the time of sampling by Jolnt Inspection Committee parallel sample was
collected by State Pollution Control Board ( Himachal Pradesh) and by us. This collected
samples were send to Environmental (Protection) Act 1986 / NABL approved lab & Copy of
results are enclosed herewith for your reference and record please. (Annexure-1 Enclosed).

We are to further submit that Used Spent oll In the only hazardous waste being generated
\and sent to Shivalik Solid Waste Management Ltd, who Is authorized recycler. Our plant is
based on E C F pulp bleaching technology system and we have CLO2 (Chlorine-Dioxide) plant.
We want to further clarify that, lime sludge, being generated In chemical recovery plant is
being processed through lime Kiln being installed to comply with EIA clearance grated to the

Company.

Regarding our OCEMS system, it was calibrated on 10.09.2023 and during the inspection of
(OCEM system by the Committee as and when the prob put in untreated effluent the system
generated alerts have been received by us, which Itself proves the authenticity of OCEM
system being installed at the point of discharge of treated effluent. (Copies of above alerts are
enclosed herewith for your ready reference). Moreover, after the inspection, this system again
calibrated on 08/10/2023 & at the time of re-calibration no deviation was noticed by the
vendor. The copy calibration report along with coples of alerts are attached herewith as

Annexure- II.

.We would like to further éubmit that we are discharging the treated water in -drain and
agriculture land after meeting the prescribed norms of HPPCB and CPCB notified under the

E(P) A. |

%
-".- =
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Website: - www.hanuscientific.com

Certificate of Calibration
Issued By: Hanu Scientific
Date of issue: 08-10-2023

593
H AN UScientific

Certificate No. Hanw'WQMS/E&H/025
Valid till 07-01-2024

Customer Ruchira Papers Ltd.
Location Kala Amb
State Himachal Pradesh
Instrument Details: -
Sr. No. Description Location Manufacturer Model No. Serial No. Procedure
1 WwWQMs ETP Endress + Hauser CM442- T2018F05G00 | Lab Analysis
5K11/0
Parameter Details: -
Sr. No. Parameter Sampling result Value Pre-Calibration | Value Post-Calibration
1 pH 7.25 7.6 7.25
2 COD 128.6 137.2 128.1
3 BOD 14.2 15.1 14.3
4 TSS 25.5 27.0 25.6
Comments: -

e e

Dedicated Analytical Solutions

HANU Scientific E-mail: sales@hanuscientific.com

Present Address155- B, B-10, First Floor,

Sector- 34, Noida- 201307

India

pH sensor is calibrated with buffer solution 4.0/7.0/9.0.

Optical lens of COD/BOD/TSS sensor cleaned with solutions.
Calibration is done as per sample result,
Flow meter is calibrated with clamp on ultrasonic type flow meter.

Issuer Authority
Rajan Singh

hanuscientific@gmail.com

Registered Address: - A 1, OJASWI COMPLEX, 0, BALLUPUR CHOWK, Uttarakhand, 248001
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SHRI OM TESTING & RESEARCH LABORATORY

Plot No. 2986, 1* FNG Road, Sector-121, Ghari Chaukhandi, Noida - 201301

Web.: www.shriomlab.com, www.shriomlab.in

N.A.B.L. Accredited, 1ISO 9001, ISO 14001 & I1SO 45001 Certified Laboratory

TEST REPORT

Report Code no.: EMTS/LAB/17102023/03 Issue Date : 17.10.2023
Issue to: M/s Ruchira Papers Limited,
Trilokpur Road, Kala Amb, Sirmour.(H.P.)

SAMPLING & ANALYSIS
Sample Drawn : Mr Ajay Singh
Sample Description ETP Outlet
Sample Drawn On 25/09/2023
Sample Quantity 2 Liter
Analysis Duration 25/09/2023-29/09/2023

astTTEG NS x:‘?'%:-’-"-:f‘-".’“:a%m_

"y TESTRESULTS , ‘it

A ' ij 5.
"'.?' { ;{? ~~ ']i"“:f.‘__

. A7 Ry AN
R | e, A Standard
!?&. Pnrametétr? ;-f::‘\,éf £ Test Méthod “Results’ eq"-?-:}Units Limit
1 [pH & Ay | ooy | 738 ¥ 5585
2 | Hexavalent Chrogaium (L & APHAIREA2017|  ND 7 |y BEA 0.10
o e e 37| DS o D P TUS3025(Fartil7) 3 | £i1810.0% x5 mgf 2100.0
4 |TSS ) & FEUIS3025(P:16) | Y 20.0 7 | TTnmeh Max. 100
5 |Ol&Grease - w3l 1S3025(Pgit-44) 062 . |- men 100
6 | Cyanide B, e APHA-237 Ed.2017 ND . | me 0.1
STt | -7 | Chemical Oxygen D_gcmg'ﬁd — APHA»Z‘.I:;%}EOI? 1200 |- ___;-.:-..mgﬂ Max. 250
8 | Biological Oxygen Demand ., ”ARH_A-B"'E:!.&OI? |.c-90 7 mgh Max 30
o | Phenolic Comp. ., |"APHA3MEA2017 | . Nil | mgh e
10 | Mercury o[ APHAD3VEA-2017 | _ND m o1
11 | Lead APHA23%Ed-2017°| ND mg/ 0.1
12 | Arsenic APHA-239Ed.-2017 ND mg/ 01
ND- Not Detectable A S et

S s LA _ S Om Tosting & Research L
_ = - - ' Auth ;

Note: 1.The results Indicated only refer to the tested sample end listed parameters and do not endorse any product. The customer S
- il not be reproduced wholly of In part without prior written consent of the laboratory. e laboratory
'?%mm“m}mzminwldmﬂmamda or a5 evidence In the court of Law without prlor written consent of the lsba z
. The sameles received shall be destroyed after 30 days from the date of lssue of the certificate unless specified otherwlse and et ple!
PO P I, 4 | L wmhd“trw.ﬁ'r']dlﬁc'tﬁw i
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From: . | GLENS <alert@glensserver.com>

Sent: w5 e 25 September 2023 11:16
F O e e glenssupport@knowledgelens.com; Vipin Gupta

Subject: Ver 3 ALERT: EXCEEDANCE ALERT INTIMATION FOR Ruchira Papers Limited Kala
Amb,Himachal Pradesh .

Hi Sir,

'Exceedance has been detected for the following parameters

o], ETP_Outlet o ooronrne=-BOD value 56.87 mg/l Against Standard of 30 mg/| MONDAY, 25-
SEP-2023 10:45. :
2. ETP_Outlet : - COD value 437.12 mg/l Against Standard of 250 mg/| MONDAY, 25-

SEP-2023 10:45.
__ For Exceedance Alarms, Please e-mail details for the reason and action taken to restore normalcy to
.. glens@knowledgelens.com.

. Regards,
~ ‘GLens Team

~<- This Is an automatically generated e-mail. If there is any discrepancy with above information, Please call
-.GLENS Team or- drop a mail to glens@knowledgelens com . :

e et e e gl i e . A A A O S Y A A ST N 4




Vipin Gupta

F"_"“__“‘, | GLENS <alert@glensserver.coms

Sent: 25 September 2023 11:31

Toi: . glenssupport@knowledgelens.com; Vipin Gupta

Subject: ALERT: EXCEEDANCE ALERT INTIMATION FOR Ruchira Papers Limited,Kala
Amb,Himachal Pradesh

Hi S,

- Exceedance has been detected for the following parameters. 4
1. ETP_Outlet - BOD value 171.14 mg/l Against Standard of 30 mg/l MONDAY, 25-
SEP-2023 11:00. - %

: e
. |
For Exceedance Alarms, Please e-mail details for the reason and action taken to restore normalcy to a8

glens@knowledgelens.com.
Regards, iy
GLens Team r

This is an automatically generated e-mail. If there is any discrepancy with above information, Please call ¢
GLENS Team or drop a mail to glens@knowledgelens.com . s
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Vipin Gupta

From: GLENS <alert@glensserver.com>

Sent: oo, 25 September 2023 12:01

To: glenssupport@knowledgelens.com; Vipin Gupta

Subject: ALERT: EXCEEDANCE ALERT INTIMATION FOR Ruchira Papers Limited,Kala
Amb,Himachal Pradesh

Hi Sir,

= Exceedance has been detected for the following parameters.

1. ETP_Outlet - BOD value 158.1 mg/l Against Standard of 30 mg/l MONDAY, 25-

SEP-2023 11:30.
2. ETP_Outlet - pH value 9.44 pH Against Standard of 5.5 pH to 9.0 pH MONDAY,

25-SEP-2023 11:30.

For Exceedance Alarms, Please e-mail details for the reason and action taken to restore normalcy to
glens@knowledgelens.com. :

Regards,
GLens Team

~“This is"an automatically generated e-malil. If there is any discrepancy with above information, Please call
GLENS Team or drop a mail to glens@knowledgelens.com .
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H.P.STATE POLLUTION CONTROL BOARD
FORM X
REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 39815/W-11955 10/04/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 28/03/2024 from
Naveen Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of
ETP of Ruchira Papers Ltd (Kraft Paper Unit), 139 Tirlokpur Road Kala Amb Nahan Distt
Sirmour---Kala Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 27/03/2024 for analysis. The sample
wasin acondition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 28/03/2024 to
10/04/2024 and declare the result of analysisisto be asfollows :-

Method of analysis
IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name | Results Units PermissibleLimit |Remark/Result
No. Analysis

1 pH 7.45 NA NA

2 TSS 7.0 mg/L NA NA

3 COD 136.0 mg/L NA NA

4 BOD 14.00 mg/L NA NA

The condition of the seals, fastening and container on receipt was as. sealed as HPPCB,HPPCB

Signed this on 10/04/2024

Remarksof Lab Head:

OO0

G

Dr Kuldeep Negi, SO
(State Board Analyst)
RL Paonta

“This is computer generated document from HPOCMMS” Page 1 of 2
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From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

Ruchira Papers Ltd (Kraft Paper Unit)

139 Tirlokpur Road Kala Amb Nahan Distt Sirmour---Kala Amb, Nahan,
Distt.Sirmaur, H.P.173030

“This is computer generated document from HPOCMMS” Page 2 of 2
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_AB

In The Court of Yash Jaluka, |.A.S. Sub Divisional Magistrate, Naraingarh

Case No Case Type D.oll D.o. Order Village.
19 133 Crpc 11.03.2024 12.04.2024 Dera KalaAmb
Name of the Parties 1.

Usha Rani W/o Parveen kumar Present Sarpanch, Gram
Panchayat Kala Amb, Tehsil Naraingarh Distt Ambala.

Plaintiff
V/s

Ruchira Paper Mill, Kala Amb, Tehsil Nahan Distt Sirmour
Through Manager.

Respondent

The Kala Amb Chamber of Commerce and Industries, Kala Amb
Through its Secretary Ashok Kumar

Plaintiff
Vs

1. Singh Ram 2. Rajpal 3. Ramesh Kumar 4. Suresh Kumar S/o
Jiwan Ram R/o Vill Dera Tehsil Naraingarh Distt Ambala.

Respondent
Brief Fact

There are several industries located in Nahan Subdivision, Sirmour district, Himachal Pradesh,
which borders Naraingarh subdivision, and Kala Amb area in particular. The industries have
been discharging their waste water into the drain represented by Khasra number 278//30,village
Rampur Jattan, Hadbast number 139 of Jamabandi year 2013-14, marked as Gair Mumkin
Khala as per the revenue record of Sirmour district. The water in the said drain passes through

T
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./I
/

/village Dera, situated within Naraingarh subdivision and used to flow into the Markanda river for
F % long time, the exact duration of which is disputed. Respondents in the second suit, Ram
Singh, Raj Pal, Ramesh Kumar, Suresh Kumar, sons of Jiwan Ram, R/o Dera, Tehsil
Naraingarh have blocked the flow of the water through their land comprised of khasra numbers
51711, 20/2, 52//15, 16/1. The injunction application of the respondents was dismissed by the
civil court vide order dated 23.01.2023 as ‘question related to public interest’. However, the
order of the civil court does not express any opinion on the merits of the application.

The petitioners in the first suit, as well as the petitioner in the second suit, plead that the waste
water from the industries is causing nuisance to residents of the area. However, the cause of
the same is different as per the two suits. While the petitioners in the first suit allege that the
nuisance is caused due to the action of the Ruchira Paper Mills, the petitioners in the second
suit argue that the same is caused due to the blockage of water flow by respondents in the
second suit.

As the matters were related, the Court clubbed both the cases. After Hearing counsel of parties
following conditional order were issued

On 02.04.2024, counsel for Ruchira Paper Mills and Kala Amb Chamber of Commerce
appeared. Counsel for the petitioners in the first case, Usha Rani vs Ruchira Paper Mills
appeared, along with residents of Shiv Colony, Kala Amb.

| heard both the parties. Residents of the affected colony have also filed their statements in the
court along with videos and photographs of the discharge flowing through their habitations.

Counsel for the Ruchira Paper Mills and Kala Amb Chamber of Commerce argue that the
nuisance is caused due to the violation of their right of easement, and that it is not solely the
onus of the concerned industry as several other parties discharge their water into the said drain.
However, they have not shown any evidence to prove the same and hence are given an
opportunity to show cause by the next date.

On perusal of the matter on record and hearing all the parties, the following points emerged:

1. That there is an emergent danger to the public health and right to life of several
residents of the Shiv Colony, Kala Amb, due to the flow of the waste water.

2. The claim by the counsel for Ruchira Paper Mills that the water is treated as per norms
does not prima facie stand as they plead in their suit, in paras 4, 5, 6 that there is a
danger of nuisance and epidemic being caused due to this waste water.

1’
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/

___x‘i;iilage Dera, situated within Naraingarh subdivision and used to flow into the Markanda river for
" a long time, the exact duration of which is disputed. Respondents in the second suit, Ram
Singh, Raj Pal, Ramesh Kumar, Suresh Kumar, sons of Jiwan Ram, R/o Dera, Tehsil
Naraingarh have blocked the flow of the water through their land comprised of khasra numbers
51/11, 20/2, 52//15, 16/1. The injunction application of the respondents was dismissed by the
civil court vide order dated 23.01.2023 as ‘question related to public interest’. However, the
order of the civil court does not express any opinion on the merits of the application.

The petitioners in the first suit, as well as the petitioner in the second suit, plead that the waste
water from the industries is causing nuisance to residents of the area. However, the cause of
the same is different as per the two suits. While the petitioners in the first suit allege that the
nuisance is caused due to the action of the Ruchira Paper Mills, the petitioners in the second
suit argue that the same is caused due to the blockage of water flow by respondents in the
second suit.

As the matters were related, the Court clubbed both the cases. After Hearing counsel of parties
following conditional order were issued

On 02.04.2024, counsel for Ruchira Paper Mills and Kala Amb Chamber of Commerce
appeared. Counsel for the petitioners in the first case, Usha Rani vs Ruchira Paper Mills
appeared, along with residents of Shiv Colony, Kala Amb.

| heard both the parties. Residents of the affected colony have also filed their statements in the
court along with videos and photographs of the discharge flowing through their habitations.

Counsel for the Ruchira Paper Mills and Kala Amb Chamber of Commerce argue that the
nuisance is caused due to the violation of their right of easement, and that it is not solely the
onus of the concerned industry as several other parties discharge their water into the said drain.
However, they have not shown any evidence to prove the same and hence are given an
opportunity to show cause by the next date.

On perusal of the matter on record and hearing all the parties, the following points emerged:

1. That there is an emergent danger to the public health and right to life of several
residents of the Shiv Colony, Kala Amb, due to the flow of the waste water.

2. The claim by the counsel for Ruchira Paper Mills that the water is treated as per norms
does not prima facie stand as they plead in their suit, in paras 4, 5, 6 that there is a
danger of nuisance and epidemic being caused due to this waste water.

r
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J

/ Due to the above, | issued a conditional order u/s 1 33, CrPC, directing Ruchira Paper Mills and
other industries discharging their effluents in the drain 278//30 to immediately stop from doing
so till further orders of the Court. They were also directed to immediately drain the water already
stagnant in the residential areas. The Regional Officer, Himachal Pradesh Pollution Control
Board, Sirmour was directed to ensure compliance of this order in light of the emergent danger
to public health and to ensure that the Fundamental Right to Life, under Article 21 of the
Constitution of India is secured. Respondents in the second suit, Ram Singh and Ors., were
ordered to remove the said obstruction in their lands immediately or to show cause why this
order should not be made absolute. SHO Naraingarh was directed to ensure compliance of this
order. Regional Officer, Himachal Pradesh Pollution Control Board, Sirmour, was directed, u/s
139, CrPC to present a report to this Court, examining the quality of the discharge by the
industries in question and if they comply with the environmental standards, within one week.
Regional Officer, Haryana State Pollution Control Board, Ambala, was ordered, u/s 139 to report
to this Court whether the water flowing through the residential areas or into the Markanda, meet
the necessary environmental standards.

After issuing Conditional order also ordered to be summon second respondent Singh Ram &
Ors.

Final hearing to examine the cause shown by various parties to the suit was conducted today.

The counsels for all the parties in the 2 suits were present. The counsel for Singh Ram S/o Jiwan filed the
Vakalatnama and appeared, along with Singh Ram in person. The expert evidence of Regional Officer,
Haryana State Pollution Control Board, Ambala (hereinafter referred to as RO, HSPCB) and Regional
Officer, Himachal State Pollution Control Board, Paonta Sahib, was also admitted.

The counsel for Usha Rani and Ors. along with Usha Rani and residents of Shiv Colony, KalaAmb argued
that the factories in question have not drained water as directed in the conditional order issued by this
Court. They have also not stopped discharging the water as per the conditional order, which is
continuing the nuisance caused to them.

The counsel for Singh Ram, submitted on record a rent agreement between Ruchira Papers Ltd. (RPL)
and some landowners, which stipulated that there was an annual payment for 90,000 for the use of
portions of the private land for flow of effluents into the Markanda River. This agreement was extended
several times, and the payment was stopped in 2021. The counsel for Singh Ram argued that the flow of
water causes nuisance to the landowners, damaging their crops and there is no payment of damages or
compensation for the same by Ruchira Papers. Furthermore, there is a large tract of land owned by
Ruchira Papers Ltd, beside the land owned by Singh Ram and that can be used for the flow of water.

I
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/ 'The counsel for RPL, in their written reply, argued that the petitioner Usha Rani has filed the petition in
connivance with Singh Ram with the intention to extort money from RPL. Further, it was argued by the
counsel for RPL that the Court does not have jurisdiction in matters related to water and air pollution as
per the order of the Hon’ble Supreme Court in State of Madhya Pradesh vs Kedia Leather and Liquor
Private Ltd (Case 151-158 of 1996, decided on 19/08/2003. Since, the matter is also related to an inter-
state water issue, the jurisdiction of the Court is barred under Article 262 of the Constitution of India. A
civil suit, Singh Ram and Ors vs Liaison Ruchira Paper Mills bearing civil suit number 524/2022 was filed
before the civil court which did not issue any interim order on the plea of Singh Ram. RPL has installed
an Effluent Treatment Plant in its premises and the same has been approved by the Himachal Pradesh
authorities.

The RO, HSPCB filed the report under section 139, which states the matter is also pending before the
Hon’ble NGT, bearing O.A. number 515/2022 titled as Dharamvir vs State of Haryana and Ors. The NGT
has constituted a joint committee, which has carried out several inspections and sampling at various
locations. The Jattan Wala Nala is a natural drain which is carrying untreated domestic as well as
industrial sewage and effluent from both Haryana and Himachal Pradesh. Further, a joint sampling over
10 days was done by the Irrigation and HSPCB, the results of which show that the ‘water quality of river
Markanda is further deteriorating after mixing/merging of Jatton Walla nallah and Jattonwala nallah is
not meeting the prescribed standards which proves that untreated domestic effluent generating from
Kala Amb area of State of Haryana and Himachal Pradesh both and Industrial effluent generating from
industries located in Kala Amb area of State of Himachal Pradesh is being discharged into it. Also this
office is monitoring the water quality of Jattonwala nallah on monthly basis and as per the latest report
issued by HSPCB Laboratory at Panchkula vide A/R No. 4501 dated 15.02.2024, it is establishing that
Jattonwala nallah is not meeting the prescribed standards.’

Order

I have heard all parties and perused the evidence submitted on file.

On the question of jurisdiction of this Court vis-a-vis the citing made by the counsel for RPL, the
argument is rejected. The Hon’ble Supreme Court, in its judgement has stated that ‘While as noted
above the provisions of Section 133 of the Code are in the nature of preventive measures, the provisions
contained in the two Acts are not only curative but also preventive and penal. The provisions appear to
be mutually exclusive and the question of one replacing the other does not arise. Above being the
position, the High Court was not justified in holding that there was any implied repeal of Section 133 of
the Code. The appeals deserve to be allowed to the extent indicated above, which we direct.
Furthermore, the bar imposed by Article 62 does not arise as this Court is not competent or intent upon
adjudicating upon the sharing of water between states but merely dealing with public nuisance. Hence,
this Court has the necessary jurisdiction to adjudicate and issue orders in this case to ameliorate any

public nuisance.
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The expert evidence submitted by the RO, HSPCB establishes that the Jatton Wala Nallah fails to meet
environmental standards and as per the detailed report, the Biological Oxygen Demand (BOD) is
extremely high, which makes the water unfit for even bathing purposes. The discharge of this Nallah is
flowing into several residential areas, due to the blockage caused by Singh Ram and Ors on his land
bearing Khasra number 51//11, 20/2, 52//15, 16/1.

Based on the above, the following absolute orders are issued under section 138 of the Criminal
Procedure Code:

1. The Kala Amb Chamber of Commerce is directed to drain out the water which has stagnated in
the residential areas of Dera and Kala Amb villages of Haryana within 7 days of issuance of this
order in order to safeguard the Fundamental Right to Life and Liberty under Article 21 of the
Constitution of India, of the residents of the villages. The drained out water is to be discharged
into the JattanWala Nallah as per the prescribed environmental standards. The SHO Naraingarh,
BD & PO Naraingarh and RO, HSPCB Ambala shall ensure compliance of this direction and
submit a compliance report to this Court within 10 days of issuance of this order.

2. The respondents Singh Ram, Raj Pal, Ramesh Kumar and Suresh Kumar, sons of Jiwan Ram, R/O
Dera, Naraingarh, Ambala are directed to clear the blockage in their land, allowing the flow of
the Nallah, within 7 days of passing of this order. They are further directed, under section 143
CrPC, to not cause such blockage in the future. SHO Naraingarh and BD&PO Naraingarh are to
ensure compliance of this order and submit a compliance report to this Court within 10 days.

3. Ruchira Papers Ltd is directed to divert the flow of the water, currently passing through the
lands of respondents Singh Ram and Ors, through their own lands adjacent to the lands of the
respondents, based on the principle of Polluter Pays, as held by the Hon’ble Supreme Court in
several judgements, including Indian Council for Enviro-Legal Action vs Union of India JT1996(2)
196, Vellore Citizens Welfare Forum v Union of India and Ors. JT 1996(7) SC 375, MC Mehta v
Union of India, 1996 SCC 711. This is to be completed within 2 months of passing of this order.
RO, HSPCB and BDPO Naraingarh are directed to file compliance report in this Court.

All parties are further informed that failure to comply with the above orders is an offence under section
141 of the CrPC and punishable under section 188 of the IPC.

Date:- 12.04.2024 Sub Dlvisional Magistrate,
Naraivgarh.

Endst No 3\’y- S¥S  Dated \%\’\\9@&‘\

A Copy of above orders is forwarded to following for information & necessary
action please :-

1.Chairman, Haryana State Pollution Control Board,
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4 F 4

[p]

. District Magistrate, Ambala.

w

. District Magistrate, Sirmour, Himachal Pardesh.

E-N

. Superintendent of Police, Ambala

n

. Sub Divisional Magistrate, Nahan, Distt Sirmour

(¢)]

. R.O. Pollution Control Board Ambala

~J

. R.O. Pollution Control Board Sirmour Himachal Pardesh.

o]

- S$.H.0. Naraingarh

[(e]

- The Kala Amb Chamber of Commerce and Industries, Kala Amb
10.. Block Development & Panchayat Officer, Naraingarh.
11. Smt. Usha Rani, Sarpanch, Gram Panchayat, Kala-Amb

12. Sh. Singh Ram 2. Rajpal 3. Ramesh Kumar 4. Suresh Kumar S/o Jiwan Ram R/o Vill Dera
Tehsil Naraingarh Distt Ambala

12. Ruchira Paper Mill, Kala Amb, Tehsil Nahan Distt Sirmour Through Manager.

Sub Didisional Magistrate,

Naraingarh.
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H. P. STATE POLLUTION CONTROL BOARD Q‘& I_iFE
Regional Office, HIMUDA Complex, Shubhkhera, Paonta Sahib \\ﬁ Eneirateay

Envirenment
E-mail- pcbropaontal @gmail.com, Ph. No. 01704-225870

No. PCB/RO(Pt)/Rich Product & Solutions Pvt. Ltd/2022- |10 " Dated: (0% F25

To
M/s Rich Product & Solutions Pvt. Ltd
Village Ogli, Nahan Road,
Kala Amb, Distt Sirmour H.P.

Subject: Regarding compliance of CPCB guidelines to submit Irrigation Management
Plan.

This is in reference to Renewal of consent to Operate applied by your unit vide
application no. 8834819, dated 27.03.2023 in which the disposal method of treated water of ETP

is mentioned as irrigation/gardening.

Whereas, CPCB has issued Guidelines for Utilisation of Treated Effluent in
Irrigation dated September 2019 for disposal of treated effluent water for irrigation. The copy of

guidelines is enclosed as Annexure-1.

Therefore, you are he.reby directed through this letter to submit compliance of
above-mentioned guidelines and submit Irrigation Management Plan within 15 days positiyely.

Treat it as Most Urgent

Encl: As above

Regiona] Officer
o HPSPCB, Paonta Sahib
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;E{ﬁﬁ\ HIMACHAL PRADESH STATE POLLUTION CONTROL BOARD
o

"{f‘ o Regional Office, Paonta Sahib, HIMUDA Colony, Shubhkhera
X &) Tehsil Paonta Sahib, District Sirmaur, H.P
o i i Email Id: pcbropaontal @gmail.com, Phone: 01704-225870
No PCB/RO/(Pt)/M/s Rich Products & Solutions Pvt Ltd/2023- 252 Y Dated: 08122023

To

M/s Rich Products & Sclutions Pvt Ltd
Kala Amb

Tehsil Nahan, Distt Sirmaur (HP)
Sub: Notice under Water (Prevention and Control of Pollution) Act, 1974,

This is in reference to the sampling from the Final Qutlet of ETP conducted by State Board
Official on dated 08.10.2023 in your unit. In this context, the sample of treated trade effluent / domestic
effluent / water / waste water of your unit was collected from Final Outlet of ETP.

The lab analysis results of the same vide Lab Analysis Report No. W-2260 dated 05.12.2023
vide which parameter TSS, COD and BOD are not meeting the prescribed limits (copies of the same
enclosed). This establishes that the waste water treatment system is either not being operated /maintained
properly or is not effective enough to treat the waste water from your unit and requires proper & regular
operation, modification, proper maintenance, up-gradation or capacity enhancement.

And whereas the above menticned facts tantamount to the violation of the provisions of Water

(Prevention and Control of Pollution) Act, 1974 and Consent granted by the State Board there under
constituting a cognizable offence.

However, before proceeding an action against you in the matter, you are hereby directed to show
cause within 15 days as to why your Consent/ Renewal of Consent not be refused / withdrawn and legal
and penal action as mentioned above should not be initiated for the utter disregard toward the
environment besides disconnection of power supply.

You are also hereby directed to provide adequate pollution control devices and improve the
functioning of effluent treatment plant and bring down the parameters within the prescribed limits as
prescribed in the Environment (Protection) Act, 1986.

\ Kindly treat it as most urgent.

Encl: as above

Regi Officer
HPSPCB, Paonta Sahib

o] ¢
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_—  HIMACHAL POLYOLEFINS LIMITED

" . " . 7
("An ISO 9001 : 2015, 1SO 14001 : 2015, OHSAS 18001 : 200" ey (g
ISO 22000 : 2005 , WHO GMP and cGMP certified Company RTE ewwima

Adm. Office : 21-22, REGENCY CHAMBERS, NEXT TO NANDI CINEMA,
NATIONAL LIBRARY ROAD, BANDRA (WEST), MUMBAI PIN-400050
M. : 98201-92587

February 21, 2024

The Regional Officer,

Himachal Pradesh State Pollution Control Board,
Regional Cffice, Poanta Sahib

Dist Sirmour,

Sub: Show Cause noti d ater {Preven!| nd Ir ollutlon) Act. 1974 and HWMR Rules 2014/,
Cear Sir,

This refers 1o your lelter number HPSPCB/RO/Paonta/Nolice file/2019-3065-67 daoted 14/02/2024 on the
subject cited above.

Vide this show-cause notice we have been dlleged that we are violating the provisions of Water Act. 1974
and HWMR 2016. The said allegations are based on the joint Physical inspection, of River Markanda Bank
(KALA-AMB-Naraingarh Road), in which it was found that there is ilegal dumping of process waste matericl
i.e. ime waste powder/calcium waste powder on the both banks of River Markanda downstream of Kala
AM+-Sudhora Bridge on Kala Amb to Naraingarh Road part of Haryana.

We hereby submit that we are complying all the relevant provisions of all the relevant act in relation to
Pollution control. We also had obtained the consent to operate under section 25 /26 of Water Act, 1974
and under section 21 of Air Act, 1981 from the department of pollution control in the manth of December-
2023 which is valid upte 31/03/2024. We attach here the copy of the same for your kind reference.

As pollution in the River Markanda is concerned, we submit that the said site mentioned in your show-cause
notice is about five kilometer away from our manutacturing site situated at village khari, Asgarpur Majra,
Yamunanaogar Raod, Kala Amb, Dist Sirmour, Himachal Pradesh.,

Further, we submit that in our manufacturing process very little by-product is generated which is in the form
of high purity calcium carbonate, The whole byproduct is plled at designated location in our factory. This
generation of this process byproduct is being sold to few customers in the area. We are not throwing this
process byproduct anywhere on any public land or in any water body. We hereby atiach here to the full
records of this process byproduct generated, customer-wise sale of this product during the last one year for
your kind reference and verification.

We further categorically deny that the dumped process waste on both the banks does not belong to us in
any way and cre not aware of its source on the bank of this River Markanda.

We do hope that our above submission clarify our position on the matter and would be pleased to furnish
any further reply/clarification in the matter

Thanking you,
Yours Faithfully,
For Himachal Folyolefins Limiled

| 02«]%1‘1
Dr Virender Bhardwaj,

General Manager-Quality

MANUFACTURERS OF CALCIUM CARBONATE

Regd. Office & Works : Vill. Khari, Near Asgarpur Majra, Yamuna Nagar Road, Kala-Amb, Distt. Sirmour (H.P.) - 173030

Mob. : 93157-13788, 93152-04666 83 * E-mail ; accounts@himpal.com
1
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Vill. Khari,Near Asgarpur Majra
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HIMACHAL POLYOLEFINS LIMITED

Yamuna Nagar Road, Kala Amb - 173030 (HP)

CIN:; U24114HP1994PLC014726

SLACKED LIME
Stock Item Register
1-Apr-23 to 21-Feb-24

Date|Particulars
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Vch Type Vch No, QTy AMT

02-Apr-23|JAGDAMBA CHEMICALS GST SALES [23-24/0003| 14.740 MT. | 13266.00
04-Apr-23|M.1 INDUSTRIES GST SALES  [23-24/0010[ 15.410 MT. | 13869.00
04-Apr-23|M .| INDUSTRIES GST SALES  [23-24/0011] 16,110 MT. | 14499.00
04-Apr-23|M.I1 INDUSTRIES GST SALES  |23-24/0012 15.550 MT. | 13995.00
10-Apr-23|M.I INDUSTRIES GST SALES  [23-24/0040| 16.800 MT. | 15120.00
10-Apr-23[M.I INDUSTRIES GST SALES  |23-24/0041| 16.380 MT_ | 14742.00
14-Apr-23|M.I INDUSTRIES GST SALES  |23-24/0057( 16.060 MT. | 14454.00
14-Apr-23|M.1 INDUSTRIES GST SALES  |23-24/0059| 16.670 MT. | 15003.00
26-Apr-23|M.1 INDUSTRIES GST SALES  |23-24/0108[ 15,300 MT. | 13770.00
26-Apr-23[M.1 INDUSTRIES GST SALES [23-24/0108] 17.290 MT. | 15561.00
29-Apr-23[M.| INDUSTRIES GST SALES  [23-24/0124| 18.140 MT. | 16326.00
05-May-23|M I INDUSTRIES GST SALES  [23-24/0147| 14.080 MT. | 12681.00
05-May-23|M.I INDUSTRIES GST SALES  [23-24/0148 16.450 MT. | 14805.00
05-May-23|M.| INDUSTRIES GST SALES  [23-24/0148| 15680 MT. | 14112.00
26-May-23|M.| INDUSTRIES GST SALES  [23-24/0234] 12.430 MT. | 11187.00
26-May-23|{M.I INDUSTRIES GST SALES  [23-24/0235| 12.570 MT. | 11313.00
05-Jun-23[M.I INDUSTRIES GST SALES  |23-24/0280| 15.890 MT. | 14301.00
06-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0293] 13.290 MT. | 11961.00
06-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0292] 14.380 MT. | 12942.00
07-Jun-23|M.1 INDUSTRIES GST SALES [23-24/0294] 14.840 MT. | 13356.00
08-Jun-23[M.I INDUSTRIES GST SALES  |23-24/0298| 13.820 MT. | 12528.00
08-Jun-23[M.I INDUSTRIES GST SALES  |23-24/0300] 14.430 MT. | 12987.00
09-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0305| 15.800 MT. | 14220.00
09-Jun-23[M.I INDUSTRIES GST SALES  |23-24/0306] 15.330 MT. | 13797.00
09-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0307| 14.800 MT. | 13320.00
14-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0333| 14.730 MT. | 13257.00
14-Jun-23|M.1 INDUSTRIES GST SALES  [23-24/0334| 14.820 MT. | 13338.00
14-Jun-23|M.1 INDUSTRIES GST SALES  [23-24/0335] 13.930 MT. | 12537.00
24-Jun-23[M.| INDUSTRIES GST SALES  [23-24/0378] 13.500 MT. | 12150.00
24-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0379] 14.880 MT. | 13392.00
25-Jun-23|M.I INDUSTRIES GST SALES  [23-24/0383| 13.130 MT. | 11817.00
25-Jun-23[M.1 INDUSTRIES GST SALES  |23-24/0384] 15,600 MT. | 14040.00
27-Jun-23|M.I INDUSTRIES GST SALES  |23-24/0390| 13.280 MT. | 11952.00
27-Jun-23[M.I INDUSTRIES GST SALES  |23-24/0391| 12660 MT. | 11394.00
02-Jul-23[M.I INDUSTRIES GST SALES  [23-24/0406] 13.220 MT, | 11898.00

02-Jul-23]M.I INDUSTRIES GST SALES  [23-24/0407] 11.790 MT. | 10611.00

02-Jul-23|M.I INDUSTRIES GST SALES  |23-24/0408] 13.140 MT. | 11826.00
22-Sep-23|M.I INDUSTRIES GST SALES |23-24/0761| 15.660 MT. | 14094.00
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22-Sep-23|M.I INDUSTRIES GST SALES [23-24/0762| 15.970 MT. | 14373.00
23-Sep-23|M.I INDUSTRIES GST SALES  [23-24/0765| 12.440 MT. | 11196.00
04-Oct-23[M.1 INDUSTRIES GST SALES  |23-24/0811| 11.070 MT. | 9963.00
04-Oct-23|M.1 INDUSTRIES GST SALES  |23-24/0812] 16.040 MT. | 14436.00
04-Oct-23|M.I INDUSTRIES GST SALES  [23-24/0813] 6.000 MT. | 5400.00
07-Oct-23|M.I INDUSTRIES GST SALES  [23-24/0831] 17.210 MT. | 15489.00
07-Oct-23|M.I INDUSTRIES GST SALES |23-24/0832[ 16.890 MT. | 15201.00
09-Oct-23|M.1 INDUSTRIES GST SALES [23-24/0839| 16.020 MT. | 14418.00
10-0ct-23|M.I INDUSTRIES GST SALES [23-24/0843[ 13.580 MT. | 12222.00
12-Oct-23|M.1 INDUSTRIES GST SALES  |23-24/0850| 15.370 MT. | 13833.00
12-Oct-23|M.I INDUSTRIES GST SALES  |23-24/0851| 16.080 MT. | 14472.00
02-Nov-23|M.I INDUSTRIES GST SALES  [23-24/0940| 17.260 MT. | 15534.00
02-Nov-23|M.| INDUSTRIES GST SALES  [23-24/0941| 18.380 MT. | 16542.00
11-Nov-23[M.| INDUSTRIES GST SALES  [23-24/0986 17.790 MT. [ 16011.00
11-Nov-23[M.I INDUSTRIES GST SALES  [23-24/0987| 16.550 MT. | 14895.00
27-Nov-23|JAGDAMBA CHEMICALS GST SALES  [23-24/1049| 13.740 MT. | 12366.00
29-Nov-23|M.1 INDUSTRIES GST SALES  [23-24/1063| 14.360 MT. | 12924.00
30-Nov-23|M.1 INDUSTRIES GST SALES  [23-24/1068] 16.120 MT. | 14508.00
30-Nov-23|M.I INDUSTRIES GST SALES  [23-24/1069] 16.220 MT. | 14598.00
10-Dec-23|VEDIKA INDUSTRIES GST SALES  [23-24/1115] 11.010 MT. | 6606.00
18-Dec-23[M.I INDUSTRIES GST SALES  [23-24/1153] 15,530 MT. | 13977.00
18-Dec-23|M.I INDUSTRIES GST SALES [23-24/1154| 14.400 MT. | 12960.00
29-Dec-23|M.I INDUSTRIES GST SALES  [23-24/1211| 14.790 MT. | 13311.00
29-Dec-23|M.I INDUSTRIES GST SALES  [23-24/1212| 16.830 MT. | 15147.00
04-Jan-24|VEDIKA INDUSTRIES GST SALES  [23-24/1248| 9.470 MT. | 5682.00
15-Jan-24 M.l INDUSTRIES GST SALES  [23-24/1287| 16.130 MT. | 14517.00
15-Jan-24|M.| INDUSTRIES GST SALES  [23-24/1288| 15.360 MT. | 13824.00
19-Jan-24|M.I INDUSTRIES GST SALES  [23-24/1310 16.430 MT. | 14787.00
19-Jan-24|M.I INDUSTRIES GST SALES  [23-24/1311] 16.220 MT. | 14598.00
19-Jan-24|VEDIKA INDUSTRIES GST SALES  [23-24/1316] 10.410 MT. | 6246.00
27-Jan-24|VEDIKA INDUSTRIES GST SALES  [23-24/1356] 8.520 MT. | 5112.00
02-Feb-24|M.I INDUSTRIES GST SALES  [23-24/1390] 15.040 MT. | 13536.00
12-Feb-24|M.I INDUSTRIES GST SALES  |23-24/1449] 14.940 MT. | 13446.00
17-Feb-24|VEDIKA INDUSTRIES GST SALES  |23-24/1485| 8.930 MT. | 5358.00
1053.790 MT.|933909.00
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HIMACHAL POLYOLEFINS LIMITED

Vill. Khari,Near Asgarpur Majra

Yamuna Nagar Road; Kala Amb - 173030 (HP)

CIN: U24114HP1994PLC014726

SLACKED LIME
Stock Item Register
1-Apr-22 to 31-Mar-23

Date Particulars Veh Type Vch No. QTy AMT
05-Apr-22|AMIT TRADING CO GST SALES 22-23/0022] 31.000 MT, 27900.00
17-Apr-22|M.1 INDUSTRIES GST SALES 22-23/0065| 16.860 MT. 15174.00
17-Apr-22|M.I INDUSTRIES GST SALES 22-23/0067( 17.300 MT, 15570.00
21-Apr-22| AMIT TRADING CO GST SALES 22-23/0086] 2,770 MT. 8695.00
23-Apr-22| AMIT TRADING CO GST SALES 22-23/0092] 0.930 MT. 3255.00
23-Apr-22|{M.1 INDUSTRIES GST SALES ' 22-23/0093| 15.230 MT. 14607.00
23-Apr-22|M.I INDUSTRIES GST SALES 22-23/0094] 17.340 MT. 15606.00
26-Apr-22|M.1 INDUSTRIES GST SALES 22-23/0108| 18.760 MT. 15084.00
26-Apr-22|M.I INDUSTRIES GST SALES 22-23/0110( 17.080 MT. 15354.00
14-May-22|AMIT TRADING CO GST SALES 22-23f0181| 2240 MT. 7840.00
19-May-22|M.I INDUSTRIES GST SALES 22-23/0200( 15.730 MT. 14157.00

21-May-22|M.1 INDUSTRIES GST SALES 22-23/0208| 15770 MT. 14193.00
21-May-22 |M.I INDUSTRIES GST SALES 22-23/0207| 15.810 MT. 14229.00
21-May-22 |AMIT TRADING CO GST SALES 22-23/0208| 2870 MT. 10045.00
27-May-22|M.1 INDUSTRIES GST SALES 22-23/0226| 12.880 MT. 11582.00
27-May-22|M.I INDUSTRIES GST SALES 22-23/0227| 12.600 MT. 12240.00
03-Jun-22|M.l1 INDUSTRIES GST SALES 22-23/0256| 13.430 MT, 12087.00
03-Jun-22|M.I INDUSTRIES GST SALES 22-2310257| 13.370 MT. 12033.00
10-Jun-2Z|M.1 INDUSTRIES GST SALES 22-23/0293| 13.860 MT. 12474.00
14-Jun-22|M.1 INDUSTRIES GST SALES 22-23/0308| 12930 MT. 11637.00
15-Jun-22|M.1 INDUSTRIES GST SALES | 22-23/0317( 16.290 MT. 14651.00
19-Jun-22 | JAGDAMBA CHEMICALS GST SALES 22-23/0334( 15930 MT. 14337.00
20-Jun-22|M.1 INDUSTRIES GST SALES 22-23/0336( 16.830 MT. 15147.00
20-Jun-22|M.I INDUSTRIES GST SALES 22-23/0337| 14.830 MT. 13347.00
20-Jun-22(M.I INDUSTRIES GST SALES 22-23/0338( 15.780 MT. 14184.00
22-Jun-22|M.I INDUSTRIES GST SALES 22-23/0343| 12210 MT. 10989.00
22-Jun-22|M.| INDUSTRIES GST SALES 22-23/0344( 14840 MT. 13356.00
22-Jun-22|M.I INDUSTRIES GST SALES 22-23/0345( 15730 MT. 14157.00
23-Jun-22(JAGDAMBA CHEMICALS GST SALES 22-23/0360( 14.380 MT. 12942 00
01-Jul-22|AMIT TRADING CO GST SALES 22-23/0386| 9550 MT. 33425.00
05-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0404| 16130 MT. 14517.00
05-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0405| 15390 MT, 13851.00
07-Jul-22|M.| INDUSTRIES GST SALES 22-23/0414( 15220 MT. 13608.00
07-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0415]| 16,180 MT. 14562.00
07-Jul-22|M.I INDUSTRIES GST SALES 22-23/0416| 12 900 MT. 11610.00
07-Jul-22|M.1 INDUSTRIES GST SALES | 22-23/0417| 14.940 MT, 13446.00
07-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0418 14.440 MT, 12996.00
07-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0419| 13.930 MT. 12537.00
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[708-Jul-22][M 1 INDUSTRIES GST SALES 22-23/0420] 15,700 MT. 14130.00
08-Jul-22|M.I INDUSTRIES GST SALES 22-23/0421| 13 500 MT. 12150.00
08-Jul-22|M.1 INDUSTRIES GST SALES 22-23/0422| 15.350 MT. 13815.00
08-Jul-22|M.I INDUSTRIES GST SALES | 22-23/0426| 14.270 MT. 12843.00
08-Jul-22|M.I INDUSTRIES GST SALES 22-23/0427| 15.700 MT. 14130.00
08-Jul-22|M.I INDUSTRIES GST SALES 22-23/0428| 14.550 MT. 13095.00
11-Jul-22|M.I INDUSTRIES GST SALES 22-23/0445| 13.760 MT. 12384.00
11-Jul-22|M.] INDUSTRIES GST SALES 22-23/0446( 13.910 MT. 12519.00
30-Jul-22|AMIT TRADING CO GST SALES 22-23/0535| 14.950 MT. 13455.00

16-Aug-22|M.I INDUSTRIES GST SALES 22-23/0602| 14.900 MT. 13311.00

16-Aug-22|M.I INDUSTRIES |GST SALES 22-23/0603| 16.430 MT. 14787.00

29-Aug-22 |AMIT TRADING CO GST SALES 22-23/0660( 11.400 MT. 10260.00

10-Sep-22|AMIT TRADING CO GST SALES 22-23/0710| 8.600 MT. 7740.00

18-Sep-22|M.I INDUSTRIES GST SALES 22-23/0743| 14.330 MT. 12897.00

03-Oct-22|M.1 INDUSTRIES GST SALES 22-23/0808| 13.760 MT. 12384.00

13-Oct-22|AMIT TRADING CO GST SALES 22-23/0855| 27.700 MT. 24930.00

13-Oct-22|M.I INDUSTRIES GST SALES 22-23/Q856| 15.160 MT. 13644.00

22-0ct-22| AMIT TRADING CO GST SALES 22-23/0882} 9.000 MT. 8100.00

01-Nov-22|M.I INDUSTRIES GST SALES | 22-23/0808| 12.880 MT. 11592.00

01-Nov-22|M.I INDUSTRIES GST SALES 22-23/0808| 12.680 MT. 11412.00

16-Nov-22 [AMIT TRADING CO GS3T SALES 22-23/0857| 3.700 MT. 3330.00

28-Nov-22 [AMIT TRADING CO GST SALES 22-23/1003| 17.350 MT. 15615.00

07-Dec-22|M.] INDUSTRIES GST SALES 22-23/1065| 13.790 MT. 12411.00

26-Dec-22|Cash GST SALES 22-23/1138] 7.890 MT. 7101.00

28-Dec-22|AMIT TRADING CO GST SALES 22-23M1150| 17.560 MT. 15804.00

29-Dec-22(M.I INDUSTRIES GST SALES 22-231M151| 13.740 MT. 12366.00

02-Jan-23|M.l INDUSTRIES GST SALES 22-231168| 13.580 MT. 12222.00

' 02-Jan-23|M.I INDUSTRIES GST SALES 22-23M1169| 15,630 MT. 14067.00

03-Jan-23|M.I INDUSTRIES GST SALES 22-2311173| 14.630 MT. 13167.00

04-Jan-23|M.| INDUSTRIES GST SALES 22-231M177| 13.680 MT. 12312.00

05-Jan-23|M.I INDUSTRIES GST SALES 22-231M181| 14.360 MT. 12924.00

10-Jan-23|M.] INDUSTRIES GST SALES 22-23M1193| 15.740 MT. 14166.00

10-Jan-23|M.I INDUSTRIES GST SALES 22-23/1194| 18.150 MT. 14535.00

22-Jan-23|JAGDAMBA CHEMICALS GST SALES | 22-23/1241| 14.500 MT. 13050.00

22-Jan-23|M.I INDUSTRIES GST SALES 22-23/1242| 14.470 MT. 13023.00

11-Feb-23|JAGDAMBA CHEMICALS GST SALES 22-2311329| 12.200 MT. 10980.00

06-Mar-23[M.I INDUSTRIES GST SALES 22-23/11406| 18.380 MT. 16542.00

08-Mar-23|M.1 INDUSTRIES GST SALES 22-23/1407| 14.990 MT. 13491.00

30-Mar-23|JAGDAMBA CHEMICALS GST SALES 22-23/1512| 14,820 MT. 13338.00

1089.91 1028556
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| CONTROLLEBTORY

HIMACHAL POLYOLEFINS LIMITED,
Kala Amb, HP.

DISPOSAL AND REPROCESSING OF WATER POLICY

Himachal Polyolefins Limited, Kala Amb (HP) is manufacuring PCC by using lime stone as raw
material, During manufacuring of PCC, we have sieving process and approximelty 1 to 3 percent

material is retained on sieve and again which is low value product for anima! feed and other

industruies. Further, we declare that no chemical hazrad is produced during manufacuring of

calcium carbonate. Process waler used in ‘the cleaning of tanks also reprocessed in the
manufacuring. Hence no watse material and hazzard is genrated in whole manuafcuring of calcium
carbonate: Also company will compaly all norms of 1ISO 14001 as well as 1SO 45001 and follow

all rules and regulations of HP State Pollution Control Board during running plant.

rD*.tle of Preparation: 01.09,2023 S S e

Next due date of Revision: 01.08.2025

= ‘\‘f
Prepared By:/[—}r}/m.. Reviewed B)(f/}tﬂ-\,..—-—--" | Approved By:
[ Name: f?—FMWH- Name: Pﬂﬂﬁf{ﬂ FE(-T ~ Name: DF(\'”QG-ND

Designation: Designation: i I)cmgnatmn

I

188




615

HIMACHAL POLYOLEFINS LIMITED

\*ill._Khniri, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, ILP.

India — 173030. (An 1SO 9001/14001/45001&FSSC 22000 Certified Company).
Mobile Number: 7027862701 and Email ID: - E-mail: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

CONTROLLED COPY

Manufacturing of PCC
Date Quantity Observed By Remarks
OJ’DHQ oL
To Go MT s
2l els0ay
/ f—
/ /
/ /
/
[
/
/
/ f
/ |
/ I
/ l
/ ]
/ [
/ !
// ;I
/ /
// {I
/ 1
[ ]
[ 1
/ [
/ }
L f
/|
Total of Month- G p v 9'\

Maximum Devintion - 1-3% of final output

Format No.-HPL/PR/029-05
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CCHTH

L1 £D COPY

HIMACHAL POLYOLEFINS LIMITED

Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Am'l?. Distt, Sirmour, HL.P.
Indin — 173030, (An ISO 9001/14001/45001 &FSSC 22000 Ceﬂlﬁlid Company).
Mabile Number: 7027862701 and Email 1D: - E-mail: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Date Quanlity Observed By Remarks
13-]2022
Te 2c M7 A
) Hadana

/
/
/

/
' 2

Total of Month - 2.6~ AT

Maximum Deviation = 1-3% of final output

Format No.-HPL/PR/029-05

190

On

Verified By:



617

- CONTROLLED COPY
HIMACHAL POLYOLEFINS LIMITED

P i
vill. thr(li.'”' Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, ILP.
n nm — 173030. (An ISO 9001/14001/45001 & FSSC 22000 Certified Company).
Tobile Number: 7027862701 and Email ID: - E-mall: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Date Quantity Ob d B
’ I” ’2 e served By Remarks
7o 125 M A
zoltfrens 7

.[;
/ [
é

Totalof Month - tae= M -

Maximum Deviation - 1-3% of final output
- Verifled By:

Format No.-HPL/PR/029-05
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corma%w

HIMACHAL POLYOLEFINS LIMITED

Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Aml?, Distt, Sirmour, H.P.
India — 173030. (An 1SO 9001/14001/45001 & FSSC 22000 Certificd Company).
Mobile Number: 7027862701 and Emall 1D: - E-mail: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

’ Manufacturing of PCC
Date Quantity . Observed By Remarks
l/lo [1 5273
7o [&o MT g

Q!“o}mz}

Totalof Month - = o py )

Maximum Deviation - 1-3% of final output /2‘,‘.
Verified B}T:

Format No.-HPL/PR/029.05
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| CONTROLLED COPY
HIMACHAL POLYOLEFINS LIMITED

Vill. I{Imi_ri. Near Asgarpur Ma]ra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, H.P,
Indin h‘l 73030. (An 1SO 9001/14001/45001&FSSC 22000 Certified Company).
Mobile Number: 7027862701 and Email 1D: - E-mail: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During |
Manufacturing of PCC

Date Quantity Observed By Remarks
f{oq}a.oz,g
To o mT Vo
Sofoq fre2y f

Totalof Month- &3 M (/}
Maximum Deviation - 1-3% of final output AL
Verifled By:

Format No.-HPL/PR/029-05
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CGNMQPY

HIMACHAL POLYOLEFINS LIMITED

Vill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Amb, Distt. Sirmour, ILP,
Indin — 173030. (An 1S0 9001/14001/45001&FSSC 22000 Certified Company).
Mobile Number: 7027862701 and Email ID: - E-mail: gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Date Quantity Observed By Remarks
l’fbb')f:-.o 29
To o MT Py
218 12934, ] t
' [

Total of Month -

Lo m

Maximum Deviation - 1-3% of final output

Format No.-lIIPL/PR/029-05
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. CONTI
HIMACHAL POLYOLEFINS LIMITED

Yill. Khairi, Near Asgarpur Majra, Yamuna Nagar Road, Kala Aml, Distt. Sirmour, IL.P.
[ndia — 173030. (An ISO 2001/14001/45001&FSSC 22000 Certifi
Mobile Number: 7027862701 and Email ID: - E-mall:

CLLED 20OPY’

ed Company),
gmp@himpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During
Manufacturing of PCC
Date Quant!ty Obscrved By Remarks
18]6> 3023
N £s M7 =M
Jilenainq
: /!’ [f
. /

Total of Meonth - S mT d
Maximum Deviation - 1-3% of final output
Verified By:

Format No.-IIPL!PRf029—'DS
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